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LOK SABHA

—

‘Wedneaday August o, 1975/Sravana 15,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock

———p——

. MR, SPEAKER 1 the Chair]
PAPERS LAID ON THE TABLE

NOTIFICAIION UNDER CENTRAL  EXCISE

RuLes, 1944

THE NMINISTFr 2 STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKIUIERJEE): 1 beg
to lay on the Table a copy of Notifica-
tion No. G.S.R. 908 (Hindi and English
versions) published in Gazelte of India
dated the 26th Julyv, 1975 issued under
the Central Excise Rules, 1944 together
with an explanatory memorandum.
[Placed in Library See No. LT-9923/

75].

NOTIFICATION UNDER COMPANIES ACT
AND STATEMFNTS FOR DELAY

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA.
BRATA BARUA): I beg to lay on the
Table—~—

(1) A copy each of the following
Notifications under sub-secuon
(3) of section 642 of the Com-
panies Aci. 1956:—

(i) The Companies (Transfer
nf Profits 10 Reserves) Rules,
1975, published in Notifica-
tion No. G.S.R, 426(E) in
Gazette of India dated tihe
26th July, 1975.

(ii) The Companies (Declagation
of Dividend out of Reserves)
Rules, 1975 published in No-
tification No, G.S.R. 427(E)

1214 LS-—1

in Gazette of India dated the
26th July, 1975.

(2) Two Statements (Hindi and
English versions) explaining
the reasons for not laying si-
multaneously the Ilindi wver-

siong of the above Notifica-
tions.
[Placed in Library. See No. LT. 9924/

75].

NOTIFICATION 7e, EXTENSION OF INDIAN
WIRELEsS TELLGRAPHY (POSSESSION)
RULES TO SIKKIM

THE DEPUTY MINISTER IN THE
MINISIRY OF COMMUNICATIONS
(SHR1 JAGANNATH PAHADIA). I
beg Lo lay on the Table a copy of Noti-
fication No, S.0, 344(E) (Hindi and Eng-
lish versions) published in Gazette of
fndia dated the 10th July, 1975 issued
under section 10 of the Indian Wireless
Telegraphy Act, 1933 extending the
Indian Wireless Telegraphy (Posses-
sion) Rules, 1965 to the State of Sikkim,

[Placed in Library. See No. LT.9925/,
75].

EMpLOYEES® PF (THIRD AMENDMENT
ScHEME. 1975 AND INDUSTRIAL DI1SPUTES
(CENTRAL) AMENDMENT RULES, 1975

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA)' I beg to lay on the
Table—

(1) (i) A copy of Tthe Employees
Provident Funds (Thard
Amendment) Scheme, 1975
(Hindi and English ‘crsions)
published in Notification No.
G.S.R. 871 in Gazetic of Indla
dated the 12th  July, 1995,
under suh.section (2) of section
7 of the Emplovees’ Provident
Funds and Famity Pension
Fund Act, 1952.



3 ledve of Adsence

[Shri Balgovind Verma)

(i) A statement (Hindi ang Eng-
lish versions) showing reasoms
for delay in laying the above

Notification.
[Placed in Library, See No, LT-9926/
751.

(2) A copy of the Industrial Dis-
pules {(Central) Amendment
Rules, 1975 (Hindi ang Eng-
lish versions) published in No-
tificatton No, G.S.R, 951 in

Gazette of India dated the 26th
July, 1975, under sub section
(5) of seetion 38 of the Indus-
trial Disputes Act, 1947.
[Placed in Library. See No. LT-9927/
751

D e ]

11.03 hurs,

COMMITTEE ON ABSENCE OF MEm
BERS FROM SITTINGS OF THE
HOUSE

MINUTES

SHR]I S. M. SIDDAYYA (Chamaraja
nagar): I beg to lay on the Table
Minutes of the Twenty-third sitting ot
the Committee on Absence ot Mem-
bers from the Sittingg of the House,
helq during the current session

COMMITTEE ON ABSENCE OF MEM.
BERS FROM THE SITTINGS OF THE
HOUSE

MR, SPEAKER: The Committee on
Absence of Members from the sittings
of the House in their Twenty-second
Report have recommended that leave
of absence be granted to the following
Members for the period from 21st July
to the 4th August, 1975, as indiecated
in the Report:

(1) Shri Morarjli R. Desai
(2) Shri M, T. Raju.

AUGUST 8, 1975
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(3) 8hri Madhu Dandavate
(4) Shri P. V. G. Raju
(5) Shri Bibhutt Mishrg
(6) Shri Ram Dhan

(7) Shri Samar Guha

(8) Shri Shyamnandan Mishra
(9) Shri Narendra Singh
(10) Shri Noorul Huda

Is it the pleasure of the House that

leave as recommended by the Commit-
fee may he granted?

SEVERAL HON. MEMBERS: Yes.

MR, SPEAKER: The leave is gran-

ted. The Members will hy» nformed
accordingly,

-

1105 hrs,

SALARIES AND ALILOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILI.*

THE MINISTER OF WORKS AND
HOUSING AND PARILIAMENTIARY
AFFAIRS (SHRI K RACHU RAMA-
IAT): 8, T beg to move for leave to
introduce a Bill further {0 amend the
Salaries and Allowances of Memlers
of Parliament Act, 1954

MR. SPEAKER. The guestion is. ..

SHR1 MOlIAN DHARIA (Poona):
Why don't you suggest deletion of
Direction 19B of Directions by the
Speaker? Thig should not happen every
day.

MR SPEAKER*' It is nothing very
serious; it 18 not that something wrong
will happen. Both Mr. Raghu Ramaijah
and myself want to give a gift to you
all today. It happens to be the birth-
day of both of us,

SOME HON. MEMBERS: Congratu.
lations to both of you.

Published in Gazette of Indis Extraordinary, Part II, section 2, dated

B-B-lﬁ?ﬁ-
{
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SHRI N. K. P. BALVE (Betul): May
I expresy on behalf of the House many
happy returns of the day to you and
to. the Minister of Parliamentary
Affairs?

MR. SPEAKER: Thankg very much,
Mr. Salve,

SHRI MOHAN DHARIA: 1 also join
in that,

MR. SPEAKER: Thank you. 1 am
specially happy that my friend, Mr
Mohan Dharia, wishes me much more
than others.

The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Salaries and Allowances of Members
of Parliament Act, 1954.”

The motion was adapted

SURI K. RACHU RAMAIAH: Sir, I
introduce the Bill

Sir, T beg to move:t

*That the Bill {urther to amend
the Salaries and Allowances of Mem-
bers of Parliament Act, 1854, be
taken into consideration.”

The Joint Commitiee on Salaries
and Allowances of Members ot Parla-
ment, at their sittings held on 4th and
5th April, 1973. made a number of
recommendations, which I shall spell
out. The recommendations werg inter
alig rent-frce accommodation of ‘A’
type ilat with servant quarters; water
and electricity charges upto Rs. 600 per
anaum {o be borne by the Govern-
ment: free medical facilities at all
government hospitals; provision of ser-
vice postage stamps worth Rs, 50 per
month; under constituency allowance
the recommendation was that Govern-
ment might provide transport facili-

ties fo members touring their consti-
tuencies; travel by ACC; railway pess
for family members of unmarried,
widow/widower MPs; the sanie rail
travel facilities to spouses as are ad-
missible to MPs; payment of D.A. dur-
ing intermediate journeys under pro-
viso 2 to section 5 and air travel during
ofi-session period; secretarial/steno-
graphic assistance. These were broad-
ly the recommendations of the Com-
mittee. Actually some of them have
already been implemented. For instance
the number of {elephone calls was in-
creased from 10,800 to 15,000,

We have also increased the travelling
allowance for the journeys performed
by road to the rate of Re. 1 per kilo-
metre. Regarding medical facilities, a
provision has been made for iwo addi-
tional doctors for domiciliary visits.

Government have been considering
the question of some other alloywances
mentioned by the Commuittee. Govern-
ment does realise that Members of
Parliameni are probably one of the
lowest paid in the world, but at the
same time. hon. Members, I know,
appreciate the present economic situa-
tion and the constraints placed on the
Government 1in regard to the finances.
Nevertiheless, realising fully the diffi-
culties experienced by hon. Members
and in order to facilitate their satis-
factory functioning, inside the House
and outside, Government have decided
to provide certain more facilities. In
Section 8 of the Act, there is already
a provision for housing and postal
facilittes. Of course, the quantum of
it, whether in cash or kind, has to he
prescribed, but there is a provision in
the Act. But there is no provision in
regard to waler, electricity, constitu.
ency and secretarial facilities, Affer
all. all this hag to be prescribed by
rules by the Joint Committee, but
there must be a provision in the Act
in order to enable them to do s0. The

* Moved with the recommendation of the President.
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Act is, therefore, belng amended to
add to the words already there regard.
ing housing and postal facilities, also
the words water, electricity, constitu.
ency and secretarial facilities.

1 may mention that some of them
can be given in kingd, but it may not
be possible for some of them to be
given in kind, for inslance provision
of travelling facilines in ihe constitu.
encies, You know, how difficult it is
to do that. Taking overall view of the
matter, we thought, we will leave 1t
to the Rules Commitiee and they wall
naturally consu.t the Government to
prescribe under the various heads,
what should be done. But there must
be an enabling provision in the Act
and this is the purpose of this Bill
It is to enable the Jomnt Committee
to prescribe rules not only in respect
of housing facilities and postal facih-
ties, but also for water, electricity,
constituency and secretarial facilities,
This, in my op:nion, 15 a very reason-
able suggestion. 1 do not say, we meet
fully the requirements of the Members,
nor do I say, we are accepting—we
are not in a position to accept—all the
recommendations of the Committee,
but to the extent, the Government can
find resources, they would lke to do
something under these heads.

I take this opportunity to thank Shri
D, N. Tiwary  the then Chairman of
the Joint Committee, which made these
recommendations, as also the Members
of that Committee. I also thank Mr.
R. 8. Pandey, who is the present Chair-
raan and who is pursuing further im.
plementation by Government with no
legs vigour.

I commend this Bill for the con.
sideration of the House.

SHRI R. S. PANDEY (Rajnand.
gaon): Sir. I would like to avail of
this opporiunity to thank Shri D. N.
Tiwary, who has made such a recom-
mend-dion. Also pleage give me the
oppor unity to congratulate the Minis-

AUGUST ¢, 1978
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ter on behalf of the House that he has
done something, not very substantial,
but something. We expect that bhe
would take intp consideration the pre-
sent hard.pressed time and would do
a little more and more to enable the
hon, Members to discharge their duties.

MR. SPEAKER: Motion maved:

“That the Bill turther to amend
the Salames and Allowances of
Members ot Parliament Act, 1954,
he taken into consideration.”

1 also jomn in tlu, because nobody
knows how many people have worked
on 1t and for how many years. I am
very happy that {he report 1s unani-
mous. That 18 a big feature. 1f you
meet sometime 1 [uture again 1n such
a Conmumittece, you rmust also include
some gucst allowance. (Interruptions)
I am quite serious. Sometimes there
are more gueits in M.P's house than
there 15 accemmodation In  such
cases there are 1wo allternatives—
either to send the guests to some hotel
or to some ‘sarai’. Either the Minister
should provide something to build some
thing lilke a Parliament ‘sarai’ or pro-
vide some money so as to send surplus
guests to a hote] and the payment will
be made out of that money.

SHRI S. M. BANERJEE (Kanpur):
Mr, Speaker, Sir, the Members of this
House or the other House (especially
the Members of the Lok Sabha) have
to spend much on the guests from their
constituency. You have correctly said.
I know of my own house—three or
four people are staying practically for
all the day and sometimes we have to
give them Railway fare when they go
back to the constituency.

It is a fact that these concessions
have been given and the report as the
hon. Minister says iz unanimous. But
let me make it clear that Member from
our party was not taken on this Com-
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mittee at the initial stage. Later on
wartsave a8 suggestion on behalf of pur
party.

v AS far as postal expenses are con-
cerned, we have to gpend Rs. 2 to Rs. 3
per day on stamps. It will be better
if we gre given service stamps, We
need not be pald in cash,

On telephone calls I have to pay
Rs. 7,000 p.a. Rs. 3,000 is being deduct-
ed because of the S.T.D. calls. People
come and use the telephone. It has
been impassible for me to ask my col-
leagues not to use it.

Third thing is about the secretariat
facilities. We requested that four of
us or five of us be favoured with a
stenograpaer. I cannot keep a steno-
grapher. I have to keep a part time
typist as 1 cannot give more than
Rs. 100 1o Rs, 150 p.m. Secretariat
Lenefils should also be given to me,

I do not know what exact benfits
will be given in this enabling Bill. As
other people want to improve efficiency
we also wanti 10 improve it. Efficiency
can be maintained and improved if
we have a good office and other facili-
ties. Whether we will be paid in cash
or kind-—we have been told by the
Finance Minister that if cash payment
1s made, 1t will cause inflation. That
1s why Central Government employees
have not been paid D.A. in cash. 1
have requested the Finance Minister
and through you I would request in all
humility to the hon. Prime Minister
and the Minister of Parliamentary
Affairs to give these concessions to the
Members of Parliament including Shri
S. M. Banerji only when instalments
of DA, which are due, are¢e pnid to
the Government employees nnmhering
30 lakhs. The hon. Finance Minjster
said that D.A. will be given to the
Central Government employees after
this session. The mode of payment
will have to be discussed, 80 lakhs of
Central Government employees are
suffering today. Their backbone is
broken because of the high prices.
Prices are coming dewn, no doubt, but
they are mosily in the wholesale mar-
kets but this has not given rellef them,

Salaries and  SRAVANA 15, 1807 (SAKA)
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This i3 an inopportune moment, it is
an unforiunate day, perhaps, if some
concession for us is to be given during
this emergency, when the country is
being asked to tighten its belt. Those
who are suffering already are being
asked to tighten their belts. It is un-
fortunate it we take a decision to give
even an amount of Rs. 50 or 60 more
fo Memberg of Parhament without giv-
ing six instalments of dearness allow.
ance to the Central Government em-
ployees, [ reguest the Minister to
give an assurance in this House, This
assurance may be given either by
Finance Minister or by Mr. Raghu
Ramaiah, because he is also equally
responsible. He should,assure us that
unless six instalments of D.A. are
sanctioned to Central Government em-
ployees, no further amenities will be
given to Members, so that there will
be better understanding between the
Central Government employees and
Government and this House,

With these observationg 1 conclude
and I hope that my suggestions will be
considered by Government,

st ¥voqaro faare: (Mrarenisr) : s

wEeT, a% faor aga ¥ ¥ wvav ) wd
ad TFeT FAEY A fFrrmeswer
gE oY | 7% ¥ wrw MY ag A 2w A
T FT g AT oy B wEp gy dead
%1 w7 faerr §, gAvaen & Avaw W
a1 Sfafadw faadt & v arismrde
& ag ) P & fade faaer €0
g W go1 fF gy Y wer rfaTde
s #) wn faer @, #n afaed
famey § 1 war = 7 92 @ 2
¥ 3y mrorw, i w feeEa
oeferariiz fvae A g ot A gnAr d
ox meTsA §1 WE fY ow e
R § srpp 12 ¥ 3w ¥ oY s At K
wrag w faear 3

AR aeT QTEE A wgr fie R
¥t aga @t AT gar 1 A O
& E‘T&m 2, 4 5:“\'@“““7‘3
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[% =0 TAo faaix]
<gq & faa 1 faarT agar  #ix et
o1 F+T HHAT IT798AT 8 | AL 8 TS
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TH FqET & F AT FGL, TGS,
qZAT, TS AT WA & ART BT
WY F3T & | 3T A 948 ¥ SABT HT
faqt aga = strar g aw=d A fEa
foret Ty uF qar o wgt fawar &1
ag IGT §T FAET I AIA AT 5 qEHETT
54 781 faar srga, $w ywrsE
agl win afew o qa fasrfea v
ST ST FAT Tq T AAS FIA T ZH
#1 gagd faq @ @R g gEed
FT Y F&LT A U | ST A T FaAT
fF ‘T zrgg #|@ET & fEAr SR
Tg Y AT AT % 50 Fo T fasat HiT
. OTH U PRAT ST | 37 F SATET HA
FIE @7 FIAT & A1 AL I FT Jq4+<
FL | EH AR A AlGq T&reeg i |
ST AR FF TXTFCT TETATA HT a8 TIFHTT
FTATTT L ATT | g Bl FfeETs FTFTR
FAE H & gFHar A7 | T THIX A9
7 ST A7 ov fF g 5 | o uHo
F agl &1, 919 Sfi7 W& g, a9 L
qifeariz #ady Fiez zadEr § A
AT 3T AT FT FEIATA FATS F (77
S AR AT F a8 ST T FTH F
- gFT 3| I@ F U gAT Al qQT |
af @z & fr fafrer e el
yeag § 97 @ oS &
g @ |

o 518 37 A Far % 481, fasme
MNT maifee «m 3@y , AR
G FT AE ST TH T T T 8§ I
FTETIA A4l § ST Tg WIfAEr
¥ @p, 98 FATIAE @I § |
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T 13T & fog 787 & gFq G198
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TIq T[T BT F1 o T, HIT AT
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STA AT FHTA FEIAAT FT GE | AW
giar 7g & fF wesT 9< Farg & M
# 9gT g7 AT § S TEIT 937 9%
AT wag FEf WX mwHAT | AT
I gardr ag fasrfeor ff 787 At J

ga ¥ 7g o fawmfar &1 4t f&
Sl @rss;r“zm wfafaet w397 A

g 9z 91 Y ¥ uw @A 3 W
qlealae S 9T gag, WH AN
faefori gardy #1 F19 FT A T
g w7 fear &1 SfeT gar |
FLHFAT RTINS Z SN 5 A
THAAT § ATFTHI ST 71 % 39 9%
g SR T T 18 mAagRA 1 T8
o TSAT 600 §o ¥ FH ARl fHemw
1T S 39 B9 & fod a7 ¥ @ § S4

¥ AT FTW TGN AAMT | AGT A
HAFFAST W Fgl  F A #
FHIAUHI  TASTH 250 Ro
fgrm 2 =g aF [ TET 0RO
BIE wsal ¥ 150%, fowar @ ‘
w7 fF STHT @@, 37 ATG ARE
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& S AT I AASE R Al

gw AW F 10 I AN A a4
= =7 Y| ar &Y Ay FA
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wrey 6 wdt w3 | voled g TR
¢ fir mre gw B ¥ W w9 TT @Y
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WHY @R, Tredor oft Wit wite HETT 7
fircray W w%T | W Wy FRefam
WRRW 200G TN WA E @ A N
wogT gz W v wo & ¥ difwd
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T g |
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ARIIAT § 9 UL TAH AT ] | TG~
ford smre o wAar gaTeT WY JeT A
WY gW 7 @ § IAF SR N 4E Ay
g ¥ &Y EAI

Ixfaaq o7 o § Aead ®Y 49
1,000 o WEYAT ANTIY FT fwwar §,
# Srdte o7 HHAOHT FT YW G
¥ar #ifs ag & qow §, wifeeama
¥ ymeafamidz sl 9@ & & ¥
1,500 %, wfa #Arg faqar §, WL o
To 50 5o fuwar &, oy tfeas sFA
¥ 78.759% S, &

WEAH WEVAT : THE AT N T GV
WY frargar & 1 Har sf oz aravT
w13 deay g e v & ww were arfeaT-
#oan wr wd frorar g oY wodw
famar €

st ¥o g0 faardy : § oferavddy
fafree wiT wadde oxt ¢ Ha F §FT
i ] g7 Y %7 § w7 ovfrearT FaER
#rd’ 1 qrfeara Hag & A w1500
%o Pamar § N o5 & g9 F 2300

%o FAAT § AT 9AFY 50 wo foymar &
WA 7o W vaTEI AT
wi A $elY geverw WY ayEn § W
e & 2w dafadt @ warew & fag
gt ofgy 7y WY & & @ qw aw
et & Y g, S o wa §
W el Hwre v w4, WY v 8
afvr gt w1 /0T qre g, O
wIT w4 w5 Fy Ay §1 far o
T wifog st gg o9t W ww
¥ for & oz famr smr e
g0 wafedts Sfom fsg A gm Sw §
FIH & &6 | w19 ¥ow ¥ qried
? fawr v wrd § W A & e w0
T § | xaw g faer are Y ad W)
o™ wra oY sr1od, /9 9@ g e |

UF 1T /T | 90 9T 919 gW
WY 8 qF UT AF 458 § w10 TR
UT % §3@ § M OATERA W9
WA oeft ¥ R owfre
W W FSEA L W W oww F@
2 afaw e FrTaE A I @ ww
T AT g AT O¥AT § | AW ACE
¥ 300 AT 500 TIT X ¥ ¥G AT v
Ta® a1t ¥ =y e & gifeg st ww
THET ¥ W 0¥ &g gAY foas yrier-
7T & wawy o sy Ao sy o

Members of Parliament may be free

from every botheration about expen-
ditture.
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SHRI K. HANUMANTHAIYA
(Bangalore): There is no doubt about
unammity of opinion in this House
for increase of salary and allowances.
Facts and figures have been collected
by the concerned Committee. I do not
wish to repeat them. You, Sir, iIn
pariicular are conversant with this
problem all over the world, since hap-
pily you happen to be the President of
the world organisation, the Inter-
Parliamentary Union. And in this
year of our Speaker being the head of
the world organisation, if members feel
that they have to come somewhat on a
par with the members of parliament
in other countries, it is not a very ex.
orbitant demand we are making to
Government,

First many members will deal with
members’ allowances. 1 want to deal’



gdentally. When ] wis Chairman of the

- was & member of the Cabinet.  Every
ey the ‘Comnaission sat; T used 1o get
.Rs,. 51 aﬂowance just. as members do,
when fhe ‘House sits “Phone !acxhties
rere avaﬂabie just .as for -members.
As soon as 1 became Mmister, the
“home - constituency phone was discon-

nected and we had to pay the expenses

- ourselves That is a areat burden. We

.-have to pay the rental charges for tele-

. Mphone. calls and all that. That alone

'éame "to' Rs, 500—600.  If it is worked

. out, a member will very likely be finan-

- cially better of than a Minister with his
salarv and allowances

MR SPEAKER You add the Speaker
also along with it.

SHRI K. HANUMANTHAIYA: You

_ are right. . I was coming to that .-also.

- .1 do not want to make exorbitant

."' silemands or proposals. First the Minis-

- ters must be allowed free constituency

"p'hone" facilities .as it is to the mem-

- -bers. ...Ministers .do . not ..cease to be-

- come members of this House merely

becauge they: are Ministers. They have

"to nurse their constituencies, It is not

as ‘though Ministers -are freed from

-the responsibility of nursing their con-

~ stituencies, Therefore, I want Gov-

-ernment to take notice of this request.

- Specially. 50 in case -0of the Deputy

* Ministers and Ministers of State, Phone

. facilities extended to ordinary mem-

bers should not be curtailed in their

‘cases. This is the first proposal I
want 10 make.

" Secondly, as you know, petrol ex-
L pensas have gone up, almost more than
double
© AN HON, MEMBER: Four times.

" “SAR] K. HANUMANTHAIYA: I am
" fiot comparing the price of petrol now

with what it was four or five. years
: - 1,am taking into consideratmn'
the reeent rise. If I make too much
‘of a demand, it ‘may not be ‘accept-

able

Ltk Wbrsters” MIOWaikices also’ stnci-.“,f

Administrative Reforing Cormmission, I
yeed” t,_ get mote money than when I:

comes to expenditure, psychol gié'any
-‘any Mmlster thinks ‘of cuttlng 4 down |
-‘instead of ihcreasing it wed have to
. .maintain what jis «called the balance of -
~_the budget 'So" the petrol cost has
* gone up. -1 want that the NMembers of
the ‘House as well . as the-Members of

the Council of Ministers should be

~given -extra allowance to make up for
‘the increased petrol cost; it may: be
.called conveyance allowance. ] under-.

stand that the Government is propos-
ing to pay a consolidated allowance of

.about Rs. 500 to each Member for

electricity and various other facilities.
I request that Rs. 250 may be allowed

. as conveyance allowance to Members,

Ministers as well ag the Speaker and
the Deputy Speaker, though actually
we know that it costs much more,
about Rs. 500 or 600 a month. I would
not go to that extent; I. should sug-
gest that a separate allowance of
Rs. 250 by way of conveyance -allow.

" gnce be given to them, whether they
. attend the session . of Parliament or

they are in their constituencies.

So far ag the salary is concerned,
Members are now paid Rs. 500 which
comes to Rs. 6,000. The previous Fin-
ance Minister was good enough to{

raise the limit to Rs. 6,000 so that it

may. come up to the income-tax ex- )
emption limit. Government has now
increased it to Rs. 8,000. The salary

-may also be likewise fixed go that it

comes to Rs. 8,000 a year. This may

' be made applicable without discrimina-

tion to Members as well as to the

- Ministers in ways found .practicable. ..
(An Hon. Member; Speaker also) I

am speakmg for every Member of

" .. Parliament, whether he occupies the
.- Chair- ot ‘the House- or he.is a ‘member
o! the Council or Ministers

$q tar as DA :s concerned we are °

 thinking 6" streamlining ‘the procedure
. _of Parliame 1§ and -it-ma.v eome to
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Jour notice a little later. The daily
allowance may be increased from Rs. 51
to Re. 75.

MR. SPEAKER: Minc i; only Rs, 15.
If it is offieial it is Rs. 30. I have not
in all my tenure as Speaker got more
than 30, How happy I feel when you
gay 75.

SHRI K. HANUMANTHAIYA: AS
my hon. friends Mr. Banerjee and Mr.
Tiwari stated we have been drawing
the same amount for more than ten
or 15 years. We have not asked for
any increase though prices had risen
and the emolumenis of Government
servants also rose, It is not that we
are jealous. I only reguest that the
Government need not be generoug in
the case of Members of the House. It
15 enough if they are just. If it 18 a
question of generosity it goes much
heyond the figure which were demand-
ed. You can compare it with the emo-
luments of Members of other Parlia-
ments all over the world. These three
proposals may kindly.be accepted.
They need not be generous, not even
just but a little less than just.

SHRI R. V. SWAMINATHAN (Madu-
ra1). Sir, I was also a member of the
committee which has made these re-
commendations. Pandit Tiwary has
claborately dealt with the important
points and Mr. Hanumanthaiya also
has given his views. 1 want to stress
only one point and that is the ques-
1{ion of pension for Members of Parlia-
ment. All the members of the com-
mittee were unanimously of the view
that pension should be given. As the
custodian of the rights of the members
of this House and also as Chairman of
the International Parliamentary Asso-
ciation, you know in how many coun-
tries Members of Parliament are get.-
ting pensions. Even in India many
State legislatures are considering this
question. Madras Assembly has al-
ready passed a Bill in this regard and
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a8 an ex-member of the Madras As-
sembly, I may also get a pension,
because for a long time, I was a
member there. After all, the term of
this House is only for a few months
more, bui we are pleading for the
future members. We expect that
members in future will come from the
lower sections and we are pleading for
them, not for the rich people. Mr.
Babubhai Chinai, who was a member
of the Rajya Sabha and who was a
rich man, also pleaded that pension
should be given. There are a number
of members of this House who repre-
sent poor people and who will repre.
sent voor people in future also and
they will not be able to maintain their
families if pensjon is not given. I hope
the Government will give serious con-
sideration to this matter,

SHRI MOHAN DHARIA (Poona):
Sir, it is a fact that the emoluments
and facilities provided to Members of
Parliament in our couniry are too
inadeguate to carry out their job, The
Minister of Parliamentary Affairs has
brought forward this Bill to implement
the unanimoug recommendations of the
joint committee, I have no doubt that
it is the duty of the country to take
care of Members of Parliament 5o that
they are in a position to discharge
their duties in an honest and effective
manner. We find that the entire com-
plexion of Parliament is getting chang-
ed and more and more youngsters and
people who have no other income are
becoming members of this House. So,
they should be given more. I also
suggest that when we think of the
salary and allowances of MPs, their
personal and other income should be
taken into consideration and those who
have no other income should be given
better treatment and 5 fairer deal.
Otherwise, it is not possible for them
to remain honest, maintain an office in
their constituency and function effec-
tively as Members of Parliament. Un-
fortunately it has happened that this
affice is exploited by those who are
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[Shri Mohan Dharia] sideration. I am not insisting but

exploiting outside also. A very con.
sidered view sha]]l have to be taken in
this regard. Pandit Tiwary was Chair-
man of this committee and now we
have our young and enthusiastic friend
Shri R. S. Pandey as the Chairman.
Instead of taking such half-hearted
measures, is it not possible to bring
comprehensive legislative measures
necessary, as a sort of package deal, to
give various facilities to the members?
The financial memorandum says that
the extra expenditure will be
R's, 42,60,000. When this figure goes out
to the country, the common man will
think that each member w:ll be get-
ting Rs. 500 more per month, The
country will not understand anything
and the people will condemn the Mem-
bers of Parliament. Therefore, I may
beg of you that the way in which it
has come, it will not be fair and pro-
per for the Members of Parliament.
When efforts are being made to gener-
ate a new atmosphere in the country,
when we are speaking of g new era
of discipline, I think, all caution and
care shall have to be taken to convey
to the voters that this is what the
Members are entitled so that the
Member should represent in a better
manner and serve the constituency in
a better manner. We shall not feel
ashamed to do that. So, in this con-
text, may I request the hon. Minister
and the hon, House to take this aspect
into consideration that a package deal
is necessary so that the reputation of
the Members of Parliament is not at
all blurred in any manner in their own
constituencies. Otherwise, this sort of
legislation will go against them.

Sir, it 1s a fact that 1t has not been
possible to sanction five instalments of
dearness allowances to the Central
Government employees including that
of Lok Sabha and Rajya Sabha Sectts.
employees. In such a situation if this
Bill is considered in the next session
with this package deal, 1 think, it will
be just and fair to the Members of
Parliament. This is for your kind con.

having regard to our own interest,
perhaps, if the Bill goes in this form
in the country it will be mis-interpreted.

Regarding pension, I do feel that
pension should be given to Members of
Parliament according to their service
and according to their additional in.
come. My emphasis 18 that we should
encourage the younger generation to
come over here as Members of Parlig-
ment, If the couniry takes care of
the Members, nat .rally they will be
encouraged. This is my suggestion,

With these words, I am zrateful to
you for giving me this opportunity.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode): Mr. Speaker, Sir, my
first impulse when this Bill further o
amend the Salaries and Allowances of
Members of Parliament was just intro-
duced by my hon. friend Shri Raghu
Ramaiah, was to oppose the Bill be-
cause I feel that what ig being given
18 very meagre. It does not satisfy
the requirements—just and fair re-
quirements—of Members of Parlia-
ment. But it ig said that something
is better than nothing, and therefore, I
am not opposing this Bill. I hope, Shri
Pandey who knows the miseries of the
Members and also a sympathetic
Speaker like you who knows that
Members in India are the lowest paid
in the world, will do something sub-
stantial to improve their lot. If any-
body says that today the Members of
Parliament can function honestly with
the present salary and allowances, I
say, it is hypoerisy. The fact is that
we are suffering today and particularly
those who do not have any other in-
come and depend solelv upon the
income they get as Members of Parlia-
ment, their lot is miserable today. I
very much support what my friend
Shri Mohan Dharia and others have
said. T'oday, you know that the rupee
~alue hag gone down very much, The
rupee is worth 30 paise. That means,
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if we were paid Rs. 50 per day as daily
allowance years ago it must be Rs. 150
now. If you can’t give any conveyance
allowance, the Members, at least,
should be given a coupon of five litres
©f petrol everyday.

12 hrs,

We have 0 ¢6 a ol of consutuency-.
work in Delhi also, We have to meet
people here including Ministers, and
make representations, It is impossible
10 go round without any such allow-
ance. Here in Parliament, we say that
prices are going down in the countiry;
but what has happened inside the
Parliament Hnuse ? Here, in the Par-
liament House, we have got a canteen
run by ioe he 'vays. Recently, the
prices there have gone up. Previously,
we were gelling the thali for Rs. 2-80
its price now is Rs 5-50: and for full
lunch, the cost has gone up from
Rs. 4-20 to Rs. 6-30. Thus the prices
of food items inside the Parliament
have gone up. We have to pay double
the price inside this House, They say
the subsidy has been withdrawn. We
are sncnriing more: but are getting less.
This is the position. So, with this in-
come and daily allowance, it is impos-
g' ble to live. To-day, we are getting
Rs. 51{- a day. We are spending
Rs, 30/- or more on tax fare daily.
Moreover we always have 'guests—
no doubt we welcome them—but if we
feed them, we have to starve. We get
a companion while travelling by the
Railway. But the companion hag to
travel by Second Class, he even does
not get a berth. We have to pay for
it. He gets only the seat. The spouse
or the companion must be allowed to
travel along with ys in the First Class
always. That provision should be
made. These are my suggestions. Many
Members spoke  about the pension,
Pension has to be given at least to
those who have completed two
terms. The Tami] Nadu Government
has provided pension for all the
Members of the Assembly there who
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have eompleted 3 terms, It is done in
Himachal Pradesh also. The facilities
that to-day exist for Members of the
Assemblies, do not exist for Members
of Parliament. In Kerala, Rs, 150!-
are given separately as Constituency
Allowance. There, the Assembly con-
stituency 15 of nearly a lakh. Here,
we represent six such constituencies.
Therefore, at least Rs. 500{~ should be
given to Members of Parliament as
Constituency Allowance, It has been
said that conveyance can be provided
for the Memberg to tour the consti.
tuency. Government-cars are not avail.
able everywhere, especially for going
to the interior areas Many Members
represent rural areas. Therefore, it is
necessary that Constituency Allow-
an~e should be paid separately in
cash Todav, ‘he S.T.D facility has
come as a blessing to the country but
it has come as a curse to the Mem-
bers of Parliament. I have got bills
amounting fo Rs 3000 - to Rs. 4000/~
pending which I have {o pay from my
pocket. A Member of Parliament
cannot{ stop his friends from the
constituency from coming, slaying
with us and cannot stop them
from dialing to whichever place
they desire.  Fortunately or un-
fortunately, I am the president of an
All India Party; and members of my
party from all over India come to
our place and go on dialling. We can-
not stop them. Unless you increase
the number of free calls allowed, it
is very difficult. Some allowance
should be made for trunk calls also,
at least, to the extent of Rs. 200 per
month, I do not want to ask for any-
thing more which may seem to be
exorbitant Members should be given
a Constituencvy Allowance of Rs 300
to Rs. 500 and also allowance for ste-
nographer so that friends can come
together and car. at least employ a
stenographer paying him or her Rs.
400 jointlv. That will give employ-
ment to many voung people also. All
this is necessary for the proper and
honest discharge of duties by Mem-
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bers of Parlisment. I hope sincerely
that all the suggestions will be consi-
dered by the Minister, yourself and
the Committee.

MR. SPEAKER: Salehbhai is al-
ways absent wlien he is needed.

SHRI 8. A KADER: (Bombay-
Central-South): 1 was collecting
papers about the Bill

MR. SPEAKER: I have finished the
list given by the whips and in addi-~
tion to that more speakers have al-
ready been accommodated. I have
received a number of chits, twice as
many have again come. I am not
going to accommodate any Member
now,

SHRI S. A. KADER: You kindly
called my name, but I was out. I may
be permitted a few minutes.

MR. SPEAKER. When you are
needed in, you are out.

SHRI S, A. KADER: I did not know

that my name would be called so
soon.

MR. SPEAKER: Anyway, his name
was in the list and he was missmg,

SHRI 8. A, KADER,
indulgence.

MR. SPEAKER- But I must know
where you actually were! Anyway go
ahead.

1 crave your

SHRI 8. A. KADER: The Bill has
been imntroduced bv  the Minster
of Parliamentary Affairs on the day
of his birthday and it also comncides
with the Speaker’s birthday. The pra-
yer of the House is that you may
live long, both of you, so that you
come out with more proposals like
this in future,

I am .happy tu note that theve is a
ncar unanimity if not complate unani-
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mity in the House about the proposais.
contained in the Bill, Alsa, therp are
some suggestions which have been put
forward. I am not a person who belie-
ves 1n kind, 1 believe in dash.

MR. SPEAKER: I have more per-
sonal knowledge about you'!

SHRI S. A, KADER:

Cash brings
kind. t

Some suggestion was rude by my
friend Mr. Banerjee that stenogra-
phers should be pooled by four or five
Members. This is a most impractical
thing, and if the stenographer hap-
pens to be a lady, it will be more so!
Therefore, I feel that cash would be
better than kind and avoid all future
difficulties,

About the emoluments that have
been proposed here—of course, they
are not final, the Rules Committee
will finalise them—I would like at this
stace to make some suggestions First
of all, let there be no musapprehension
ihay thig 15 a Bill which will provoke
some kind of opposition from the pub-
lic. Are we doing a right thing or not?
We are downg a right thing after a long
tune. This 1s due to the emergency.

MR. SPEAKER* This 1s not due to
the emergency.

SHRI S A. KADER: But the emer-
gency has given an opportunity for
considering all these proposals which
have been pending,

MR, SPEAKER: This Bill was con-
sidered much earlier and unanimously
adopted and all parties were pre-
sent.

SHRI 8. A. KADER: We are not
doing anything wrong. There is no-
question of a reaction in our consti-
tuencies or in the minds of the peo-
ple. Every time a Bill to raisq the
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. salary of the Members, whether in the

Legislature or in Parliament, is bro-
ught, some of the Members of the
Opposition have always opposed it on
the ground of opposition, but after the
Bill is passed, I have not seéen a single
Member of the Opposition refusing to
draw the additional allowance. That
is what our friends are doing.

Let us not link this with the dear-
ness allowance of ©mployees or any-
thing else. This is a special category
by itself. The daily allowance of
Rs. 51 was fixed long ago but no in-
crease has been made for several
years in spite of the fact that the cost
of living has gone up five or six times.
We have to come to Delhi, we have
to maintain our houses and families
here. Do you think that within
Rs 51 1t is possible to do it at the
present prices? I would suggest an
increase in the daily allowance to
Rs. 75.

Of course, there are so many things
to say, but you are very keen that I
should sit down.

MR. SPEAKER: I have not asked
you to sit down.

SHRI S. A. KADER: We who are in
the public life cannot have our own
professions There are very few who
can do it. Many of the Members can-
not combine the t{wo things. Either
they are in politics or in their pro-
fession. Some ar¢ taking advantage
of this, as was rightly pointed out, for
their professional ends also, but there
is a large number of people both in
the Legislatures and in Parliament
who are only dependent on the meagre
salary that they are getling and the
moment membership of Parliament or
a Legislature ig over, they are on the
streets, The workers get gratuity,
others get pension, hut these Members
who serve the public who voted for
the grant of gretuity and pension to
others are not giver anything because
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the law has not provided for it. I
would request and sincerely appeal o
the powers that he that these matters
should be considered,

The LIC is a nationalised institu-
tion. I suggest that as soon as a person
becomes a Member of a Legislature
or Parliament, a free insurance should
be taken out in his name for; the
duration of his membership, and after
he ceases to be a Member he can go
on paying the premium. It is a kind
of safeguard for him after his retire-
ment.

There Is one thing more which I
would like to mention. We give pen-
sion to freedom fighters. It is a very
welcome thing, but what about these
Members who are  fighting for the
people all the time? For example. I
am very old, After I retire from
membership of the Lok Sabha, I have
nothing today to fall back wupon.
There are so many cases like that.

As for as pension is concerned, a
carefu]l consideration should be given
as to how it can be done in Parlia-
ment and State Legislatures.

As far ag spouse is concerned, if we
bring her from our comstituency to
hefe during session time, then we are
permitted. Otherwise, we are not per-
mitted. Ag you know. we have to go
and work at different places, I don't
think there will be any difficulty if a
pass is issued to the spouse also on the
same Dbasis as it ic being issued to a
Member of Parhament. I would re-
quest the Railway Ministry to consi~
der this point,

AN HON, MEMBER- What about

the widows?

SHRI S. A. KADER: If they re~
marry, they should be jissued passes.

MR. SPEAKER: There are so many
Members who want ¢o speak before
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me. I want them to speak after listen.
ing to me, But my observations
should not be treated as a speech. These
should be treated as an informal in-
formation. If you think that it can
be off the record, it may be off the
record,

SOME HON. MEMBERS: No, no.

MR. SPEAXER: In big countries
like the USA, Cunada and Japan, they
get much more than what we get here
and we cannot compare ourselves
with them, with their economy. But
if we compare the rate of economy
with them, economically, they are
very much higher than us. There,
each Member is given a room for
office, one library and {iwo Stenos
and a car. If the economy permits, he
gets two stenos, otherwise, he gets at
least one steno.

But Mr. Kader should not have any
prejudice against the ladies. Now,
thesg posts such as Telephone Opera-
tors. Stenographers and Teachers will,
(in future, go to the ladies. If there
is a lady he.e, it should not be some-
thing as if something very  extra-
-ordinary has happened. It is the duty
of all of us to change the old menta-
lity and treat them as mothers, sisters
and daughters.

(Interruptions)

I am not accusing him in any way.
Unless you have this attitude adopted
that the ladies arc your mothers, sis-
ters and daughters, except your own
lady we cannot go ahead. We must
encourage that thing. This is the only
country where we see this extraordi-~
nary approach towards ladies.

In 1961, 1 addressed the Legislative
Assembly at Taras. I toung that about
50 per cent Members among them
were Jadies. The Speaker made me
sit by his side As you know, there the
Members who are Members of other
countries, can move in their House.
"While speaking. I congratulated them
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by saying that thelr House had such
a liberal attitude towards Iladies.
There almost half.-of the Members
were ladies. One of the Memberg got
up and said, “No, Sir, they are our
secretaries.” They were sitting side by
side. In the Commonwealth countries,
whenever they ask us—Mr. Shakdher
and myself sometimes have to invent
things~—~we say, “We are a developing
country; we are coming up; we are
revising our rules; we are getling this
and that.”

In many countries, the Ministers,
the Speaker and the Secretary-Gene-
ral are allowed to do practice also.
They are not whole-time. Even not
being whole-time, when compared to
countries, like, Jamaica and others,
they get more for part-iime  than
what we gel for whole-time When
they are free fiom here, they go to
courts and do practice There are also
doctorsy and do their practice there
are jawyers also Thev have theiwr pro-
fessions and they do practice. 1 do
not think that is  possible in this
country.

The canteens are very modern.
Here, the doors are rotten; the system
1s very old. Scientific canteens are
coming up. They are subsidised. In all
legislature canteens, you get the
cheapest food, the cleanest and the
most nutritious food. You ask Mr.
Shakdher, He will tell you the names
of those countries, not one but dozens
of them. I tell you, they are all sub-
sidised.

About foreign delegations, when
you go along with foreign delegations,
it is almost a starvation allowance that
is given to you. Anyone of vou may
Please get up and tell us, “Is it
enough ?7”. For one breakfast. in any
country, they charge you normally
between 4 to 5 dollars now. Last year.
it used to be 3-1/2 dollars. That
comes to about Rs. 35, The breakfast
consists of tea, one toast or biscuit and
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egg. For ihat, they charge you bet-
ween Rs, 30 to Rs. 85 now, not less
than that, For your dinner or lunch,
believe me, you camnnot have your
lunch for less than Rs. 80 or Rs. 80
and you cannot have your dinner for
Jes? than Rs, 110 or Rs. 120. I am con-
verting dollars into rupees.

_What do you get ? Now, if some
other countryman is sitting near you,
you cannot ask for dal bhaji. You
have to join him, you have to ask for
the same thing. If he says, soup, you
also say, soup. Then, he says, grilled
fish or grilled chicken and you say,
“The same thing for me.” When the
bill comes, it is about Rs. 130 or
Rs. 120. And ycur allowance is only
between Rs. 80 to Rs. 90. Therefore, 1
have with my own experience seen
many of our delegates going without
lunch or without dinner. They pull on
only with one meal looking forward
for some unknown host.

Then, this amount of Rs, 500 which
you are getting as your salary is the
same salary which Members of the
Punjab Assembly also get. They have
more allowances than what you get.

AN HON. MEMBER: In Andhra
Pradesh also. )

MR. SPEAKER: In Andhra Pradesh
also. I do not mean that in Andhra
"Pradesh, it is less than what is in
Punjab. What I know I am telling
you, I think, meany other States must
be having that,

About Ministers—Mr. Hanumanth-
‘siya has been kind enough to include
"h’, Speaker also—th, salaries were
decided some twenty years back. And
in regard to the Daily Allowance, if
I go on tour when I am invited
~somewhere, I am generally a
guest of that State But sap-
pose I am not, T get only Rs 80/. per
day. Generally, if I am invited to my
own State, either I get my nephew's
car or the State gives me a car. Byt
it ¥ am left on my own, I get 32 paise
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per mile while the Punjah University
and some other Unpiversities give 75
paise per mile, After all, there
should be some retiomal thinking
about it and you must consider, when
your Members angd other go out, what
people would think when, in a big
country or small country, other dele-
gates are showing a bundle of pounds
and your man is showing only dollar
50 as his total foreign exchange. It is
a very difficult situation,

But, for the present, we welcome
whatever we have got and I think we
should not grumble any more. There
is a very short time left, and if Juck
favours you, you may have a little
more. But these things will have to be
considered and nationalised, and that
should be done when you appoint the
next Committee,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU
RAMAIAH): I am very grateful to you
and to the other Members of the House
for the broad and unanimous sup-
port that hag been given to this Bill.
As I said at the outset, it is not as
though the Government ccnsiders that
this meets the full requirements of the
Members; certainly not. 1 have made
that quite clear, In fact, even in regard
to the recommendationg of the Com-
mittee, we examined them snd found
that, at the present moment, we could
not accept some of them. The reason
is very simple, There are always two
views, For instance, Mr, Mohan Dharia
has, in his speech said “what will the
public ‘hink if they know that you are
gomg to get 8o much”? (i am dust re-
ferring to his argument). Qn the other
hand, there is the other wiew that
Members must get what is adeguate to
make them discharge their duties more
efficiently and  satiafactorily. So
Qovernment have to find a vig media.
Government have to keep in fiind the
financial fesources available to them;
Government have also to keep in mind
the present situation where we are ask-
ing everybody not to  incCrease their
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wage bills, We have to take into con-
gideration the over-all situation of the
country and the economic situation in
which we are now placed. It is there.
fore, Sir in that context and with a
view to furthef facilitate the Members
of Parliament in the efficient discharge
of their duties that we have placed
these proposalg before the House and I
commend them for your acceptance.

MR. SPEAKER: The question is:

“That the Bill further to amend
the Salaries and Allowaaces of Mem
bers of Parliament Act, 1954, be
taken into consideration.”

The motion wag adopter

Clanse 2.— (Amendment of Section 8)

MR. SPEAKER: Now, we take up
clause-by-clause consideration. Clause
2. There ig one amendment given no-
tice of by Shri Ramavatar Shastri. Is
he moving that?

SHRI RAMAVTAR SHASTRI
(Patna): Yes, Sir. I beg to move:

Page 1, line 9,~

omit “all or”

WG O, g T AW § (% Im¥
Wi H7 FAAT T WY qIE g
! fealr gua § 1 dleq ag W A%
£ Fr axei €1 947 § qw Faq97 Ay
feafa #§ Moy s WU 1 wWH
wraaz afifr 7 €9 Qlawrd g™ v
qRTT (79T 97 AT IF ® WAL 93
AT A ag faaqs ol A qw fear &
Fax T vy wiwfe & o gafwe
fau § fw dag weew Rios wsd an®
§ FW FT §F /W F o W,
qax aracy; AN §97 § Iawt Oiw
& AT HT AT | 6T AT W sqH
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A& H g THo fawiyi &
wead i F W wfefe F 99} @€
RS BH R FTRALAT § 717 WATGT
wre & gr fe 9w sfafy & gnt o
F AW A, dfewr gt Ew ¥ U
qifr v o 9 g} wfafafe & ot
g & ot 77 wre g7 4% fak gwk
| ATAH gAell A qaTar | A W
T FLEAT FY WGAT FTH A5 T
& frd & fed go wgfaad 377 T
g W IaT R 1 Afew wER AT
g A sqgeaT ® & fE wre Fw d W
TEag g in liew of all or any
Wegfmaaw ¥ W@ & &8 o,
fasrett, QreY, FTediegdT WX ARefran
wfefAdts 37 7 § fard) 0% & fag 1%
quTaT AT A ¥ fag W a7 I oA
fegreare & F02Y F1 fowrfoor & 1 wfafy
¥ gg femrfro w7 & s oo o F &y
e 7 & ffsd 1 AT ww ¥ W
¥ T HETE @Y F /(G qAT F133
qxT 7 FA | G657 Aq19 Faaar o #4
& &FAT § fa 99 g0 999 IHT AN F7
& #T A W9 FT TG & A 7T W
ENT | TET ATH F) AT H C@ELC AT
ox g § fe oy owo R @y @2 AT
% & 17 o, fawd), oY, g e
wH ¥ A9 9% a1 e fiaw dfefaddy
¥ AT T A G Ry oG W X 7 AR,
Ffew Wit RU dww § 9% & mAIT
fifsq | afy JTr IweT g ST
£ & Y ¥ 2 T WHTT &Y srEr

..“pnstal water, electricity, consti-
tuency and gecretarial facilities, or

such amount in cash in lieu of any
of such facilities....”

Y A 7 g e o A & og oW
TR Fdmr s ds
T T G A ¥ v 3w W
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¥ o Qe o m 3w w0
TRARTY g9 TYT FT AW |

ey er wgAT § e war fely
T = § feera gt AT rderdY dar
wigd gi fedt wre sreEw o A w9
T e AT afer e &
foq =&Y Qfs® | 9% g7 AT T0ER,
W HS & 200 &% ¥ faar &«
WA FTA FTERT  ? oW
S %Y swaear g WA, ArgRr Fraifica
FC & 6 gomT Areds a3, 4, 5,
a7 6 WEWA A W gwa § 9% & faY
A WY oy qhAr w7 §F @ aw R
AT & fiw F o7 w90 ik ST #
SATIT AIX FT §HA | AT JE qAT
sfafr #r fewrfor o & 1 oy X7
afafe Y fawrfar &1 dur adf a7 1
T MY U&7 FGT &1 FATIT HTALT
g | W W dET A R, e
&1 & &Y faqaT ST w1y FAT TR
¢ 7% ¢ gr |

¥ g Ay W & Ay gaifed
&Y 9T, ¥ AR SFU KT &FAT 947 |
IR, 7 w9 fagaw ¥ @ WY
A Y W T 97 97 F I 775 four )

SHRI BHOGENDRA JHA (Jai-
nagar): Mr, Speaker, Sir, not for the
sake of formal stand or for the sake
of political propaganda, but very
seriously, I do urge that the amend-
ment moved by Shri Ramavtar Shastri
should be accepted. I do personally
feel that for going to the constituen-
cies for those Members who have
rural constituencies, it is undivoid-
able that they should be provided with
conveyance; no cash amount will do.
1 know, in order to do my job, how I
have tio maintain myself; I have Besn
keeping my family in a semi.starved
condition. If you give cash, that will
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not serve the purpose. The amend.
ment moved by Shri Shastri iz a
minor one; simply you have to delete
the word ‘or’. You are giving o
proposing to give some lumpsum
amount for the facilities, that will be a
complete betrayal of the motive in
many cases, if not in all the cases

I again request that if not for all,
for some of these things, only facilitiex
should be given. If that ig not accep-
ted, the amendment is a compromise,
that is delete the word ‘or’. In most
cases, that will not be utilised for the
purpose it is meant, because we have
some experience here as also with re.
gard to our constituencies. If these
facilities are provided in cash, that
will be defeating the purpose of the
Act and cheating the people. The pro-
vision of these facilities in cash must
be deleted. I again repeat that we
will be cheating ourselves, cheating
the people and defeating the purpose.

SHRI K. RAGHU RAMAIAH: Sir,
1 am sorry, I am not able to accept
the amendment for the simple reason
that I indicated in 1the beginning that
there are some cases where it is not
possible to provide in kind for instance
Tiwaryji mentioned about one jeep
being made available in a district.
How can that jeep be available for all
the M.LA.s, MP and for the officers
also to discharge their guty?

SHRI BHOGENDRA JHA: There
are many jeeps there which are simply
utiliseq for going to cinemag etc.

SHRI K. RAGHU RAMAIAH: We
have left it o the Committee to con-
gider and decide what is feasible, what
is not feasible or whether it should
be in kind or cash. Shri S, A. Kader
said that he preferred cash to kind.
We will consider all these various as-
pects and then the Rules Committee
will do whatever ig possible within
the ambit of this provision J am not
accepfing the amendment of Shrl
Ramavtar Sh'astri.
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T WO AT W1 TR AT T
W% gq gfee ¥ aw ok o ghrar 3w

MR, spmm: t will now put
amendment No. 1 of Shri Rumavtar

Bhastri to vofe.

. -mmamﬁﬂgmim
A 0. 1 was put and

mendmens Re. 1 o vy gt & o o ¥ oy
frenfy § Wi dag aaeg P & Ay
MR. SPEAKER: Now, the question Iq A T el Q it guy g
t: T T & 1 wwfag o g 9 &
“That clause 2 stand part of the fr fag o@ ¥ g9 YER ¥ wgdfe
BiL.” wé frgr v aAT FQA SR aw &
aft g% 2 rade § oY aray ¥) giewy

The wmotion was adopted. '
JIARY F &7 A1, O g7 wod fratag

ga ¥ wy w7 a¥r gee) glear
g |t |

Clause 2 was added to the Bill
Clause $— (Amendment of sectiom 9)

SHRI RAM HEDAOO (Ramtek): I
beg o move:

el arw g & fv & R oweerd
ST & a1 F W gy 97 6 gEg wadl
w1 gy o faeer afgg Afew
39 & At ¥ fafeeer wrgm w1 waw
fae war ) Zw A & 5 g<ETd o
wga e dv & W qw ¥ g@w gy
g ulx o wfewrd mow fe
IR F Iq OHr AT F g AT
T ®@ ¢, fom &1 =T a@e )Y
: woeeg Y g7 & ) g we 5

omit “all or” (3) «‘a; qeedi & faq woETd ST T
SHRI RAM HEDAOO: Ibeg to YA HTAT WA & fou s ady
move: *f5ar€ Y a9 FE T wfgw wife
Page 1, line 14~ Zw A9 § for wror o Jevaey wfafa w1

after “and” ingerim gwraf gy & av forer, ofae *7 el

Page 1, line 12—
14
after “electricity” inserte

“facility to travel by State trans.
port and Jeep facility to travel
in distriet” (2)

SHRI RAMAVTAR SHASTRI: I
beg to move:

Page 1, line 14—

“proviﬁon for retirement p:n.

sion” (4)

g & T % qw wWiET 92 W
et § W& T ¥ gwwd eqrfi
T gl § | daz weedt W gy gy
srar 7 &, wefag qq%rwi'@f
aifemrde w1 mmmm
g& ¢ | W T ST R ¥ A 8T
R n&d’w«{m%mﬂim
A & W wg R § wfY ¥ wear

Feweii 91
ng f :ﬁgffﬁr
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Tt gr e v d ot & BE ¥ a1, 7€ ¥ ooy 9 ¥ g Ik
ME WS W T ¥ fi X wT 9 T T WY S W ) v @ wga
fowwd g7 v Afer & wr ¥ qwar ¥ v g § | o o & e
wWifE xa ¥ arar 7@ & fag feod & mr § Afier g7 & farg 3w sToAT
& 39 wgi & 1 A fag E W wEer T N & wror g 9 ferfs adt evw
Tt & /YT o o ooy § av ey AR 1 oawEgw gElaw & duw ¥

T wgrk T AR AT e
& Sowr A A ¥ el ¥
et strefY & av o ey ey 3, A
o T q9F ¥ WIQ T R qrga
€ S wy IF A fafa @
faq & ag dwuw oW1 ® g @A
JET £ fF e o ofeardz @
WY wiw, 9 & fAu averd g w7
AT AT ATET | 3g AT g A=A
£ W I7 &7 7z Faeardy QT arfeg
fe oy o7 T TR T EY L W
awg & & & ag Ao faar 0

wH arg § g frafadas v
AT | HUS ¥ uF wgraq § s
FrETal 1A EAR A E TR T3
¥ AgeAT ¥ wHTR #Y ¥av § faarar
g T A WIF GWT *T  HIEw WY
TEIT & r ST ey ar g gt
Fr qzex T wAr & ST e e
afl AT § O S Y agy A
feafar &1 oty & 1 WY wiemdw Bw
wrar ¢, S & wlw auk & ovr o
asffe F ok o E it 9w Ay
Ft ff oty § o wr ater fawy
¥ wfrg afx g7 s Y snfias
ghenor %Mmﬂ‘mmﬂ,aﬁ
fir garoRefy T §, & T ¥ fame
w@ﬁa’tqmtﬁ:&‘ﬁw i
m*mmﬂﬂﬁr*ﬂﬁw qraa
Y sore or o o, @ & few ol
g WX fow ot i Y Tropfife & g

ar qY 20 ¥ fouw ey | az warer Y
AT FXAT @ ¢ AW foenft v S
& guTy WY ¥ar W §) yefeg e
T W JOT AW B & sgwed
Ll ol

MR, SPEAKER: 1 will now put
amendments Nos, 2 and 4 of Shri Ram
Hedaoo fo vote.

Amendments No. 2 and 4 were put and
negatived

MR. SPEAKER: I will now put
amendment No, 3 of Shri Ramavtar
Shastri to vote.

Amendment No. 3 was put and nega-
tived

MR. SPEAKER: Now, the question
is:

“That clause 3 stand part of the
Bin.”

The motion was adopted
Clause 3 wag gdded to the Bill

MR. SPEAKER: Now the question is:

‘““That clause 1, the Enatting For.
mula and the Title stand part of the
Bil.”

The mation was adopted
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Clause 1, the Enacting Formula and the

Title were added 1o the Bill.

SHR! K, RAGHU RAMAIAH:
move:

“That the Bill be passed.”

MR. SPEAKER: Shri Daga.

ot qw Wy (qTET) ; oweRd

wgwg, ¥ OF a0 v wAgar §
o WY 3 fean aF wh

qrq WX fAssT # 919 58 FAT F7AT
Y FAT FT, A IX FT AL FAA TG T
fratwr da aff § | IN fegem™
& HY H T AT 9T § W 9T
qee YT AT QAT & | WA
qs IYd $@ A9 ag 98 T
wraar § fir ag ¥xer qreg Qv A99T
w1 ufafafuer s<ar &, ag gwwmar §
fix ag a1 qw w7 wiafafuer s<ar
W o wRETHT ¥ WA ® ATR
woF! I 7 do wer wfew,
IN WOR! qaw aqrAT wrfgy, anw
FarAT gy, dwr qATT Wfgy arfe
AF GIAT FTH 3F W@ ¥ T 4% |
qOHT B BT a9 sarT agy
T wrfgd o

"Iy g7 § f AT wraw A v
7 frar wrg | wTeR e fear § B
FeAT {6y IHTC § TAF q7 96X §
AT A T R WX § & AT A
et wreat wigy &, st & wrw wTAT
wgy § 0w J7ar #7 ¥ wlafqafoe
w& § ofte aaa a3 aw ¥ Fur Wy

1
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FCAT WIgd § 1 e wry & fir I
v gfead foer, § 7 ¥ W€ W%
wyr &, wifeal o o wgr § fr el
yq ¥ E O ¥ dw grefmd Q@
g ua? afeww moT F § WX &
afen dag azal B afwgl & w7
W |TETIN HETA] A AT q¥AT & )
# ur o wgar wgar §f fe wex
gee AT 1 ey ¥ w9 S
aTgaT & @ Ia® 9w 18-19 W2 XA
M ® osW T @t ¥
Ffeat § Taet grAT 9FAT § 1, FWO
¥ IY famar qzar &, wox Fw S ofa
I9FT EATARTR T 9¥aT ¥ | 9g SR
w® T & 1 Wy gAY ¥ fw SEe
wrad qiw &t 2 faar o aga ¥ faar
FOE WX uwEl war wwo s
Ew W ¥ W E, 35 qeET AmOS
ferrdden sawwwe § @ oS A
ATE HTIHT SATH AFY 74T § | G A
g9 T @ § | & w7 g § v a8
g9 TR &7 qurw W F | Ay w6y
]I & M FT 94T T | WOwT I
WY 9 9T AET FEAT AMEN | EW
fedt & wgTir T & 1 SAaT W]
ut sfaffeey s ST @I
TR % faw, g9 ¥ awar & wQ@
% faq smewr gz e gfaar Sy
wE & wnfgd | & awwar § fr afy
oY WY § 6 ag A 9 o e
¥ W w19 W R, fremg st At
IqE W I AW AE wWA 4R
wfgd, Sad &N fror ff wfgd
ST IRHT FTH £ ¥T FHAT IJFR T
WTIH FET 3T Wil | 9y W gt
gfadi, ==Y a7 IS #1 aarer S
21w AW fr or fefgw dfase
#1 firady gl fowrelt § 1 wore wag
aeer wt ey w@ar, @Y aEer v
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T3 &Y AW Jwr g | O gl
whPEw WA s wrEy § R s
# ot wgT FEw wiw aiw Wi 1T
WL A7 FT G AT HTF HL q IqH
faw ag dare ¥ AT ¥ 9w A
#7 faw,qar | &fFR a0 3G ogEr
qew ¥ WX Fqrg Y A wv gey afq
w6 WA & weq g1 ok § | wg uel g
& * arw § | oz HIE WY Ho qAT
HEAT q&AT § | SaR fRww ¥ W N
AT FIF Y WTAAT w7 qHT TEAL
aw & fAq 7 smar §  OF feafa W
a7 Y & Sq INET ;AT I
2\ Tw =7 g o @ i wg s
AT arg wEr § wifaw faafx
Y gErd AT AT O AT X E ) ;W
"R &4 arar § e g W & S
7 FRA W wy fra aweAg
] ¢ | g9 gTw IT § WA FH
w74 § | ST °9E JARI FH FIAT
qgIT § | TR FWQ gT & W qfA
qF F OAFY NQ 1 WU AW IR
afrare a7 AT § 1 gew fgwa &
Req B wAr Arfgd O sa7r aae g
q97 wLg %' agEy Afgq, SO
sqrer glaurd & wfgd, sear samar
ARy FATAT AEY | GO W FAT
FST A AW W AGT AN W GEAAT

AL

o WWIe  (gvak xfigor) - R
Fedl & arz g qrfeariedr ohaw
¥ fafeex uw sver faer v g &
s I RE wiwd =
¢ § o 43 oY welt ¥ ) g ¥R gOE
® gtarr & wey wifkr aad §
wfFq gw oz Wt MY § i w5
w1 ¥ fgg ¥ Qo § ow ¥s5h9 g
a1 uvg g 98 Y e €t ww
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qT W7 &% 17 Tor § o ¥w A wnfy
& forw ot oY & Har ¢ 7g Gear war
dam o dmr AT e ¥w wmd
forarar wfge gafa s 98T )

I WY A S fY vy § 5 oww
&8 1 gar Ag § fowr qriqarde
¥ GICAH GAIT HT @A &7 F ) oI
¥ gair qfg w1 fmfor Qe gl
% FT |0 3, oA xaAr 9F agfaad
Z & ¥ mfe w9 I wowr oo
faatea A v wfafaly & wam =%
7 Bw wr wfafafg amf aur =
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wy wTenY  fadt aawr wrfgw a1 W)
T AT WY vey Y wAy wrfgd oY

st T fow a7 %8 L
¥ %Y wrd ;% The Rules Committee will
consult the (Eovern_ment. X
g% I MEINg ¥ G FIA §
But, Government hag become absolu.
fely deaf and dqumb about this ques-

tion.

13.00 hrs.

uEaes ST ;. w0 FHET F qUG
HTOAT FET |

DR, KAILAS: I do not know. But,
the Minister is repeating the Rules
Committee everytime. But, he has not
examined thig question seriously and
himself. This is a unamimous report
of the Committee consisting of Mem-
bers of the Opposition as well as the
Congress Party. Having agreed over
that, let us know from the Minister
what are the recommendations, what
is he going to do and what ig the finan-
cial implications! Is there a vast
difference beiween the two? Why
should not this unanimoug report be
accepted when there is unanimity in
this House also? Perquisite should be
given not for their selfish gaing but
for the country’'s gains. They will
have to work ag fulltime purliamen-
tarian if they get the required perqui-
sites which will raise their efficiéncy.

weqs wAAT ;. OF UF &7 w4
faaar gwa ek fd3, ar oy oar =g
wH B T R

SHRI VASANT SATHE (Akola):
Mr. Speaker Sir I want to congratu-
Jate Sbri Raghu Ramalah for having
brought this bLelated and trupcated
measure for giving relief. n azs
like Lollypop to Mampers of Parlls

Salaries and 50
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ment, He is also note clear as to
what we are actually going to get. He
is only clear that it is going to cost
him Rs, 42 lakhs or for Government
of India., I see the Minister of Finance
here who is atter the smugglers who
have smuggled things and have kept a
huge amount in their bungalows, When
he ig searching the houses decorat~
ed with glagses in the canopy and
sealing everytmng even if he geis a
part of that, it would gome to about
Rs. 10 crores. That, will last us for
twenty years! 8ir, is there really
dearth of money in this country? 8ir,
you have gone round the country you
will kindly see how the Members of
Parliament are treated in other coun-
tries. I would like to know the
vicious circle in which wa are. Mem-
bers of Parliament should be efficient.
Look at the literature that they get.
Humanly it is not possible to go
through all of them. Look at the work
that they do chronologically. Kindly
see the work that they do in the morn.
ing, Sir, yoyu were also a Member.
And, ag a Speaker your phght is even
worse. I will not mention that. It
has already strained you; se much of
suffering you have had to go through,
Look at our plight. Our work starts
at 8 O’ clock in the morning. As a
routine we start coming to affice even
éarlier than 8. THe telasphone calls
start from 5-30 in the morning.

MR. SPEAKER: Mr, Sathe, when
I was a Minister I recewved a tele.
phone call gt 2-30 A.M. The gentleman
said that cement was noat available.
I said that he could ring up the next
day morning. He said ‘no’ and Tele-
phone rates are cheaper at might!

SHRI VASANT SATHE: Leaving
aside telephone calls, from 8 O’ clock
to 10-30 we cannot even take our bath;
we cannot even have our bréakfast
In the case of Ministers, they Bive got
their Private Secretaries. Eveq it
are in the bath rooms or sume of {

¥ A
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are lucky to be in ‘puja’, they have got
the Private Secretaries to answer the
telephone calls, But what can we
do? We have no secretary to tell the
~igitors at the door that so and so is
in bathroom or in ‘puja’. Ag such, the
visitor comes in straight, rings the bell
‘and he is inside. We remain busy till
11 O'clock. At 11 O'clock the only
excuse we can make is thut Parlia-
‘ment is there and we have tn reach in
‘time. Then we are here and ready for
the bell to ring for the gquorum or divi-
sjion. Either we are in the House or
-in the Central Hall. Sometimes we
steal time to g0 o library to reagq some-
thing or some of the hon. Members
go to a safe corner to relax Invariably
there are some or the uther meetings
which we have to attend in the even.
ing. This keeps us busy {ill 10 O'cfock
in the night. At 10 O'clock what
study you can do! Can we really
study and understand prepare briefs
from the material provided to us even
if we want to? The snly time we get
is from 10 O'clock to 12 Q'clock. By
12 O’clock one should go to bed. This
is our daily routine.

In other countries people who can
assist you read the material and pre-
‘pare the brief, They are also benefit-
ed. In India there are post-graduate
students. We can have their assis-
tance and give them pocket allowance.
It will help them and help us also to
prepare the briefs. But there is no
such provision,., Why i3 there no
such provision? We cannot afford
either a steno or a sgecretary. We are
not able to attend to the correspon-
dence. We are not able to have a
typewriter and a typist within the
petty allowance we get.

Sir, Rs. 400.00 per month are dedue-
ted from my salary for my resgidence.
How much can you saye? The Minis-
ter for Parliamentary Affairs wants
us to be active. Can any Minister
‘here gay that I am not &n active mem-

" AUGUST 8, 1978

. Salaries ond 52
Allowances of MPy
(Amdt.) Bill

ber. I try to participate and study as
much I can on various subjects. How
do you think we can do this without
any assistance?

I heard it being mentioned that ma-
jority of the Members do not have the
capacity to study. As such, why
should they be provided with secreta-
rial assistance? It will go waste. Is
it a fact? Actually, you do not want
to give the assistance and give the
excuse that majority of the members
do not have the capacity to  study.
You take ‘Who is Who'. Majority of
the Members even in this Parliament
are graduates and educated people.
We are capable of studying and under-
standing but you do not want to
give them any assistance. Actually,
if I may say so, you do not want them
to be active. They lose the interest
when they find that they cannot be
effective. Some of us, I can tell you,
because we are lawyers and have a
source of earning.—even that practice
is impossible for an active Member to
keep—we somehow manage to  have
some secretarial assistance. But, what
happens to other Members? Can they
really afford? Let us think of all.
What I am saying is that you should
give them proper secretarial  assist-
ance: give these young men to us to
assist us, post graduate students who
will help us to prepare and study and
who will help us in preparing briefs
etc. Wonderful material on all sub-
jects which is not available even in
other libraries is given to us. We can
really be useful Members and help
the Ministers also. In this emergency,
you are trying and thinking of re-
orienting the working of parliamentary
system, the committee system and
other things. But, first of all, you
should make your Members more
effective. Sir, you have rightly sug-
gested and you have given a hint that
this should be taken serious note of.
Thig excuse of lack of flnance is a
very very lame excuse, a very fllmsy
excuse and a very shallow excuse.
Bank employeés get more today. A
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peon gets more than Rs. 800/~ today.
Are we to be considered even less sig-
nificant than all these persons? What
1 would say is that, if you want us
heré as the makers of the destiny of
the country, if you want the best peo-
ple, it yott want us to serve the nation
whole-time, if you want this to be
done, make Members more efficient.
I2 you do this, later on, even more
efficient people can be got. Therefore,
in regard to this legislation, don’t talk
of lack of funds or shortage of funds.
Don’t worry about criticism. What is
the criticism, and who ig criticising, I
would like to know. This is unneces-
sary. Don’'t pay heed to that. You
should see that your Members are
more efficient. Give them the where.
withal and they will be more efficient,
Thank you very much for giving me
this opporiunity,

SHRI K. RAGHU RAMAIAH: Sir, I
fully appreciate the sentiments expres-
sed with such gusio and enthusiasm by
Dr. Kailas, Shri Daga and Shri Sathe
I have already explained the reasons
why Government have come forward

with this measure, I have nothing to
add.

MR. SPEAKER: Now, I think, what-
ever you have got is enough. We will
have another phase coming very soon,
a second effort so that whatever you
gdesire and wish and whatever you as-
pire for now may be fulfilled. The
question of pension and other things
have been pending since long. The
Presiding Officers’ Conference also con-
sidered this, some time back, about
pension. A member who has continu-
ed for two terms, or evenh three terms,
should be entitled for pension. I am
telling you, what was considered there.
Don’'t be disappointed if 1 give my own
instance because we follow the British
Convention, A member who becomes
speaker even for flve minuteg is entit-
led for pension for life. If I can go
without it, you should also go with.
out that. Now, you be contented with
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whatever yoy have got. Go back home
happy and some other good time, some
other auspicioug time may come when
you may get more.

54

I shall put this question now. The
question is:

“That the Bill be passed”
The motion was adopted

Ot

13.15 hrs
CUSTOMs TARIFF BILL

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): I

move:

“That the Bjil to consolidate and
amend the law relating to customs
duties, a8 reported by the Select

Committee’ be taken into considera-
tion”,

As the Hon'ble Members are aware,
this Bill was introduced in this House
on the 10th May, 1974 and was referred
to a Select Committee of this House
on the 6th September, 1974 so that it
could received proper examination.
The Select Commitftee has examined
the Bill in detail and presented their
report with the Bill as amended on the
25th July, 1975. The amendments to
the Bill made by the Select Committee
are mostly consequential to the chan.
ges made in the Indian Tariff Act, 1934
subsequent to the introduction ofthis
Bill, by the Finance Act, 1974, or the
Tariff (Amendment) Act, 1975 giving
effect to the recommendations of the
Tariff Commission. A few changes
have also been made in the Interpreta.
tive Rules and Section and Chapter
notes for a better alignment of the new
Import Tariff Schedule with the Brus-
sels Tariff Nomenclature on which it
has been based.

—

*Moved with the recommendation of the President.
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Sir, the main object of the Bill is to
rationalise and rhoderuise ‘the' roren-
dlatute of the Import Customns Tariff.
As the Hon’ble Members aré aware, the
present Tariff Act was enacted as far
back as 1934. The Import Tarift
Schedule of the present Tariff Act has
become out of date in the light of pre.
sent conditions and the substantial
change in the pattern of India's irade.
The international system of classify.
ing goods for Customs purposes known
ag Brussels Tariff Nomenclature, which
ig administered by the Customs Co-
operation Council, Brussels, hag been
rapidly gaining ground in recent years
and has been adopted by more than
100 countries of the world, both de-
veloped and developing as the basis of
their national Customs Tanffs. In these
circumstances, there was an evident
need to examine our own tariff and
bring it in line with contemporary con-
ditions.

It was for this purpose that the
Government had set up a Tariff Revi-
sion Committee which included repre-
sentatives not only of Government
Ministries and Departments but also of
leading commercial and industnal
organisations. Afler detailed enquiry
this Committee had recommended that
the Import Tariff Schedule should be
revised gnd based broadly on the Brus.
sels Tariff Nomenclature with such
changeg as might be necessary in the
light of India's trade pattern, develop-
ment needs and other factors, The
Committee had also suggested certain
changes, mostly of a drafting charac-
ter, to the substantive provisions of
the present Tariff Act and to the Ex-
port Tariff Schedule and had further
recommepded that the Indian Tariff
(Amendment) Act, 1940 which was
enacted for the purpose of giving ;ﬁ%c*
to the tariff concessions agreed y
India unda:rﬂ the GATT need not be con-
tinued as @ separate enactment and
the few provisions of this Act, if still
required, could be incorporated in fthe
Revised Tariff Act itself.

- The Government accepted the re-

commendations of the Teriff Bﬂ#;ﬁ

Committee and a Customs Tarifl
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1989 was introduced for tids purpose
in the Lok Babha on the 34th Decem.
ber, 1969 and wag referred to a Select
Committee of this Honhle House.
However. before that Select Come
mittee could submit its report, the Bill
lapsed on the dissolution of the Fourth
Lok Sabha and hence the present Bill.
Subject to the changes which have
become necessary consequent om sube
sequent developments, thiy Bili is on
the same lines as the 1969 Bill

The main features of the present
Bill are that in  the Import Tarift
Schedule the description of articles is
based on the Brussels Tariff Nomen-
clature but the individual headings of
that Nomenclature have been either
merged or sub-divided to accord with
the pattern of India’s Import trade.
The main purpose of these sub-head-
mngs 1s to provide for differences in the
rates of import duly, to specify indi.
vidual articles of importance in our
import trade or to show separately
articles subject to a protective duty.
In specifying the rates of duty in the
Import Tanft Schedule, every effort
has been made to maintain the exist.
ing raie structure. As in the preseni
schedule. the eflective rates of duty in
certain cases would be provided
through exemption notifications under
the Customs Act, 1962.

In a very few cases it has been
found necessary to make departures
from the Brussels Tariff Nomenclature
as they were unavoidable in the cir-
cumstances of India. These relate to
the classification of laboratory chemi-
cals which have been provided under
a single sub-heading, assessment of
‘project imports’ at a flat rate of duty
and assesament of passengers’ baggage
and personal importations by post or
air and ship stores.

8ir, clause 1(3) of the Bill makes
clear that it shall not come into force
with immediate effect but only on such
date as the Central Government may,
by notification in the officlal Gaszette,
appoint. The existing tariff will, thme-
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Tore continue to be in force even after
this Bill becomes an Act. The Tarift
Revigion Committee had recomnended
certain preparatory steps to be taken to
ensure a smooth switch-over from the
old to the new import tarif®. It is
accordingly proposed to bring the new
import tariff into force after allowing
a period of about 6 months of prepara-
tion affer the Bill had been passed by
Parliament. During this period neces.
sary administrative steps are propos-
ed to be taken to familiarise both the
Customs administration and the trade
in the operation of the new tariff.

Sir, I move.
MR. SPEAKER: Motion moved:

“That the Bill to consolidate and
amend the law relating to Customs
duties, a§ reported Dby the Select
Committee, be taken into considera-
tion.”
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[Mr, DEPUTY-SPEAKER in the Chair]
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SIIRI ARAVINDA BALA PAJANOR
(Pundicherry): Mr. Depuly Speaker,
&ir, I welcome and support this preue
of legislation and I thunk this pece of
legislation hag come up before this
House in {ime also and I have to con.
gratulale the Minister of State in the
Ministry of Finance, Shri Pranab
Kumar Mukherjee. Sir, sometime
back we we.e discussing aboutl the
facilities to be aflforded 1o the Mem-
hers of Parliament and how they have
fo be encouraged to function properly
in this House, I feel now that this is
2 very important piece of legisiation.
I alto agree with many of the points
which have bheen included in thig BiD
hut some Members have not availed of
{4i1e facility of going through thig Bill
and that may be one of the reasons
why they are not taking that much of
interest or unable to take that much of
snterest in this legislation. To me this
piece of legislation comes in the way
u! the black economy in this country.
‘The Cusioms  Tarift Ac¢t of 1934 as
aimended subsequently and now in the
rnume of Customs Tariff Bill is nothing
but a protection that is being given to
the indirenous industries and indigen.
nus products that are produced in
this country. But at the same time,
t'ns is going to ston these smugglers,
curtailing the black money and putting
an end to this black bank. as explain-
ed. Sir, the hon. Member has also said
that though we say so many things
about these smugglers and the control
of these anti-social elements who are
bringing in smuggled goods into this
country, the question is how far the
action taken by the Government will
prove efficient. Sir, during this Emer.
gency, thig Bill should be given im.
portance and top-most priority. Now,
we have read in the newspapersg that
a number of smugglers were arrested,
and they were soley responsible for
bringing in smuggled goods into this
country. The Bill puts a heavy tarift
so that these things are not imported
into this country and indigenous pro-
duction of these items may be encours-
ged. Once you stop the smugglers’
operations, we expected that these
articles will not be sold in public. But
we are not setting the correct example,

Waen we enter the rooms ol some
offivials or ministerss—here as well as
in tne States—we see foreign goods,
‘which are sought to be prohibiled by
titis Bill. [ say ‘prohibited’ because
the duty contemplated is so heavy
that indirectly we are prohibiting them.
But when people gee such articles in
these ‘model offices’, their attention is
atiracted and they too want to possess
them. 8o, though we condemn these
people in this House and pass legisla-
tion, we indirectly help them and he.-
come aneflors mn this  crime. So, 1
re yiest the Finance  Minister to see
tha! the possession of these foreign
articles is questioned. 1 do not say.
confiscate them. But if they are not
able to account for them properly. why
not levy this high tariff duty on them
also? So, unless the possession of such
articles is also regulated, the danger
iy still there

You are not giving proper conces-
sion to certain commodities. A rela-
tion of mine had 31 sad experience
about X.ray photos, The Hindustan
Photo Filmg at Outy is manufacturing
good products, but very often in the
medical fleld, 1t is highlv disappoint.
ing. There must be a certain amount
of competition in this indusiry, There
are various chapters here concerning
minerals, animal products, vegetable
products etc.,, but there are certain
skilled items in which we require pro-
per competition. So long as there is
no healthy competition within this
country, you must permit foregn coun-
tries which are really advanced in that
particular field to compete with these
people. Otherwise, we would be giving
unnecessary protection and a lathargic
mentality will get into these industries,
Of course, beggars cannot be choosers.
In Indig the gemands is high and there
is no production capacity in certain
fields. There are no research centres
for promoting efficiency in certain

skilled products, whieh are
very essential for our survi-
val For instance, I do not

find proper concession being given
to the baby food industry in this Bill. I

am really surprised that we Members
of Parliament, whp are very much in-



imcul for me to go through the entire

:-zoraiduys. But after a glance, I feel -

;-tfxis is & vety good Bill. At this mos

o ‘ment, ‘fo put the economy in proper
e shape. this kind of legislation is very
: .xmpertant I expect in the next session

- miore such Bills will be brought before
“ the House, instead of routine Bills on
- small matters. The Minister said this

R Bm will take effect trom the appointed

.day. You have taken hold of some big
. -smugglers: and * much ado has been
' made about it. Some smugglers were
mnkmg Rs. 3 crores per day. They

~  were spending Rs. 2} ctores," ‘$aving

" halt-a crore,. Al these people are
_arrested but what has happened to their
_property? . Even if their properties are

© attached, in my State as well as in my
. ngighbouring State,

nothing is being
-;dp_ne in thig' regard. We know of
Sukur Narain Bakhia, we know of
" Yusf ‘Patel, we know of Haji Mastan
. an@ one; of course, is still absconding.
These people are under custody but
nothing has happened with: régard to
. their properties. There i a common
- feeling in -this country that you earn
“your ‘wealth by any means to keep
 your next generatxon ‘happy. You get
~ out of it and you protect the future
_ -'gener&ﬁan by thiy illegal wealth. So
_their “sons, their ‘daughters, their son-
in-}.aws are enjoying & very good life.
Théré ‘are two towns—Kizhakaral and
~ Adrariykpattanam-~practically -
. tovwns ‘are deserted now, People have
" gonstructe} houses there worth Rsa. fifty
* lakhs, seventy lskhs and even worth

" ‘one ¢rore. They are all dederted. They

“%dep onié fvatchmaén ih that house, . 1

wender what - kind of - action is being
- &ontetriplated or taken ‘about them in
‘this Emergency. “So, they can a rass
- wéalth by sny mieabs sa‘thatthettﬂure

| Wnar&ﬁon can ‘be mﬁted

g We spent 34 huur»i__
] to'.amend the salaries and

of ‘Menibers of Parliament -
r 1Ny members. - ‘spoke . on it
t ;du not know how . ‘many of us
' -'_'.f-;'mll B0 déep into this Bxll It is very

-economy in the fashion that
o 'Mimﬁer has said that we' wm have an’
~ economy. where the ‘gap - betwiéen the .

rich -and- the - poor will be narrowed,. "

nd. understand the provisions in

that the Tax

those

of. integrity
- should not be kept..

Gcﬁnomy htﬂ‘. you am mw ‘

These people have, what we ifisy call,

a black bank. Whatever measures you. I-
_ -have a loophole
and through that loophole ‘they bring. .

may bring .in, . they

money in this - country. . The law 5 |
that smoney can be sent from abrbad

through Reserve Bank only. But these

black bank people = have a separate

systemi. They send the money through -

some agency and they . go on doing’
their business without any hindrance,
This is due to the fact that the officials
of the Customs Department are not
properly implementing the legisiation
that is already in vogue in this coun-
try. From my experience, I can say
Administration is not
enough to contain this disease and we
have a poor set of people at the helm

of affairg to check, control or take
proper action in this regard. Whenever

people come from other countries, they

bring in some articles from other
countries. But these Customs officials
harass only those people who are very
poor for the simple reason that they
demand certain things from them. If
they bring two fountain pens they will

ask for one; if they bring two watches
they will ask for one; if they bring two

transistors, they will ask for one.

Whereas the real smugglers, the real
black bank people go outside every
three or six months and bring lot of
goods from outside and these people |
bribe the . Customs people. If you

enter mto these  officials houses, you:
 will find a number '

of toreign-made

articles there. And that is the reason

. why we failed to enforce the legisla.
tion, - We must. ‘have 'supervision over - -

these people and we must have: people -
' there. . These peaple.
t one place for -

more. then one year. Besides this, the

 Customs 'officials have a' feeling that
] hay are .mper mastem. ‘Bhﬁy t rea-
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en tae poot people and leave gut the
black bank people. "They leave the
monsters; they allow them to grow as
big as ppssible because, you know, this

al gratification has hecome legal
gratificotion as far as thig bill 18 con-
cerned. We may defend it; I am sure
the hon. Minister is bound to defend
his statt. It is 8 fact. Buf in this
Parliamen{. we have fo tell the truth,
It is a2 known fact, how these customs
authorities function. 1f a Minister or
hig relalion is coming from outside,
there is no regulation, there is not
that force. If a Member of parliament
i» coming, there may not be that much
force. Then an ordinary citizen comes,
then they enforce the rules. The loop-
hole 15 given, or the lacuna is created
from gbove, not from below, The mis-
take lies in our administration. So, I
requested the Finance Minister, when
he introduced the bill to give a lession
to the authorities concerned, on how
and why these rates are flxed.
He rightly said that it will
iake some more time for them
to introduce the bill, because they re-
quired & certain amount of training, I
think he snoke on the rates and train-
ing thereon. hecause what was earlier
charged at 150 per cent may now be
chargel at 200 ner ceni or what is
charged at 40 per cent may now be
charged at 80 per cent, or, they may
have 1o got used to certain articles
which have no duty. I feel that when.
ever we introduce a legislation like
that, it is necessary for us to see how
it will be implemented. Thig imple-
mentation should Dbe hased on the
experience that we have gained during
the Iast 15 or 20 vears, After inde.
pendence, we started regulat'ng foreign
goods for two reasons; one. to encou.
rage our own enirepreneurs who are
making things in our own country; and
secondly to balance the economy and
10 keep the Reserve Bank In the pro-
per style. and the velocity or force or
the growth of the money in the proper
style, In order to do this, we intro-
duce this kind of legislations
which is cglled economic }eggslatiqns
We contemplate a legislation in this’
light, we must tgke into account the
experience that we have galned during

the last 15 years. If a paragraph or
a preamble s given at least by the
Joint Committee in & jegislation like
this, saying: “thiz is the experience
that we have gained; it is ha euinz
like this; we are categorizing them in.
to 4 or 5 paragraphs or 4 or 5 chap.
ters,” then it will be easy for us to
understand. If it is not easy for us
to understand how would a common
man or an officer understand 1?7 At
least in future, whenever a piece of le-
gislation ig introduced, you should see
that it ig classified. Not only that, If
there is a precedent or if there are
previous examples to a bill, as are
available to this bill in the Tariff Bill
of 1934, you must indicate as to what
that bill is, and indicate how this differs
from the earlier one, in a short note.
A precise note should be given, so
that we can understand, fully and
participate and make our contribu.
tions correctly, as is expected of legis-
latures. Napoleon had srid: “Give mo
good mothers; I can give you a gool
nation-” Similariy, I can say: “Let
there be good legislators, we will give
good laws.” A number of amendments
are taking place because of piece-.meal
legislations. Not only that, There are
lots of loopholes for the simple reason
—1 am sorry I am also a part of it—
that we are not uv to the mark. If we
are up to the mark, we will make best
pieces of legislation and there would
be no need to have any amendments or
corrections. This can be done only if
we are given the opportunity, facilities
and freedom that are required,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): Mr.
Deputy Speaker, Sir. I am erateful to
the hon. Members who have made their
observations on the Customs Tariff
Bill; but at the very beginning, I wolld
like to submit very regpectfully for
consideration by you and for the con-
sideration of the hon. Members jhat
this is not a bill either for cugtoms
administration or for taking care of

smuggling and other types of
economic offences  which gre
taking place in the country.
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As 1 mentioned in my intro-
ductory remarks, thig Bill is only to
give eflect to the Brussels nomencla-
ture, which is the internatiocnal stand.
ard, to the existing tarift items while
manlaining the coxwting traiff rates.
We arc oniy switching over from the
conventional nomenclature to the
Brussels Trailf nomenclature, which
is the international  standard
nowadays. That 1s tue reason why
though there are only 13 clauses, you
wil]l find quite a few hundred entries
in the Schedules.

1 agree with the hon. Member from
Pondicherry that this price 1s highly
technical in nature. That is the reason
why it went to a Select Committee,
when this Bill was introduced in 1969.
But, due to the dissolution of the Lok
Sabha, the Report of the Select Com-
mittee could not come before the House
for consideration. After that, in the
current Lok Sabha it was re-introduced
and again referred to the Select Com-
mittee, That Select Commitiee took
the trouble of wvisiting the various
port towns; listened to the oral evi-
dence and examined the various
memoranda submitted by the trade
and industry.

An hon. Member has mentioned that
perhaps we have not enough competent
people to administer this piece of legis-
lation, so we require some {raining to
be imparted to them and that is why
I have indicated in my speech that six
months’ time would be required. That
is not the position. The switch over
from the conventional nomenclature to
the Brussels Tariff nomenclature will
cause some inconvenience {p trade and
industry. Therefore, it is not merely
a question of making our people 1n-
telligible or imparting some training to
them but also making the trade and
industry well.versed in the new no-
menclature, in the new terminology
which replaces the old one, In order
to facilitate the switch over we have
made arrangements that there should
be a transitional period, say, six months
for the complete switch-over from the
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conventional nomenclature tp the Brus-
sels Tariff nomenciature.

While speaking on this Bill some
observations have been made about the
anti-smuggling operafions and other
things. Here I may say for the infor.
mation of the hon. Members that while
discussing the amendments fo the (on-
servation of Foreign Exchange and
Prevention of Smuggiing Activities Act
which Bill I had the privilege of
piloting, 1 gave detailed information
about the various measures which have
been taken agamnst smugglers. 1 would
not like 1o repeat them here especially
when they are beyond the purview of
this Bill

Shr1 Ishcoue Sambhali  specifically
wanted to know the position about the
boats. I find that there is some mis-
understanding in the mind of the hon.
Member. If 1 have the wvrivilege of
taking somc of the hon. Members to
see those boats, if they could see them
with thoirr own oyes perhaps they
would come to the conchision that all
those boats excenting one are func-
tioning, Out cof the 20 boats. one 13
beyound repair and the other 19 are
functionine It may bhe that casually
they may have some snags while in
operation but they are functionmg,
Even in the case of motor cars. it is
not as if they function for all the 365
days. Sometimes they have to be sent
to the workshop for overhaul or ser-
vicing or attending to some minor
repairs. In the same way, when these
sophisticated boats are in operation for
some hours, sometimes they develop
some snags which to be rectified. It
1s a fact that nut of these 20 boats 19
are functioning in different ports under
the customs. Therefore, it is not cor-
rect to say that from the very begin.
ning one was out of order and the
others did not function. 1 had the
privilege of taking two or three of my
colleagues tn these boats and some
news item also appeared in the press.
1 am sure that if I get an opportunity
to show some members the functioning
of those boats they can personally
verify and satisfy themselves that those
boats are functioning.
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Regarding action taken against
erring officers, [ remémber that
in reply to a question by
Mr. Daga I gave the com-

lete figures. Since the crackdown of
the operation, we have taken action
againgt nearly 500 officers belonging to
various categories. It is not true that
we are not taking action. The hon.
Member from Pondicherry hag stated
that only a few have been arrested.
The fact is not like that. More than
1,300 detention orders have already
been under this new Act, and this is
a continuous process, If anyone thinks
that only because of the emergency
people are being arrested, it would not
be correct. Last week I gave the
month.wise break-up for the period
September, 1974 to July, 1975, the
number of setzures the number of
raids, the number of smugglers put
behind bars, action taken against
absconders, the number of properties
for which notices of attachment had
been issued c¢tc. There mav he some
variation in the figures, but that does
not mean that the Government has
siackeneqg ite eflortg at any time or hag
dragged its feet,

SHRI G VISWANATYIAN (Wandi-
wash): Mr. Yasin has been absconding
for more than a year, but hig com.
panies are functioning. No action has
been taken, his properties have not
been attached.

SHRI PRANAB KUMAR MUKHER-
Je¢* If the hon. Member wants infor-
matinn ahout a particular case, 1 can
give it later on, but I was emphasizing
that the anti-smuggling operation is a
continuous one and is going on. For
that the House has granted us powers
in the form of DIR, MISA etc, and
they are used as and when exigencies
demand.

So far as the Bill is concerned, only
one point has been mentioned about
the protective traiff, As I explained,
we have tried to maintain as far as
possible the existing rate of tariff, but
in certain arebs we had to mnke a

departure becguse of the Finance Act
or the tariff revision which has already
taken place, and in order to give eflfert
to them we had to make sbme changes
in the Bill, Because of that some con-
sequerntial amendments have been made
by the Select Committee and these
have been explained in detail.

With these words I hope the House
will give unanimous support to the
passage of this Bill,

JIR DEPUTY SPEAKER: The ques-
tion is:

“That the Bill to consolidate and
amend the law relating to customs
duties, as reported by the Select
Committce, be taken into considera-
tion.”,

The motion was adopted.

ME DEPUTY.SPEAKER: The gues-
tion is:

“That Clauses 2 to 13, the First

Schedule, the Second Schedule,

Clause 1, the Enacting Formula and
the little stand part of the Bill.”.

The motion was adopted.

Clavses 2 to 13, the First Schedule,
the Sccond Schedule, Clause 1, the
Eatcting Formula ang the Title were
added to the Bill.

SHRI PRANAB KUMAR MUKHER.
JEE: T beg to move:

“That the Bill, to consolidate and
amend the law relating to customs
duties, as reported by the Select
Committee, be passed.”.
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SHRI D.D DESAI (Kaira): While
supporting the Bil. I would like 10
make fwo suggestions, The Select
Committee has gone through the recent
traiff nomenclature to facilitate the
work of the importing as well as ex
porting couniries, hecause this is a
standard adopted the world over. But,
unfortunately, 1 have still some hesita.
tiom in iy mind that the customs
qauthority may mot appraciate or may
not be able io interpret the nomenci-
ture directly or aceurately or expediti-
‘pusly. The reason ig that even under

the olg tariff, we had a terrific delay
at the customs level, Of course, delay
in collection of the revenue means that
there is a loss. But the goods will be
disproportionally higheyr prices and the
use of the goods will be delayed for u
longer period sometimeg running to
months and years. This means when
the goods are either to be imported or
exported, this should not exceed the
time limit. We ghould vut a time
limit, some how or the other, I do not
know what are the reasons; these are
not clear. When the English Language
i8 so clear or at least the mesgning of
the English Language is well estab-
lished, I do not know why should there
be any difficulty in understanding the
nature of the goods and sayiug yes or
no and determining the rate of duty
lovking to the table.

Bui, when we adopt the Brusels
nomenclature, in the had fariff we have
clearly defined the duty figures. Even
then, I have a feeling that the hold
up of any nature of goods should not
exceed a maximum of the free period
of clearance that is probably 4-6 days.
depending upon the shipping company
which provides for the free clearance
of the goods, in that case, the depart-
ment, taey should insist on some
deposit or some sort of assurances from
the import 'rs that the goods will pe
kept out of the premises. But, at the
same time, some lisison will be exer.
cised or some hypothecationn will be
signed so that the goods might be still
open for quentification whatever else
they may desire to do. But where the
examinat'on dees, nof provide for any-
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g6 iger-. than the well-deﬁned no-

" should not be any cause for defey. -

Rr..gmdmg tm, tmmn £ programme

_;;t is all” the more important because,
o deily, new products ‘are being added
© on’ account of advance of technology

. and complexitxes of our economy. We
‘have gone for more and more items,
. ‘whether it ;& pharmaceuiicals, whether
"~ it. is petro-chemicals, whether it is
~ fertilisers or any c¢ther item. The daily
- 'increase of new products would con-

tinuougly require additions or altera. -

~.tiony ‘or even expansion of categories
:and duties will have to be fixed, Since
the use of a product is ultimately the

" ‘deciding factor for the purpose of fixing
the duty, the “use” of it may be applied

‘as a ground for detennmg the rate of

duty

Here, for exarnple, the Select Com-
mittee has made one statement that in
the case of stainless steel coated with

"X’ material, the duty has been fixed
at this rate. We know, today, it may
be also coated with PVC or polyethylene
or polyepropylene or some other thing.
.But later on, when the temperatures
and pressures will increase, it is bound
‘10 be .coated with polyetetra flurothy-
. lene and so many such products like
fluro. carbons which do take. higher
femperatures and are useful for our
industry. All that is coming. It is
already in vogue in many countries of
. the world. It is not too far when India
~will have those products. At that time,
we would be again having a lot of
 difficulties at the ports. Therefore, 1
- guggest, whether it is import or export,
- “gither way, since we are adopting the
‘Customs Tariff Bill, the training should

" not only be related to. technological

" - aspect but also to the Operation of the
 Customs Tariff Bill, 1875 Schedules
" .and:a‘sense of urgency should be ins-
_tilled in the operating personmel so

that the. country’s import . and export -

trade does not’ suﬂer

lw
IR

- Mimst.er agrees that he can Is
. .tives to the Depnrtment _fixmg some-;j

latuie' a:nd the rate of dut there o
7. " time:limit far ‘the .clearatice’'of guods.?“

CHARYYIA (Giridih): Mr, .
‘Speaker, Sir, 1 would like to take just

As regards the timg-1in

1.would be very ‘happy and, T thmk, |
that will serve the Durpose ' -

‘With these words, I support the Bill

'SHRI CHAPALENDU BHATTA.
‘Deputy-

about two to three minutes on an issue,
though not immediately relevant, which
has some bearing on the operation of
the proposed Bill on- goods whxch we
propose to export.

I come from mica industry ayrea. |
know it from inside out. 8o, I will

- give an illustration of mica. ~ After the

post.devaluation period, you imposed
40 per cent duty and you helped the
growth of smuggling of Rs. 5 crores
worth of mica exports to Nepal
Naturally, since you saw a point of no-
return, you reduced the duty, The
duty 'was reduced by 20 per cent on
most of the varieties of mica. Some
units have been closed down. Now, the
varieties of mica which are exported
are really processed. They are not
manufactured. There is a decision of
the Supreme Court as to what is manu-
factured and what is processed. But
nevertheless, on the one hand, you are
collecting export duty and you have
collected exnort duty at the rate of
about 40 per cent in the last few years,
without ploughing back anything into
the lahour-intensive industry, the
entire industry is in disarray and
widespread unemployment has occurred
Lecarce the tax effort was not matched
by developmental activities here,

And then, you have now started the
excise operation. That, I think, will
be double taxation. The result will be
that a person who will have to pay

_ Rs 200 as excise tax, in order to lr.eep
‘hig accounts straight under the DIR

and Emergency and. all that, will. have

‘{0 appoint a .clerk by payiuz him

‘Rs. - 300 S a month 'l'his wﬂl
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be very hard upon the small
operators and it will be an-
other difficulty. When we are
simplifying our export and import pro-
cedures, this double taxation as it
were—excise as well as export duty—
on this labour-intensive indusiry will
make things more and more difficult.
I submit to you and also 1o the Fin-
ance’ Minister to kindly consider the
difficulties of this industry. He did a
good turn by scrapping export duty on
mica powder. But a lot of bungling
was there because there was duty on
some meshes ie., 0 10 5 mesh, and no
duty on 6 to 10 mesh., So, mica from
0 to 5 mesh was exported abroad
through the Customs as mica of 6 to
10 mesh.

Nnaw, we have to make the industry
viable, prosperous, and c¢ut down the
arritations and get as much as we can
out of the tax as revenue. In the case
of mica, increased export will increase
the expori dutly as it is. I think there
is a valid case of relief in respect of
cxport duty on mica as there is a valid
case for export duty on jute, which
you have recently done. In the mean-
time, this double faxation, these irrita.
tions may kindly be taken note of and
removed as soon as possible.

With these words I support this Bill.

SHRI PRANAB KUMAR MUKHER-
JEE: Hon'ble Members have rmade
some suggestions about the improve-
ment of the administrative machinery.
I do agree Wwith them that there is
scope for improvement and there is a
constant endeavour to see that this is
constantly done.

Regarding training and other things,
I would like to assure the Hon'ble
Members that as and when it would
be necessary to develop trained per-
sonnel in the Depariment for the speedy
and expedilious disposal of the mat-
erial, we would like to do it.

Regarding the fixation of a peiiod or
time limit., I have explained the rea-
sons behind it and I hope I need not
dwell on it any more,

Regarding the specific industry about
which Shri Bhattacharyyia spoke, my
submission will be that whenever we
mpose duty either in the form of
excise duty or export duty, we do take
care of the impact which the duty in.
cidence would have on our production
and over our economy; and even after
that, if we find that there is some dis-
tortion in some respect, 'we try to
rectify it as and when the exigencies
demand. But it would not be possible
for me to state just at the moment
whether the exvort duty on mca would
be treated on par with the export duty
on jute and what will be the incidence.
All this requires delailed examination
and if the Hon'ble Member has any
spec:fic suggestion, we may look into it,

MR. DEPUTY.SPEAKER: The ques-
tion 18°*—

“That the Bill to consolidate and
amend the law relating to customs
duties, as reported by the Select
Committee, be passed”.

The motion was adopted.
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MR‘ DEPUTY-SPEAKER We take
up the next item. . Prof. Nurul Hassan
to move his motmn.

THE MmIBTER OF L‘BGLATION
JSOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASSAN) 1 beg
to ‘move:

) “That thxs Ee»use do comsider the
- Annual- Report of the University
" Grantg Commission for the year 1472-
78, 1aid -on the Table of the House
_-en ,mhe Qﬁh Dmmber, 1974,

-Sir, I would not like to take much
time in my introductory. speech, but

" there are a few aspects of probiems

“wwhich T -would, with vour permission,
.try to explain

‘ Th.e ﬁ@st -majox developmeut that ,
‘would like to report to the House. and
I am sure most hon. Members are al-
- ready aware of that, is that, until al

most 40 days ago, we were awed in the
<country, in . this House, as parents or
- as teachers or ag those concerned with
‘the welfare of the educational system,
feeling deeply worried about the future
of  the University system in thig
country. The fact of the matler was
that, while various attempts at reform
were being made, there was a lurking
~suspicion whether any reform  would
succeed in an atmosphere where the
.future of the institution itself was un-

-~ certain. A comparitively small group

| 'had deeided to hold the ' Universities
" 4o'ransom. ‘An atmowhere ‘of vidlence,

~ intimidation ' snd ..coercion ‘was sought

to b~ huilf un inctnad of a peaceful

. atmosphere in which algne academic
. The country - wag
 passing “through  various economic and
other diﬂ‘lculties. "I‘herefore it was .

. life can’ thrive

_ _eiemen‘ts decided to exploit tﬁ student,
i community and sought to- mike the
-stydents as instruments of their . m!m
cal game, with the remult that . ‘the
massive investment which the ‘country
had made in ‘these institutiong of higher
learning and the high hopes which ‘the

parents bad and which the sverwhel

ing majority of pupxls and studepts M\d
that the young people, =after x‘ecewmg" '
training, -would be able to look after
their parents and look ualter the ooua-
try were threatened—because some
elementg thought that the student com-
munity was fit only to be used as a
cannon-fodder in their palitical game.
It is a matter of great satisfaction to
the entire country—and 1 am sure it
would be so to thig House also—thar,
with the promulgation of Emergency,
the threat which faced the iastitutions
of higher learning has gone, usnd the
reports that we have been receiving
from varioug parts of the country show
that the Universities are now function.
ing normally and in a peaceful atmos-
phere. Therefore, Sir, the call given
by the Prime Minister on the oune hand
to make every eflort to make higher
education available to the weaker
sections of the community and to re.
duce the economic bLurden on the
student community and on the other
hand to utilise this opnortunity to im-
prove and build up the University
‘system, can he heeded now and I am
happy to report that effects have al-
ready been made. and are being made,
by ali concerned, by the Government,
by the authorxtms of the Universities,
by the teachers and by the students to .
-see that- this call is heeded and that the
Unijversitieg play their full and nroper

" role in the development of the nation
“snd the character. of-its‘people and in-
beinging ahout -a
 what the Prime Mimster. bas said on.

Jimprovesment d4n,

several occaaons ‘a8 the.: ﬂbjectwa -of

" the country as well as of the qu'n

- raent rthe qnahty ,

~ common people. Them@re, Sir,. today.
: ,it u pmsible to brmg about majar ,

“the Jlife. of. the -

: ""'.-' -J",.". ’
R
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thanges in the educational gystem not-
withstanding the economic congtraints,
notwithstanding the diffticulties with
which the country is faced, One of the
"most difficult problems with which the
Unlversity educational system was fac.
ed wad the pressure of humbets on the
university systeni. After all, the funds
are limited; higher educalion is some.
thing which has to cost mohey. Even
to provide an adequate 1lbrary to a
college is @ very expensive thing, But
the rate of inereage in :hrolment and
rate of increase in the number of
collegeg was far outsiripping the re-
sources of the country ag well as
creating a pool of not only un-employ-
ed, but unemployable young people in
the country. At the beginning of the
Fourth Five Year Plan period the
actual increage over the preceding year
in institutions, umiversity enrolment
excluding intermediate and pre-univer-
sily was 226,587 or 14.5 per cent
which is very high figure indeed and
no country could afford an increase in
enrolment of this proportion. I am
glad that as a result nf the various
steps that have been taken, this in-
crease has now come down in
the year 1973-74 to about 865.000
and which 15 about 3 per cent
and is on the whole fairly reason-
able. At the same time, the opportuni-
ties of non-formal education have been
continuously increasing. In the same
year, in which enrolment in regular
institutions had come down {o 3 per
.cent, the enrolment in correspondence
courseg and in private -andidates at
the degree Jevel had gone up by 15
per cent, which means that the work-
ing people, persons who could not
afford to go lo institutions of higher
learning could also acquire higher edu-

cation.

Increase in the number of colleges
per annum had gone up to something
like 280 which is a very high
number indeed. This has been
gradually controlled as a resalt
of the cooperation of the State
Governments, and during the last year,
the number of naw Arts, Science and
Commerce coleges established had

90

come down to &5. However, g; a
result of this unprecedented increase
in the past, the number of Arts,
Science and Commerce ocolleges today
atands at 3,200. Out of these, aboul
50 per cent have an enrolment of less
than 400, 20 per cent have an enrolment,
of over 1000 and only 3 per cent have
an enrolment of over 2,000. A ccllege,
ag you know, with an enrolment below
400 is hardly viable either academ:-
cally or financially. The cost per head
would be very high indeed. Unfor.
tunately, the majority or a very lavge
number of these non-viable colleges
which have a pobor academic standard
and whose staff is inadequalcly train.
ed ig located in rurnl aresig which
meang that although we got the
psychological satisfaction that a large
number of institutions hsve been
established in the rural areas, the fact
of the matter was that the education
they were providing wag sub.standard
education and it was just not possible
for either the State Governments or
the UGC to provide adequate facilities
in these institutions. Therefore  tne
UGC, I am happy to zay, taok dua
note of the situation and it has now
started a wellconsidered pulicy of
planned development nf enlieges, that
there should be nn haphazard growto
of colleges and that. as {ar a< vossible
where the number of colleges ig large,
there should be co-operativa teaching
so that we can optimise the resources
that have been created and at the
same time_there shoulq be a restructur.
ing of the courses, particularly, in the
rural areas. This iz a very importont
and a major development of the recent
yvears which the Commission hes
initiated. A number of discussions
and workshop seminars have been held
and specialists’ panels have been
examining this pointg so that the type
of inter-disciplinary and disciplinary-
oriented education that would be given
would be oriented towards the solution
of the rural probtems. Mor example,
in sciences, courses n life sciences
and biological sciences could he orient.
ed towards agriculture or snimsl hus-
bandry. In the same weay fhe social
solences courses tould be oriented {o-
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wards the vartous aevelopmeuiu
schemeg of the countryside ang toe
rural areas. In the metropolitan areas
where there is g large number again,
the co.operative teaching prograrmmes
are sought to be mitiated and acsdemic
complexeg sought to be built up.

The Commission has givenn a gieat
dea) of emphasis to the College Science
improvement programme. This pro-
gramme 18 glready under way and one
can see that about 111 colleges have
already benefited from ilus particular
programme. The Commission hopes
that 1t would be posuble for it to
double this number. At the came time,
recenily, the Commission has siaried
a College Humanities and Social
Sciences i1mprovement programme,
Thig programme provides cpporiunities
for changes and innovation within the
frame-work of the existing system
for modernising and upgrading the
syllabus in ¢o-operation with the cou-
cerned academic bodieg and it 1s huped
that these would heavily lean on the
development of courses relevant 10
national and regional priomties and to
the needs ot the student community.

Another major programme which has
been initiated 15 thai of e¢xamination
reform. This includes internal assess-
ment, grading, abolition of the system
of pass and fail and the introduction
of the system of guestion-hanks. I am
glad that under the leadarship of the
UGC, a number of zona] work-shops
have examined these ploposals in great
detail and have strongly supporied
these and a number of universities
have already started mitiating
measures to implement these various
schemes, ‘There is aiso the scheme of
autonomous colleges which 15 a very
well conceived scheme which was 1nit.
ated on the recommendation of the
¥ducation Commission. T1hat ig to say
certain colleges would be given the
autonomy to experiment with new
types of courses which are more re-
Jevant to the needs of the locality and
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where the standards of examinatim
cdn be moudiied and 1mproved.

You are uno dount aware that the
new techningues ot exammstion have o
already been lested with great success
in Indian institutes of technology &and
in agricultural universitiegs and in the
Jawaharlal Nehru Universiiy. Tnese
new techmgues of examination can te
eusily adopted by autonomous colleges
who can also resort 10 mnovative tech-
mqgues of making their pupils and
teachers participate n the various
development activittes, The Combus-
ston has constituted 3 number of ex-
pert panefs on curriculum development
in humanities and social sciences and
hag also set up a Science Research
Council and groups of srieniists to
lovk nto a group of scienli’ic subjects.
Within the extremely limited reosources
available to the Commission to stpport
scientific research the Commission has
greatly emphasised the problem of re
search It has also taken up the
guestion of faculty 1mproiement 1In
connection with the faculty 1mprove.
ment, this House is aware that the
moc! important de1sion that was ioken
by the Government on the recommenda-
tion of the Commission wes to improve
the pay scales of the Univetsity  and
Collega teachers so that onlv persons
with very hign quality and of intellec
tual achievement are bronzhi into the
university svstem Side by side with
this the UGC has prescmibed high
qualifications for inifal recruitment to
the universities and colleges, I am
emphasising the colleges Fecause
almost 89 per cent of the university
students are studying in colleges rather
than in university departments
Therefore, any scheme for the improve
vement of the university system which
ignoreg the colleges will not have an
impact on the total educational scene.
At the same time a number of propo-
salg have been initiated by the U.G.C.
and they are under way—i.¢, to provide
opportunities for teachers to improve (
their qualifications, to undertake re-
search, to upgrade their knowledge
and to participate in conferences,
seminars summer schoolg and so on.
A very large number of summer
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schools have been held. Simultaneous.
ly a large programme of student
amenities hag been taken up cn a very
high priority basis indeed. The first
and the foremest of these programmes
18 tp provide hostel accommodation,
Obviougly if new colleges are not to be
established in the saume manner in
which they used to be establisheq five
years ago, then it is essential that more
and more hostel accommounation should
be made available so that the youung
people, boys and girls irom the com-
paratively backward regions and
backward sectiong of the community
oan receive higher education. Com-
mission ig also looking into the propo-
sals to reduce unit costs for the cons.
truction of hostels as well ag to provide
subsiantial assistance to collegey and
to universitieg to build hostels, In fact
during {he last few vears, the number
of students who have been provided
hostel facilities is something in  the
neighbourhood of 28.000 or so, which,
considering the limited funds, .5 a
considerable achievement. Then  the
Comrnission i8 supporting th2 idea of
and has already taken manv valuable
stops  to implement the Pnme
Minister’s call for the establishment of
a Books Bank. Today hooks #re no
longer wilhin the reach of an average
student. And, if I may say so, many
of us, who have been teachers for long
and whose principal hobby wag to buy
books are now finding it extremely
difticult to keep abreast with new
knowledge and purchase our own
books. The students just cannot afford
to buy hooks. And, the old system of
taking a book from the library for 14
days again is not enough. There are
some books which a student might re.
quire at least for the duration of the
semester or the term and sometimes
even the whole session, Therefore the
Prime Minister gave rightly so much
emphasis on the establishment of Book
Banks. And now more than 2000
colleges have already been brought on
a list of assistance so far as the
establishment of Books Banks are
concerned. The Study Centres again
are very important for young people
belonging to poorer and weaker

sections of the community; since they
do not have accommodalion or facility
in their homes, they can sit here and
study. In the same way, non-resigent
student centres are being established
in many places. Student Aid Funds
have heen get up even in nun-viable
colleges so that poor students can be
helped. Then Health Cenires are also
receiving priority aitention frorn tbe
Commissiou,

At the same time the Commission
hag initiateg§ a programme whereby
part-fime vocational courses can be
provided for in varioug universities
and colleges so that the students can
utilise their spare time to Jearn a
worthwhile vocration which will be of
help and assistance to them.,

Thus, consultation and quality im-
proverueni are the two wa'ch werds of
the Commission in addition to the
question of expanding the frontierg of
knowledge and supporting research.

Sir I hope that the hon. Members
will give us the benefit of their advice
and their wvaluable suggestions for
bringing about an improvement in the
quality of work that is being done n
the universities.

MR, DEPUTY-SPEAKER: Molion
moved : )

“That this House do consider the
Annual Report of the University
Grantgs Commission for the year
1972-73, laid on the Table of the
House on the 9th December, 1974.”

SHR1 C. K. <CHANDRAPPAN
(Tellichery): When we discuss the
U.G.C. Report in this House, it is an
opportunity for this House to go into
the matter connecteg with higher edu-
cation in our country.

While thiz report wag presented in
this House last year it created consi.
derable public interest.



1 would like to point out that vnrious"_

naitional newspapers:in the. counfry had
. -stated. thet our education;
. the nighér education, had been facing
" a-serioug crisls. The U.G.C. . report

" hus:presented various problems of that

. fu:t;ig ‘to the country through its report.

" The Deccan Hearald has said in its
- editorial “Calls for : deapair" about our -

. education " system; Hindustan Times
"~ nas gaid “Mere lamentation”; National
 Herald 'has kaid  “Educaion . in
doldrum” Varioys other comments are
‘made ‘by the newspapers; I ao not
‘want to narrate those which various
newspapers or varous media of public
opinion said about our education, Let
" us try to go by what the U.G.C. itself
_ has said about the situahon

-About' the academic problems that
~ we are facing at it was just now poin-
ted out by the hon, Minister, there
should be an effective utilisation of
the limited resources for the maximum
. benefil of the country by providing
- the country with a kind of -education
system that would create new condi-
tions that would help us to evolve a

- gystem of education which it can be

- said has' becomo an effective ‘ins-
trument ‘of ‘social transformation.
1t you approach the problem from
that angle, onc can be very
cntical about our education sys-
I do not see the wpresent
'cris'is in our education system in isola-
. tion but from what is happening in
..uur i:ountry as g whole, The . hon.
Eﬂm_xﬁqn Minigter himself .preaentﬂd
- the report striking a note . ‘on "the
»present pohtacnl -gitudtion - whd.ch wes
" ‘prevailing -in the . country  and  its

 impact on the education system. I
~ agree with him in hig approach in

relauon J0 how far’ the . reactionary
~ forces. in. our. eountry tmd 40 exploit
: :7 the situaﬁnn wh,tch wag-

espummy. -

prevailinx o

od in 197 Just Mo Students us- &n" “eftective . -
Yemmd_him.ot two or mree pomts.

for aehmvms their natarimiu
ends. 1 agree with all. ihose

, %hmgs.;- 5
. But, when I agree with you, I- wouid-g;
also' like to draw ' your - atlention to.
some of the basie prohlm; which were
poseq by the U.G.C. Repart. which, - -

even to-day, mre present .in our .
national = life.. What . ‘do .. theyw a
about the academic imdiscipline, it I
may use that word? About: the
indicipline of the students akout
which a lot of furore is slways hurl-..
ed, they say that.the acadmic indis-. =
cipline—the students’ indiscipline—
had nothing to do with the acadsmic'
problems. On the contrary, it had
everything to do with the academic
crisis which our country was facing.
Short - of unemployment, they poinied
out their sufferings—two basic econo-
mic problems. Short of unemploy-
ment, what were the reasons which
agitated the minds of the young
students which had thrown them in
a big way to many agitations which
were not an. aeademic problem? 1
understand that varioug measures are
being taken to find a solution 4o this
problem. But, the fact still remains
that there is a crisis in our education
system. The crisis in our education
system should be understood in the
context of the general economic crisis
our country was facing at that time.
It may not be geen in- isolation. I
can link it up with many faciorﬁ‘
pointed out in the repurt of the UGC ‘
itself.

hal

You just take the questmn of edu-
mtxon expansion. I have a criticlsm
which the Minister also ghares, 1 sup-
pose. that -the UGC faﬂed in its res-.

ponsibility  to plan the expansi:m of

_educauon in such a way that it help-

ed .all sections of our community in-a -
manner- that it would help the social
progress. . That ig not the, paiﬂt whicih-‘} )
Iammwmhim! S
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The gverage rotio of studept ad-
musiba o éomtww 18 for every
thousang {h the couniry wheareas in
Delhi it was 13.6 and in Orissa it was
23 This difference you can see in
avery aspdct of our sacio-economic
life. You take rural elecirification.
You can see Delhi in 8 higher bracket
gnd Orissg at the bottom. What I am
trying to impress upon is that while
we are gpending the limited resources
we should spend the same in such a
way that we do justice to weaker sec-
tions and weaker areas. As far gg 1
understood UGC failed in that in a
considerable manner., I draw the at-
tention of the House to a stalement
made by the former Chairman of the
UGC Dbefore the Delhi University
students. He gaid that UGC was gpend-
ing 25 per cent of its money in Delhi,
Is that the way?

Another point which struck me 1s
its approach to the weaker sections in
the society. 1f you again examine the
colleges, it is again pointed out in the
report that there ig concentration of
colleges and universities in the urban
areas. I do not know for whom we
are spending thig money. You may
say 1t may not have so much of faci-
litieg in the country-side to provide
an education of a higher quality.
Well, you are meant for providing
that facility in the country-side. It
is easy for anybody to cater to the
needs of the urban elite but that is
net the social purpose., UGC in future
should spend the limited resources—
with al] itg limitations—with a view
to providing justice to people living
in the country-side. The report says
that it could not bridge this gap, this
disparity. That is a serious failure.
We all say on' platforms, India lives in
villages. True, India lives in villages,
But, wisdom and knowledge perco-
Jates in trickles and trickles to the
villages, to the 80 or 90 per cent peo-
ple, living in the countryside. That
emphasise has not beepn found in' the
working of the UGC,

Now, Sir, the question of enrolment
of students in collegegs and universi-
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ties. The report spyy that it has out-

ipped the rate of georiomic growth,
has it outstripped the rate of econo-
mie growth in' our country? Again, I
would like to draw the attention of
the Minister to the problem of rate of
economic growth. There is no point
in cutting admission or bringing ad-
mission down to & level that it will
not outstrip economic growth. Yom
have to take measyres, not you as
Minister, but Government will have to
take measures to increase the rate of
economic growth so that we will be
able to utilise those educated people
for the welfare, for the well-being of
our country and for building a new
India. Here, g very serious sconomie
problem arises again, We are not talk-
ing just one day or two years after
Independence; 28 years. Not a long
time, not a long period in the life of
a country but in the life of apn indivi-
dual, it is quite a long period, & quar-
ter of a century or a little more than
that. During this period, it is a fact
that we have created a lot of wealth
ih our country and among our people.
We cannot say that we have not
achieved anything. We have achiev-
ed a lot of things and we should be
proud of that. But, the problem is,
the fruity of what we have achieved
have been reaped by a few people
who have no social purpose. That
fact, that aspect, is missing in the
whole approach. I am very sorry to
say that you are trying to cut the coat
according to the cloth. But, you are
not taking into consideration the re-
quirementg of the country. If we are
visualising a future. a future where
the younger generation of this coun-
try will play a meaningful role, a
creative role, then I am afraid, this
approach would not help,

You may permit me to go away
from higher education—don’t dismiss
it by gaying that it is irrelevant so far
ar this discussion is concerned—and
refer to the state of affairs down below
In relation to literacy, in relation to
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" IShri C. K. Chandrappan}
'y education, ‘which i sti}l worse

i J depictey in this repoit.
! ¥how the hob. Minister will say
the Gov-

that if wag a glantic
érti¥oent had uhderiaken. Miilions
ahg miltlons of pedple have been edu-
¢ated, But, my point is not that, My
potnt is that, this is not enough. You
cahnot say thar you have advanced
the country to a level with a heavy
weight op the country of illiterate
people. The illiterate population is
fiearly 80 per cent.

MR, DEPUTY-SPEAKER: Mr, Chan-
drappan, no time was aliotted for this.
But, I was told that the Minister
would like to reply at 5 pM, Even
if 1 allow vou up to 3 p.M. I have 17
tpeakers on my list and I have to
ration the time. That is why, I am
calling your attention. You may try
to conclude now.

SHRI C. XK. CHANDRAPPAN: Any-
way, I will not take a lot of time now.

What 1 am trying to say i that al-
ways the planners of our country
nuglected education in @ criminal
manner, and these are expressions of
that, We are today faced with a situ-
atiox where we have a lot of illiterates,
our primary education is badly neg-
lected. You may say there are 80
per cent or 60 per cent in schools. But
there is the guestion pf dropouts, the
question of criminal waste, the prob-
lem of examunation. All these shoyld
be taken together. Now there is a lot
of waste. Even after higher education
is completed, what hapnens i those
who are trained in so many profes-
sions? Today we are becoming a
country which is exporting its people
to varioug cuniri—., Now we arp ex-
porting dnctors, engineers and tea-
chers as if we have sloved our re-
quirements in the country here. That
is why at the beginning itself I tried
to link up the matter of education
with the nveral] development opn the
socio-economic front, Our education
cah serve a meaningful purpose in
the develupment of society only when

AUGUST 6, 19%
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it is linked wup with the needs and
quirementd of th¢ country ing
overal] plannirig we have go $hat
will be atle fo utllise every
studetit who is coming out of sny tos
stitution, after education. I hdpe ybu
have understood it, There is np point
iy training geologists and then they
have nothing to do afterwards; there
is no point in training doctors arnd
afterwards they remain unethployed.
That is the lopsided development
which is taking place in”the country
today.

1T

Since time is limited, I would poin-
tedly draw your attention to some of
the important matterg in education.
One is the question of examination re~
form. I know the UGC has made
good suggestions about it. But let me
make a request to you. We are in
the midst of an emergency. Every-
thing is being speeded up. Why don’t
you, for heaven's sake, speed up 1m-
plementation of examination reform in
such a manner that gtabbing and such
other undesirable incidents do not
take place in educational institutions?
It is not because students are inher-
ently in the habit of stabbing people.
It is the outmoded system of exami-
nations which compels them to be-
come criminals. Let ug put an end to
that. I hope you will do something
about it.

Another point. We are happy that
the problem of students has got due
consideration in the 20-point pro-
gramme. But how gre you going te
implement it? Don't you need the
suppori of the student community?
While severa] times we had personal
and other discussions on this matter,
the problem you posed was: how to
win their support? Well, there 1s a
common platform today. The support
nf these organised sections of students
who are ready to suvpport the imple-
mentation of the 20-point proagramme
should be enlisted by Governmant. not
by making a speech here There
should be bodiec created. In mv opi-
nion, there is nothing wrong if at the
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national level the representatives of
those students who are conserned with
ibe implementation of this program-
me are called by your Ministry and
discussions Held with them. You
multe them play their rote. They are
after all people who are organised and
who could move a big section of the
studentg for the implementation of the
scheme. Similar arrangements should
be made down below,

15 Jrs.

Another matter which npeeds your
attention is the CIA. It may not be
welcome to say but the danger is 1m-
minent. Especially in the present
peolitical situation in our country
effective instruments of the American
imperialists like the CIA find educa-
tion ag g fleld here they could effec-
tively operate; it is so in many other
countries toe. Our country is no ex-
repfion. Revealations have been inade
long ago how CIA penetrated into
various spheres. You have to take
measureg to curb CIA influence in
education

Lastly, what is the purpose of edu-
cation? That should be emphasised.
I began that the purpose of educa-
tion was to transform society and to
be an instrument for social change.
In our country education should be
a vehicle to carry the message of so-
cialism, secularism anq democracy to
the large masses of our people. Can
we do 50? Our educational sysiem is
infested with caste ang communal
elements. ...

MR. DEPUTY-SPEAKER: Please
conclude. The hon, Minister <would
reply at 3 pm  Therefore I have got
to ration the time between now and
5 pm. I have got about 18 speakers
in the list.

SHRI C. K. CHANDRAPPAN: I am
concluding. The caste and communal
«lements should be weeded out.

Lastly, we know that RSS, Anand
Marg and other organisations had

been banned. But they are deeply
entrencheqd in the fabric of our educa-
tion, There are teacheys, students
and even other organisations connect-
ed with them. What gre you going
to do to weed out their influence from
the field of education and make our

education system clean? 1 hope the
pointg which I have made would be
¢onsidered by the hon, Minister.

MR. DEPUTY-SPEAKER: I have
now twenty speakers on my list and
I shall call the Minister at § O'clock.
Therefore nocbody should take more
than ten minutes. Even if we give ten
minuteg to each speaker, we shall go
beyond 5. I should request Members
to bear that in mind.

ot gamwe oz (wR0ET)
garswer oY, fasafagrag s sy
T ufadrr ar gn faarr v @ AT
2w #Y wrw ¥ feafe v afcfeafedt
& aty N ww favafogmes wqaw
urgir A faegr, gw & fag gw 98 aart
¥ wTET & 1 qurE WA F wg wWiw, | .

ot o wer ¥ (9reft) - Tw
g qvET § )

ot guree Qi : e # goer
e A& g, 9 &1 wiess Tl
&t

# fadzm s wEr ar fis gosodilo
# farerr wresl v w19 w39 € WSS
MreHMeIT &, X I7 T FAF IR
& W) qrar g Afww & quar Jngar g
frxa s AT sV <& & f%
Foftodfto & oy % F1§ AT w4
21 &% gy F7 0, weeft wrd A
afim St ITETFTFHFTCRE)
§ WOgT 9 % §, IF F4 a5 eqrdY
awrdd s afe sv % w1y & fomr
weft off wae aff § O FALH AW AR
Far @ ? wifie faar gfeerr & ard
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WOGUST 6, 1018 oS meport (M)  r0q-
[t gwiwx wid] Wi W, SR e s
we B wrar—iy e gm ¥ ot wrz a1 9w wore § e o
S N W RIAT Wiy w1 @ §, ot givai W

# g5 gume ¥ wEw g—m
¥ wan % | wilfie N e frar 7€ 9w
¢ qgy v AN & arw WY g o
favafegmdl & favqu T T} ¥
WP ol W FTHTTeg ¥ FhTRT

& ¥ WY v i T ger er P gy oy

¥ fir e ot 3 4l 9g Fem 7 93rm
grer A Fywafaeraa § swe = wrar |
ERTLWEETGE WY BIA I A rqW GgTAT
ST qgaTr A1Ed & 99 7% aaw aga
WES qrq gur § 1 dfew wro o §
duar § owdlr T o & ard ol W
AR T Y o wrEw fr—
@ oz & oot famafoaqen § &%
WToTHoTHo ¥ Wad ¥ AW WA
Farara g o 1 wirer Y ag agr o fafy
TR & AR wer gwr e wrife
ot g 7 wgl §, woit gw A § 1 &
wwaar § fv ga 9v 3o wrdady waw
Wy v, g s Qar A g s rd-
T DA fe w1 g qww AT
&< fegr wy

@t a3 ¥ |rawar & A eI Ay
et fewfagrat & ©F @ &,
W#Wmawwﬁtmﬁqo-
Wodfro Fuyr wvx wr wr ¥ 1 wakErd
wydT §, watarst w1 arere v wifyy,
exedar &1 e §ar afga, e
IHGEAAT FT qrars 7€ Frar wrfgg
F'WT ﬁ ?Tﬁ' ﬁ' Qﬁ{oﬁoﬁo@
A1t 7t § Tw ¥ forg wearew W ww
forsyare afY & 1+ wowrow! & 9= o¥
VAT o7 AT A wgw Ay g wqd
HER] B AHE F( qEar FATWT Foary
ey farafrgmmy & ga favafearas as
wow & wy a9 99 § qraE W
T wegrgw a7 W€ & fve o qurew

o g § 9% fewfoaras . 3w B
W HX 7 W06 A A4y fwr v
§——Tur sraav= gy wifgg

1505 hrs,

[Surt H. K. L. BrAGAT in the Chair}

A0 AE—VAAT FT T I
gar & g gt w=re favafaamy
* = gt wifge, w4y o go W
weer W Taarq ¥ &1 ¢, FaF uliceda
Ffacmsraras ar g, a5 U=
® & srar arfgg  wr ae & forar
w1 gE &, IYNEA F1 g wwar wnfgg
Y TF THIT & THIPIFL A9 g, AT
gy § 5 foer  gwew oA A
w1fgT, SETA-IW A AT TEY,
I & 9T 9T F 919, #ifw 5 g5 4w
g¥ 7T @ §, I AT HT g7 § AR
#B U ATAT ¥ FTHY WIAT 18T | ¢
fae fowr &7 IJTW T FT FEREA
grar sfgw, T & =wor § safa ar
arfgT | G suaeaT A ST AfEge o

forar streefty faga —F wrefrgar
Y a1 A8 FT W § ) AfF7 wrqd vawt
weftr Favafagrag @ <@ &, g
greaen e Fifgg A ey g Y
godftodite ¥ TW w1 qF wer far
73 | dga giatafedt & wsrast o
Wy § e oqriad g | wiedk gF af
wedt T FE ¥—89 wfagwa we¥k
wifea ¥ og¥ § W ot ¥ 1 1xfame
fareafaarerdt & 723 § 1 &l =o wfa-
wa & wio famfagradi ST W EWR
20 ufawy 8o sfwas &7 3 ¥
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| wg v ay s &, X wwa A A
{ o, s xw femr ¥ favaloaray vy
X% W sgar #4f 58 wrgsr (w9
fypafagradl & =Srwer &1 AT @
fvnr faw forer w7 war =&
w1 20 731 & #1€ 77 AFIT FA4LTAA
w1 qArT 541 fimmr oYy ¥ & v A
#if fir foewr oy wgfy o a8 if
Sfag w1 01w 4g ¥ 9T 4F 1 WK
wra o gy caf et =8 @l
&1 GYH 27 I §F T §F TH WISV
forer =&Y wgr sr AwaT |

Wiy faeafaaraal &1 & owdw
W E AR T T w9 A0 g
"o %1 2w § Tave fear | & =g
girsamraraRan ¥ £ us
I R AT FEAT § AR T® 3 fE
g o § a5d  gfrafafeat Y azq
WEA L | N qF I8 IAWT F Ax §
@i 9T W el w9 FAT @ A Ara
W< ol w® ot &, qafy saragfs
v 3% frd) SNfe & wfis ar
213 6, 79 W TR A}
I H AE WA I B 9¥TE WY sgFeqy
g arm A Ay W wius g
NP asar ) Tw s weer faedy
Q wwar &, AR 9w ¥ N & fawmw
w1 fafrw @i AwAT & 1 39 ATE A
[ v &t = AT g |

oF A9 g7 qg FgA &, frad
awdgw faear /@t ot Y @ § W
7% 92 & &5 foar oo ¥ £ wrewrdifins
wrar ¥ gFT e 1 frar v ATery
*7E Faduly Wy Y v wifegm oy w«@
& graeg § qAF ST /Y FOS-FI
oy W fear war | Ffwa 39 @1 qforr
s frwar 7 owror WY wRs ar fada
WINT FT g A /L A A § W
wgr q¢ wraT § % @7 e S
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F udolt afiprd &, fidt sl sk fors
wrar mfrard § 1 & ol W wfard
&7 o i w W farwrra e, ol
T & ¥ g dal F Sio Fezd wr
g § A o F ¥ A ov vy wiward
w0 AEr Y i P o &Y auf wife-
ard g, §9 TR ¥ @NAT JU0E o
¥ {17 RIS ¥ A | S 3
¥few oidolt & T § AT A AT
wifeg 1 A oY o wrere & o s
¥ wTegw ¥ gATR AgT AW WA § AT
93 9% T § )

S & g 1 Uw W W AT
ATEATE 1 ToMo¥, 0 HIRATTIH AT
T Nae F3 7 S frer w7 Al
farew @ & 1 ag wraw ST I9gE R
™ w1 & fag | aewdy foer w1 @Y
&Y TaT 9y At , Afew g ferar
%1 T fomy 9 1 7Y &Y ooy gt
Taitfas e ¥ sy e frwafraren
T I A or o § fFreafraras
o T g A g, A2 faw g ) oR iy
9 ATE-HAT gHAT £ WiT " F
o & & N g AT graw A w2
AT |

T Wi & A § Fododto wY
aars Ao g o favary s § fe s
F 19 T @ §,9% 04T o0t § oy Foady
Xl & g sfas FTdwA IO FIE AqY
Q@ & @il forer frod Y o

it ST Ta™ feg (wwwr) @ @
qfq oft, fawafeare wqoa gEw
1972-73 %Y feaiE ax g forame &%
T § | ST g #AT gAY AT 197374
T FqE gt e afr or sV & 1 &
wwwar § e frraframas s ad
1 feqté o fare &< @ g fimmr
Afy o e W A A, WL F w4y
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% wver § 1 wwrafer o, g Ayt o
frar o gty § sdwsw 3 g
£ A cunfAay ¥ oE® ool wwR ¥
qodiw W w7 giEr qr Wi gEfae
wg readt § W I

awrafr oY, s B forers, wsqros,
W, fagm o fimenfag frer et
T & o 39 o7 sav wwA frmr Ay o,
firear & 77, aga wfas w0 q@
W T A gt § v ow wfesrd, fagm,
forprfazr forr o7 ot frr & e &
wor & o farel o o oo
w2, ¥ forwrr welt Mo 77 g7 *
gl ¥ frary WY oy &) e @
ser & e fwemr w7 ek q3w Aol
¥ oy g s 1 wefaw &
TS quTa WAT AEAO E 1 W
owi o forear Y o Haa ¥ ST
Yo riaeafiar @ & 99 MNax
ew AwA § Y o § fr gt o @y
stawer forser sy agv & 4 T oft
¥ agy warw foan ar f forer worrely
§ gfrardt ofada o s gy for
o ¥ urwd fawr $7 & W aenw
% 9gfT Y Ia% fag o+ & INTT
fo ¥, gamw fa & 1 awfa 0, Faw
% vy & el oY v AT AT

‘“wft ¥ gfrard o @
FEAT B T FW Y 1937 F Fay
o1, o) foer 7Y & fd ar =7
A HOA wOT, /A W WEewr &
ot T WAt frere S % o
T WYY 97 A | Qrerr 7 o fer v
oy § Wi T 39 | foar w1 wroen
grrd, wg oY it g = Ay frfrr g
Fam o ¥ X uw g oA &y
waiwr & o a=y & foear o7 wvoew
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€ gt qererdy frwr we iy
for o & 3o o frr o Y &
I T A A FS W P AT WA
worr faar £T §r w8 ¥

gmy gray I fodr s giwr §
qg AT EY UAT & | TH & W §
#f safzai g7%, #§ s wanfra 3o,
I & AW ¥ gray wrry fode
& 1 ax e forar w7 #1964
¥ 77 1966 AF ¥, = ey faz
FBTY FT qAAAT §F A H AW 41,
RrAmT ¢ 9 d1 g e ¥ Fw
&5 A od s af &, g5 TUA
7w el wE g, §9 A€ A aA
T & & g wwar fF arer @O
q 37 9% frmr g frr 0 gafRo
Fwzvg g rag N fERE grre amm
S .966 ¥ TFL T @AA TG
#r € T &% 317 37 T AT 7
¥ T o WITY IT F WAL 4, FgA
qeJT FLA T 0 4 U fw

“areir fosar & sy gAfAwTr,
qwwT wf=, 7 grgawar 1 8w
srafas frar & fafg ¥ fqa 20 &
T AT FIX F, FIAANT FT AT
fur & wodn wEvEE A ANE A/
FTAT §, areafaw fmar ot egvaema-
AT AT 8, Y #A9T & gl &%
TUFN FT FZAT §, FH AT
WEATTF JUMET W F, favmem v
IAAT FEL, FoA7T twar ey
BT AHG] FAAT § W A O -
faaml ¥ w7 § $7 zo7 wadedy
WA TR SR

awrafr off, & tafay w2 <@ §
fr ax & gaer wrdy § Afwr g wfeer
e A agw W | waf e fredr fedt
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wERNEm by w w
firaor geqd & forr wr ¥ ol
R aw | wEe A oy e e
e 1 v | W7 wEimT a9 wwif
¥ Wt & frg I wqae A R
war g Fastr dae @ s&@ woar
aer & @@ € fdE dw 7@ goar
R wgy 5 ¥R fawfagagt o
g9 g9 63g § WA X & 1 afe wrw
1 foqie &1 g A1 qFq OF fow
favafaw.og; w7 tqd whas § Auw
S9! %7 97T (71 § 79 Awd wigw
warfer g | 9R § OF agT O
TIFT TG § AT AN gy 0T @
187 5 frod € a0 § fage & o
Fr AT @GS FA WS (qvaframEa
BiEl W FFT B, 9Th WAL
AN, TEAET F IAH, QA 9
qvg T7E & 73 [oan, gq fazcH
12x (avgfaq @g & aad afus swha
Wl T Iw N F AFE TS
fr azar fqoafamaa & 1972-73 §
AMA 19 25 135 50 & qT gy
AfpT TF fyrarsg g o« WMEa
gga & ww gaw g afag g,
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PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Mr, Chairman,

‘the University - Grants Commission’s

Report for the year 1972-73 presents a

mixeq fare, and the most interesting

thing appears on page 51, where some

sort of @ confession has been. made

by the UGC for ity inability to play
its due role in the determination ahnd

expansion of -higher: e&ucatian It is
very. interesting to note. that the UGC,
- .which is primarily set up to coor&innte'
7and cmeiate 1he activmw of ﬂtha.



: _-f‘;:"“Pauczty qf iunds With the Com o
. _mission hag precluded the. possibility .

-+ of its playing a maejor role in deve-
...+ loping the system .of higher educa-
" .. tioh best suited to the genius.of the
. people and the development of the

;;_-country " o ,

‘SO i the UGC cannot play the due
'role for which it has been ear-marked
"and established, I think there is some-
'thing ‘very serioug which we should
'ponder or consider. To come to some
sort of statistics, the Report says;

“If the UGC were to spend Rs. 500
per student during the year under
review, a sum of Rs, 150 crores
would be needed. As it is, the de-
velopment funds with the Commis-
, 8ion for this year amounted to less
" than Rs. 29 crores, which is a per

~capite investment of less than Rs.
100 per year per student.”

They want to spend Rs, 500 per stu-
dent but they get Rs. 100 per student.
Then how can we say that the UGC
is inefficient or incompetent? Now
that peace has dawned on the various

campuses of the unlversities, my ap- .

peal to' the Government of India 1is
that they should positively consider
how the amounts which are released
~ to the UGC for Plan and non-Plan ex-

penditure should " ‘be adequately in--

creased so that we could expect good
" results from -them, the results for
~ ‘which the UGC hag ‘been set up. - It
" we do not want these results to come,

it is much better for us to scrap the
UGC, rather  theap give them 20 ‘per
. -cent of what they want which will
. ,-allow them only to simply carry on ,

ot existence. -

R m'huppy that the UGC hag 1o
cognised the ‘value- of good wacmg"3-~ )

amd haa stated 4n-its Hepart that “for
4 -variety of- Teasons, “the’ ovar-em-j
_phasis on -research gnd publicetions,
. 'which are not glways of ‘& very.high .
.- gtandard, good’ teaching 'has" sone by‘
.. default”.
.. Ph.Ds. ‘ang. people with special quali-
 fications. But, in the name of PhD.

Now there is & eraze’ for

and special quahﬂcatzom, certaln um- :

 versities ‘are being packed with per-

sons who suil best the tastes: ot the

~ presiding deities.- I do not like this

to happen. Because, if in. the regiens ;
in which they expect you to pay heed
to them, where no heedhaabeeupaid |
to them for the last 25 years, you just
push in dark horses from wherever
they came, simply in the name of high
qualifications and research publica-_ '
tions which' aceording to the HGC. are
not of a very high standard, then you
are not doing justice to the local peo-
ple, especially to the people of the_
rural areag and the far-flung areas‘
which are sizable in size as well as
in population, 1 would plead with
the Ministry of Education that some
sort of consideration should be given
to the people who are the cultural
products of a particular climate. They
should not be uprooteq in the name
of high qualiﬁcations and higher aca-
demic standards which, of course,

come to zero, as it has been apﬂy ad-
mitted by the UGC. |

Then I would hke to bring to the -
notice of the hon. Education Minister
an important fact.  Since the promu-
lgation of the emergency and the an-
nouncement of the 20-point economic -
programme, peace hag tome to the
campuses all over  the country, and

‘we -are fortunate that teaching is eon-

tinuing and that the students re glso
eooperatmg all over the country, But,
I am afraid, one thing has not been .

done, 'Those who inspired ‘these tea-

chers or students to create mischief

- still ‘sit in their  sheltered corneys:
somewhere

M.‘ay I :equest the lmn o

.....



axgeonnnuim in- their present posi-

ﬂnm, then you & see not: éams iustsce-

~to the cousry, -

Y ‘have put behmd me ‘bars the

- ___'&ealm in poison.” But you have not
Pt behind the bars the inspirers and
~ the pmducers or the source of poison.
' Unless ‘you put behind the barg all
‘those ‘who advised JP to bring the
entire’ éducational system to a grind-
ing ‘halt, in " "the same way ‘as Shri
Greorge ‘Fernandes wanted the railway

o 'sy’stein 16 come to a grinding ‘halt,

- the country is not safe. Because, in
the! lpelhx University itself on the 25th

. of July. 3 call wag given that the col~

'l‘ege should be closed. Why? Prob-
a‘bly ‘because good teaching is going
~on wiuch to theu- taste, is not to be
allowed. Through dxsturbance and
chaos in the umversity, as elsewhere,

- they wanted tp carry on their politi-

cal ‘game ‘of unseething the Prime Mi-
nister 'and her Government st the
Cen'bre and also wreck the education-
al gystem of the country, gnd thereby
‘bring the whole administration of the
Btate to a state of ‘paralysis. So, I
would request the hon. Education
" Minister to pay very serious heed to
thiis. He should particularly ensure
that people with dubious roles agre
not allowed to continue. It is the duty
of: thiz Parlian:ant to gsee that they no
longer continue in their present posi-
tions.. I do not have any person in
imind. but it is the duty of the Minis-
try of Edueation, since they have the

machinery, to find out who has been

doing what and remove those undesir-
| ab]e elements from seats of power.

Sir oﬁen the teachers are cailed

o ‘the - builders of the nation. We must

ensure that there is uniformity in the

: appointment promot!on and retire-
' .ment not only with respect to guali-
fications but also age for teachers and

the V:ee-chancellors, 1 do not find

~‘any reasons ‘why the Vice-Changcel.
. ’lors .ghotﬁtl 'be anbwed to eominue be-

C e

*_‘,thﬁ: uaiwmﬁm: gmy " rere comxﬁbd’ih%,.

d 0

cripts, 80 that once instaﬂed at sﬁ&e
place they should continue for ever?
When the Education Minister. daclir ‘

- ed in thig House that most of the

State Governments ‘and ‘the Central
Government have decided that the re-
tirement age of Vice{Chandelfory is .
65, the House wants to know from' the
Education Minister in' hig reply how

‘many Vice-Chancellors in thig country

are continuing on an extension basis,
and for what reason, beyond the age
of 85, and who has allowed them to

-continue, Have they developed some
‘vested interestg and 80 do not want to .

leave their, seats? Or, is it that ‘the

country cannot afford to lose. them?

It they are high pieces of acedemic
achievement which the country can
ill-afford to lose, let Shri Nurul Hasan
8ay in ‘his reply that they should be
allowed to continue as long - as they
are alive so that the country will not
loge them.

Lastly, I want to say a word about .
regional lanzuages. The Prime Minis-
ter hag referreq to book banks. But
these book banksg can be of help only
it good text-books are produced in
languages which are spoken in the soil
of India that is, the regional l_angu-
ages. I want the hon, Minister of
Education to see that a geparate wing
is set up, either in the UGC or in his
own Ministry, because the two are
correlated, to see that good text-books
are produced in the various regional
languages of the country and that the
regional languages are also brought
to a certain academic 1eve1 ‘because,

the .students often complain that they

have no reference books, no good text-
books so that the teachers cannot teach
and the students cannet jearn and the
cause of regional languages goes by
default. I want fo say that the VGC
has to plav a major role not -only in
the development of education in this
country. not only In the dete;mma

o 'tion of the higher standards of oau- -
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cation in this country, not anly in the
determination of the higher standards
of education, but also in the develop-
ment of the languages of this country,
beeaixse it is throgh the study and
teaching in the universities and col-
leges of India that the regional lan-
guages of India can hope to develop.

With these words, I support the mo-~
tion. A .,‘i

SHR{ G, VISHANATHAN (Wan-
diwash): I am happy to go through
the Report of the University Grants
Commission Sir, I am neither a Pro.
fessor like Prof. Nurul Hassan nor an
expert in education. My opinion will
be from the point of view of 3 com-
mon man. I think the University
Grants Commission is frank enough to
admit what I would like to quote from
their Report, It says:

“Much of higher education parti-
cularly at the undergraduate level
both in academic and professional
courses is not relevant to the needs,
abilities and aptiludes of the stu-
dents and to the need of the coun-
try’s developing economy.”

It summarises the functioning of onur
educational institutions, colleges =ag
well as universities in our country.
With an eminent professor like Nurul
Hasan at the helm of affairs, I expect.
ed sume quuek results in the last four
years, but I am unhappy that the
results are not enough, though he has
done something. I know he has pot
certain handicaps. He will say that
after all Education is a State subject.
1 have no doubt in my mind that it is
a Btate subject, But he hag got the
strings of the purse with him, I think
he can effectively utilize the grants of
the University Grants Commission so
that he can have a better control over
the colleges and the affiliated colleges,

When we take the problem of Edu-
cation, it hasg become quantity wvs.
quality. If you see the figures given
by the University Grants Commission
for the last one decade, you will find
that it has jumped from Rs. 10 lakhs
to Rs. 33 lakhs. But the number of
colleges is increasing every year just.
like opening a pan shop. Colleges are
being opened more on business priu-
cipals than on education principles,
Whether there is any building, hostel
facility, library, laboratory andq other
equipmentg or not, they start colleges
and apply for the grant from the
UGC. Government hag given figure-
and the UGC has given another figure.
I do not know which figure is a cor-
rect one. According to the Ministry
of Education, the annua] rate of in-
crease in universities and colleges—
the Minister also quoted it—was 14.5
per cent in 1988-69 and it came down
to 5 per cent v 1972-73; in 1978-74, it
further came down to 3 per cent,
BRut. according to the UGC's Report,
during 1968-69, it was 11.5 per cent
and during 1972-73, it came down to
8.6 per cent. The Minister has to-
clarify this point.

PROF. NURUL HASAN; The fig-
ure I have given exclude Pre-Univer-
sity, Intermediate ang Pre-Degres
Colleges. These are for the proper
degree courses, Post-Graduate courses
and rourses which are, properly speak-
ing, called Uuiversity courses.

SHRI G, VISHWANATHAN: I am
happy that he has clarified this point.
When so many colleges and univer-
sities are coming up, I do not know
why the Minister and the Government
dia not open a university in Pondi-
cherry which they had promised. It
has already been sanctioned but it has
not been taken up. T think the Min-
ister wil] take care of the people of
Pondicherry State which is under
President Rulee., My hon. friend is
also there, Probably, he will also
make a request. I think the Minister-
will do it as early as possible.
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When we talk of the quality of
education, I think the Minister is
aware of the problem ang the Univer-
sity Grauts Commission is also aware
of the problem already. It has been
gone into by so.many commissions
including the Xothari Commission
What have we done about tHis? They
have pointed out that the graduates
when they come out from the univer-
sities, are not up to the mark. If you
ask a Graduate to write a sentence,
he is unable to write it. Very often
even amoug Economics Graduates and
Post-Graduates in Economics, if you
hand over our Budget to them and
ask them to tell whether it is a surplus
budget or a deficit budget, many will
not be in g position to answer that,
‘That is the sort of economics or any
other subect wjhich is taught to us.
In fact, T was in the same position.
When I enteredq the Parliament, I
could 0t make out what is an excess
grant, what is a supplementary grant,
what is an Appropriation Bill. Noth-
ing of the sort was taught to me in
spite of the fact that I studitd in one
of the best colleges, the Loyola Col-
lege.

MR. CHAIRMAN: Probably, they
dig not expect at that time that you
would become a Member of Parlia-
ment,

SHRI G. VISWANATHAN: I thank,
everybody, when he comes out of the
college after getting the Master’s
Degree, should really be a master an
expert, on the subject. The U.G.C,
should take up the matter with all
the universities in spite of the fact
that they are controlled by the State
Governments or any other authority.

Many of the universities, I find, are
selling degrees, I am sorry to say
this. I find, suddenly somebody puts
“M.A.” after his name. When I ask
him, “When dig you get it?”, he says,
“I got it from some other university,
the Sagar University or the Utkal
University” I have nothing against
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these uuiversities. A person from my
place in the south says, “I got M.A.
from this university or B.L. from that
University or LL.B. from some other
university.” I do not know how the
degrees are given to them, whether
they are sold in the open market on
in the black market. What is thel
control of the Government and the
U.G.C. on the universities? I think,
the hon, Minister should give a serious
thought to this matter. i

Again, when you think of the guality
of education, it is ultimately the stu-
dents who have to be taken into ac-
count. The relationship between the
student and the teacher is an impor-
tant factor which contributes to the
quality of education. I find, from this"
Report, that the teacher-student
ratio hag been going up in the last’
two decades. In 1952-53  the teacher-
student ratio was 1:17.2 and, in 1972,
it was 1:206. This was the average.
But regarding the humanities, the Arts
subjects, in 1971-72, for Commerce,
the ratio was 1:46.8; for Law, it was
1:40.5 ang for Arts, it was 1:23.8. This
explains how the students and the
teachers are kept apart. They do not
have close relationship,

The teacher does not kuow the
background of the student as to
where from he hag come, what is his
father, what is his background; what
is his economic condition and whether
he is in a position to grasp the subject
which is taught in the class. When
there is close relationship between the
teacher and the student, definitely,
not ouly the quality of education:im-.
proves but also a better discipline is
inculcated in the students. I have
myself studied under Catholic Fathers.
After 5 O’cleck when the College is -
over, at 6 O’clock, the Fathers will be |
in the Hostal and they ‘'will be visiting =
almost all the rooms. They will talk .’
to us and ask, what are our problems, i
economic problems, social problems, »
and what is the family background.:
Everything will be known to them se:
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that whenever some boy commits a
mistake, they will be immediately
tell him that it must be due to this rea-
son. That sort of close relaticnship
must be there between the teacher
and the student, I think, it will be
better if the Government takes up this
question and see that the number of
teachers is increaseq in the colleges
and universities,

Then, they have brought out a
question of students’ participation 1n
the maunagement of universities. I am
glad that this has been brought out
in the country. I am very happy that
the Keralsy University has shown the
way. I think, the students are re-
presented both in the Acadmic Coun-
cil as well as in the Senate of the
Kerala University,

There is another question  wnich
has been posed before us by the
U.G.C., rather posed before the uni-
versities. It is that the students will
evtluate the experience or the pro-
cess of teaching of the teachers, what
is called the evaluation of teachers by
the students. T do not know how far
this theory is going to work in this
country, Already, the quality of
education is very low. The students
are not mature enough. If you are
going to allow the students to evalu-
ate the teachers, it will ' demoralise
the teaching community. That is what
I feel. With all the politicalisation
of the students community, if you are
going to throw the teachers before
the students, I do not'know what is
going tc be the fate of teachers in
this country.

Again, Sir, the students are now
getting more noliticalised  Almost all
of us are guiltv of that today. Al-
most all political parties want student
support for themselves. You must be
knowing better, sitting in this city,
but I am told that i» the Delhi Uni-
versity, for the election of the Student
Chairman the two parties—you know
which are the two parties—spent more
than a lakh of rupees.

MR. CHAIRMAN: I don’t know.

SHRI G, VISWANATHAN: Then I
must tell you. The Congress as well
as the Jana Sangh, according to my
information, spent more than a lakh
of rupees for each candidate. Is 1t
necessary? TIs it the strength of the
student 'support which will enable the
Congress or even the Jana Sangh to
win the election? It ig not su. 1
think the time has come for us to clear
the Universities and the Colleges. The
Colleges and Universities should be
freed from politicalisation ang party
politics.

Again  Sir, the quality of education
deperids on the quality of the tea-
chers. Nowadays we find that those
who have no other jobs, those who
are unwanted elements, those who
find no accommodation in any other
profession, very often find a place in
the Universities ang Colleges.

MR. CHAIRMAN: I think that was
thought about the legal profession. I
may tell you that when I went for:
joining Law, I was an M.A. 1st Class
but the Principal of tho Law College:
said “You must be 3 3rd Class”.

SHRI G, VISHWANATHAN: If the
Lawyers are bad, the country is not
going to be affected much; if the
Engineers are bad, the country is mot:
going to be affected much....

MR. CHAIRMAN: I did not say
that the Lawyers are bad,

Shri G. VISWANATHAN: Even it
you take the extreme view that Law-
vers are bad, after all, the clients may
lose their property or they may even
go to the gallows, but the entire
future of the country depends on the
quality of the teachers. They are the
people who are going to mould the
future citizens of India ang I think
they have to set an example also. It
ig not only just teaching a subject to
the students; they have to inculcate
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a sense of discipline among the stu-
dents which will help them in their
later life aud which will help the
society and the country also. Not
only that; they have to expand the
horizon of knowledge of the students,
Last but not least, they have to chisel
the character of the students. They
say thay *“if wealth is lost nothing is
Jost; if health is lost, something is
lost; if character is lost, everything is
Jdost. After all, it is the teacher who
“is going to chisel the character of the
students and it is not only a question
.of teaching character, but he should
set an example himself. 5

There are a number of demands on
teachers; I understandg that and the
Minister is also aware of it. I think
the teachers must be well paid and
they must be looked after well. Apart
from this, al] the amenities and faci-
lities which are required by the tea-
chers and Prof:zssors should also be
provided to them. It is the students
and the teacers put tegether and the
provision of all the facilities which
‘will make qualitative education in
“this country.

I think the UGC is already concen-
trating on hostels, libraries etc., and
I think this is a meagre amount which
is being given to the colleges. For
example, this a nount of Rs. 50,0600 is
a0t enough for any Coilege to build
up a library or a hostel or any other
facilities like a laboratory etc. I
think the University Grants Commis-
-sion should be given enough funds as
the future of India is going to lie with
the Unijversities and Colleges which
are ultimately being managed by the
‘University Grants Commission.

The WMinister has been, talking about
educatipnal] reforms for g long time,
but when is it going to come? For
example, you say that the present
system of examination is out-moded,
but what is the other alternative for
assessing the intrinsic merit of the
-students, if it is not only whether he
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passes or fails? © At
what are we going to do
old system of education
which was starteq during the DBritish
Raj or the East badia Company days
which produced only clerks in this
country? Are we going to continue
the same system in future z2isc? How

ultimately
same time
about the

the

are you going to change the educa-

tional system to suit the future of
India which you are thinking about
now? I think, the time is up for the
Education Ministry to wake up from

|

deep slumber and see that encugh re-

form is made in the field of eduea-
tion, in the curricula and syllabi, so
as to suit the country’s needs.

st W waw fag (ao==r) ¢
qaTafa wgiEd, § ATIHT g7 T oA
g St oy wE fawfears gqam
IRt F ufgass, 1972-73 9T
99 fqae 9% F9 F1 w=es faar
2| % zO¥r guaw 9 F {73 g@er
AT E

gagaa  § fomr ®E Sre %
B9 I 39 AT & o7 9gTE I =EAr
g f% ag fomr Aaem & #1375 a9
T W W@ E | TR WIT AT AW
g ok 7 fomr so@ Fr qEeaE A
gam H faczr wiw ofess 7 oA
M 3T 2 |

Faq 1 A7 M7 afdfy =1 oam
7 W gu, § foew swa &7 qscaqu
qAEAT TAT WAAEA T AT I
AEAT 59 FT A9 ATFIT F=T
JEATE | FArET & g famiaa
¥ af 1 fagiw giar & = = &1
famrTelf w1 T2 FTFUHTREGTE | 9
e & FUTY % A g Wz F 7|
#1 fyato 2T & 1 WX I F Frwr
e F1 g9 A9ar @ | ARAEEEAar
FHAE FEUTE | GET FT AT T FTT

|
|
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& go e wreoit ¥ T ) ww
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SHRI DHAMANKAR (Bluwandi):
Mr. Chairman, Sir, I rise {o appreciate
and welcome the work done by the
University Grants Commitie¢ in the
year 1972-73. Compared with the pre-
vious reports, this report highlights
important points like staff.student ra-
tio, distribution of grants to science
subjects and to humanities, region.wise
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'dfstribution of ‘grants; schievéments
#hd broad outlines ' of problems Jand
Prespectives emerging {rom the report,
Thiz report is far from the traditional
reports.

I can understand increase in expen.
diture on sciences, because we need
more scientigts for the development of
the countty, but that does not mean
that expenditure on humanities "should
be lowered. Humanities also give us
thinkers and educationists, who help in
the dewvelopmient of the country.

We are now thinking in terms of job-
oriented education. The Report shows
that several educated youth remain un-
employed. Jobs would not come knock-
ing at the doars of educated youth,
Education must be provided which will
make them fit for self-employment, It
1s possible to establish with the help of
the U.G.C. in colleges in rural areas a
workshop, a poultry farm etc. which
might give our graduates adequate
technical know-how and create urge
for self-employment.

Colleges managed and governed by
scheduled castes, scheduled tribes and
Adivasis should be given more assist-
ance., I have been preaching this in
this House for the lasi two three years.
But I do not know whether 1t is falling
on deaf years. It is very difficult for
ihese organizations which are entirely
managed by workers of Scheduled
Castes and Scheduled Tribes to make
poth ends meet In the context of the
Prime WMinister's new programme, I
think our Education Minister will give
attention to this.

16 hrs.

New schemes for job-oriented cour-
ses should be given a trial. Our col.
lege is submitting a scheme for train-
ing students in ‘Environmental Biology’
to the UGC because traditional ‘course
have few openings.

The UGC of late has accepted to pro-
vide financial assistance to colleges

1214 LS5

whiah desire to give special coal

40 Scheduléd Caste and Se

Tribe students to help them make up
‘their shortcomings in the area of their
studies. I ‘know of one college in
THaria ‘District, the Bhiwandi Collége
which is managed by workers of Sche-
duled Castes and Scheduled 'Tribes, We
have been doing this work of coaching
Scheduled Caste and Scheduled Tribe
students after the college hours and
making them fit along with the other
students. For seven years we have
been doing this on a voluntary basis.
We have sent several requests to the
UGC for assistance. Several schemes
we have submitted for assistgnte and I
am sorry they do not receive prompt
attention. Such an attitude will vitiate
the good intentiong of the UGC.

The UGC assigtance to colleges in
the Fourth Plan was limited to Rs. 3
lakhs. In the Fifth Plan it has been
raised to Rs. 5 lakhs inclusive of the
contribution from the State govern.
ments and the management. So, actu.
ally, only 50 per cent will be contribut-
ed by the UGC. That means RS. 2.5
lakhs which will be less than what was
given in the Fourth Plan.

Now, 1 will speak only about this
Bhiwandi College. I will request the
hon. Minister who is a great Elucation.
ist to visit this college. This was in-
augurated by another great education-
ist and President, Dr. Zakir Husain.
Our President, Shri Fakhrudin Ali Ah.
med also visited this college two years
ago and appreciated the work. I am
mentioning thig because it is a model of
national integration. Even durirg the
days of cruel and gruesome riots in
Bhiwandi, the student community of
Bhiwandi stood together. I am proud
to say that about 100 Muslim girls with
burqgas on attend this college along
with the Hindu girls and boys and they
are working in a model gtyle. If sdu.
cationists like our Education Minigter
visit this college, they will find that it
is doing work on the lines of natidnal
integration. We had the worst experi-
ence in those riots. But I found when

one Muslim student was killed, ali the
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Hindu and Muslim boys together at.
itended his funeral and said, ‘We are
one. We won't be infested by this com.
munal virus' That is why the col-
lege which is being run by the Sche.-
duled Caste and Scheduled Tribe, work-
ers is doing good work in the matter of
national integration and I fee] the Gov-
ernment should give more asgistance
and encouragement, especially in the
context of the new economic program.
me.

One more point I would like to
make. The hostels of these colleges
are lavishly built and the poor Sche.
duled Caste and Scheduled Tribe boys
simply cannot afford to stay there. If
we can have cheap hostels where dor-
mitory type accommodation is provid-
ed-—one big room where six students
can be accommodated with a small
kitchen also where they can bring their
ration because they come ¢
turist families and coo,
it will be helpful. If .
type hostels are encouraged, 1 feel
more girl students, especially from the
Scheduled Castes and Scheduled Tribes
would come forward and take advant-
age of them.

With these few words I appreciate
the report.

MR, CHAIRMAN: Shr: H. N. Mu-
kherjee—not here.

Shri Ramavatar Shastri.

st TRrrare melt  (gEn) ¢
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' House: wauld _recall that - the ‘emer.

.. .gency was warranted by various re-

. - actionary -forces. - The students - were

~ _ at the beginning made the spear-
- head. - Students have some genuine

grievances of their own, Therefore, it
~ is fit and proper that we attach the
' highest importance to see that the
‘grievances. of the students are re-
.moved. .

UGC should give a  direction not
only to the university and college edu-
cation but they should also give di-
rection to the entire education of the
country and for that a national edu-
cation policy is necessary.

PROF. S. NURUL HASAN: This is
not factually correct.

SHRI LILADHAR KOTOKI: VYes,
we have a national education policy.
But we have to implement it,

It is from the lower stages that the
students come to the universities and
put pressure. As the hon. Minister
himself has said the main problem
here is the number, The number is
being reduced. But that is not
enough. From the very findings of this
Report, pages 49 to 53, various prob-
lems of education have been enume-
rated here, I have no time to go into
the details and make submissions on
each one of them. They have men.
tioned about this problem. But, they
have not indicated the solution in

many respects.

In the twenty point economic pro-
gramme announced by the Prime Mi.
nister, there are asmanyuthree
‘concerning students. The last one re-
ters to the apprenticeship’ scheme to

. enlarge employment opportunities. In
3 thisconnection.lwouldliketoreierto' |

SHRI LILA.DI-IAR KOTQKI (Now‘- o
lmw} .Mr: Chalrman, Sir, we' aré dle:
‘cussing’ UGC Report for 197273 at a
- peint of time today when we are ‘going

”through a state . of emergency. The

,'-:vplormnni Intmmaﬂonanu
~ beginhing has ‘been made ‘in ‘thig di-

Bureaux and Career Advisin }iUnits,. ,A."':""

rection, I will say, it is a good begin-
ning. ' Froin this Report, we find that

this scheme is in operation in 48 uni-
versities. and - 18 “colleges. From the
amount that is allotted, we can see
that this is not enough for &l the
students. I would submit that this
benefit shoulg be available to-each and
every student and for that you require
enough resources. Here, I would. also
refer to Point No. 13 of the summary
of recommendations. We find that the
main handicap for the UGC is the pau-
city of funds. .

Another point in the context of em-
ergency is National Discipline. This
has also been mentioned by hon.
Members who have preceded me. How
to inculcate a sense of discipline
among the students? We have had
several schemes. The National Dis-
cipline Scheme wwas there for some
time. We have National Cadet Corps
and we have the Bharat Scouts and
Guides. But, why can we not make it
compulsory giving them the alterna.
tive to choose one or the other? The
boys and girls in schools and colleges
must take up.one of these schemes.
The hon. Minister and his Ministry,
and particularly the UGC, will have to
consider whether it will be possible to
introduce this, in the context of em-
ergency. The National Service Scheme
ig also there and it should be ex-
tended. :

The analysis of the UGC is that—I
am not adding my own experience to
it—education must be job-oriented and
vocttion-oriented. The Education
Commission itself says that if we vo-
cationalise education at the secondary
education stage, the in.take in the uni-
versities will be lesser and only’ meri-
torious studentg will go in for higher
education, -But, it says that it will

" not be able to do that ‘because: it does

not have authority to touch ucondary .
education- it does. not have the a,u-
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thority to pull up, or rather persuade
the State authorities under whom this
gubject comes. This is the handicap.
Now, the Education Minister is here.
I would like to remind him that a sug-
gestion was made some time ago that
education should be brought under
the Concurrent List so that Parliament
can legislate, Why don't you do it
now? We have not done it so far.
Forget about it. Can we not do it now
in the context of emergency? I would
humbly submit that Government
should consider this and this is the
right time when we can do this. I am
sure, the States will now concur., Sir,
this s the International Women's
Year. Women account for 650 per cent
of our population, Unless they are
educated, how can we expect that we
will have good mothers and produce
boys and girls, who are to lead our
country in the future years? This Re-
port does not give the percentage :n
regard to women students and tea-
chers. Then, there is the question of
hostels. Of course, something has been
done. The hon. Minister is looking
into the figures. But, I think, the
figures will substantiate my point that
we have not done enough for women’s
education. I will give the example of
my own State. Qut of 15 colleges in
my district, there is only one girls’
college. The same is the case in other
areas also. In regard to hostel facili-
ties for girls, UGC gives 75 per cent
of the cost and we have to find the
balance 25 per cent. I know what difi-
culties we had to face to give the
matching grant of 25 per cent for a
girls’ hostel in my constituency. Now,
the hon. Minister has rightly pointed
out that we must reduce the cost of
buildings, One of our friends from
here mentioned it also. I strongly ad-
vocate that particularly in the rural
areas, we should go in for cheaper
hostels where poor girls from the rural
areas and from the poorer sections can
get the facilities to cook their own
'meals. Four of them in a room is
quite a reasonable number. You add a
small kitchen to that. Give them the
other commodities under the 20-point
programme, Point 18, at concessional
rates, That will give the poorer girls

130

adequate facilities to get higher edu-
cation.

I am conscious of the time, I never
press for more time. I conclude with
this submisgion to the hon. Minister
that he will kindly consider the sug-
gestiong that I have made,

SHRI ARAVINDA BALA PAJA.-
NOR (Pondicherry): I think the hon.
Minister of Education rightly opened
the subject by stating that when Jaya-
prakashji was telling the students to
give a go-by to education, our Prime
Minister gave a go-by to that and en-
abled the students to come to the col-
leges. It is for that reason that we
are in a good position to discuss this
UGC Report.

At page 49 of the Report, it is said:

“The excellences of the academic
life of the country are being slowly
eroded by a variety of circumstan-
ces”,

Now we have put an end to that and
we can begin in a good atmosphere,
When you take the position of univer-
sity education in this country, I sup-
pose all of us are discussing about
hi'gher education. So there cannot be
any question of State subject or Cen.
tra] subject; how higher education is
used or misused in this country is the
question, Of course, a lot of statistics
is provided. But if you take the 27
years of our independence into ac-
count, we are still uncertain about our
position and the future so far as higher
education ig concerned.

A number of friends explained their
own experiences, I can tell my ex-
perience. Some people belong to the
older generation. They had their edu-
cation prior to 1045 or 1944 or—even
earlier. But there is-a new generation
that is facing the problem of what
to do and how ‘I can academically
qualify myself in a better manner’.
But we are in the middle group, in
the group 1948.49 upto 1957 or 1958. In
those years we got our higher edu-
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{8hri Aravinda Bela Pajupor}
<ation. Of course, I atquired my Mas.
ter's degree and law degreé also, I
do not agree very much with my
friend, Shri Viswanathen, when he
said “We have not learnt properly how
a budget 13 to be understood when we
got our economies degree’ because he
was taught by Father Basnek and
others, They taught us all those things.
In those days we were in a nebulous
state, We came ip get a limited edu-
cation. When 1 came to the law col-
lege, I confess I had not seen some of
my lecturers; yet ] got through with
a degree. We were 715 1n one section,
That was all right in 1958 or 1959.
But in today’s papers I read that in &
part of the country, in Andhra Pra-
desh, 1n a University where a former
Judge of the Supreme Court Shri
P. Jagmohan Reddy is the Vice-Chan-
cellor, in one college they are having
1600 students in the morning section,
1200 students in the day section and
1600 students in the evening section.
It wag sarcastically remarked that in
the wake of the emergency they were
enthused by the spirit of the times,
But it has created a further problem
of accommodation. It is surprising to
note that they can accommodate only
100 students at a time...

SHRI G. VISWANATHAN: Ten per
cent.

SHRI ARAVINDA BALA PAJA-
NOR:...in a college where they have
admitted 1600 students—knowing full
well that they cannot accommodate
even 100 students at a time,

SHRI G. VISWANATHAN: Like the
House of Commons.

SHRI ARAVINDA BALA PAJA-
NOR: So we go back to the original
problem. We know the difficulties, but
we are not acting; we know the evils,
but we ate not doing anything, We
seem to go by the principle, art for

m'”" ;m ?

art's sake, education for eduestion’s
sake,

In ‘bage 49, you claim eucellance,
par extellence, in education. Higher
education is for better gqualification
and for better education. I,am sezty to
say—iI say this sarcastically—there are
two industries which are producing
very much in this country. In Madras
when I used Lo pass through the Ma-
ternity hospital, I used to say ‘this is
the largest industry’. Similarly when
I pass through the Marina, where
there are a number of colleges, I used
to say ‘thus i1s another large factory
producing without gowng into the gqua.
lity of those products’. It i1s all right
for ug to criticise but it is difficult to
suggest what shoyld be done. Now
you all agree that this is the time and
students are called back to the col.
leges. We must give them a pro-
gramme. I do not agree with the hon,
Member who says that the students
should transform society. They are
supposed to get excellence in the aca-
demic field. They must gan know-
ledge and they must equip themselves
to shoulder responsibility when they
go out of the college. When Gandhij
asked during his Quit India move
ment students to come out of the col-
leges, he also advised them to equip
themselves to shoulder responsibilities
when India became free, I think that
was the reason why they were able to
administer the country better for some
time after Independence Becaus(
later on you did not give proper edu-
cation, I think we are now in trouble.
We have now come to another stage,
you should go from that stage.

Since you feel that 1 should con-
clude soon, I have two important sug-
gestions. If you keep the students busy
with proper courses of studieg in the
colleges, I think they will not in-
dulge in extra-curricular activities
such as politics in colleges, etc. Sporis
must be given proper importance and
gymnastics must be made a compul-
sory subject. There must be fraining
facilities in eyery institution. Now
timing is very important not only in

. politics but also in colleges, The calls
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oply at the time of examination. There
is. something wrong with the type of
, examination conducted. People who
are pnfit and do not know anything
get first class in M.A. and even doc-
torates. How can they administer any-
thing? The present system of eva-
luation calls for radical changes. You
must also think of people who are
baving education in the rural areas.
They are mot able to compete in IAS.
You must give some chance to those
people to come to the All India level.
You must start an All India Education
Service to improve the quality of
teaching.

for coming out, strikss etc. are given

I am happy that you are having col-
laboration in the field of education from
foreign countries like Great Britain,
America, USSR, Japan, etc, I am com-
ing from a place and I am sorry {hat
France is not here. What happened
to France? There is a French college
functioning at Pondicherry. Students
from this area are going to France and
get good training in techmology. All
the treaties re-written only in the
French language. Take the demand for
regional languages. Knowledge is
gained by exchange of ideas. You
also talk of dialogue. I am afraid
afier 10 or 12 years how a student
from Andhra can have a dialogue with
a student from Punjab or a siudent
from Delhi can exchange ideas with &
student at Madras, We must have
some common language and let us not
give up what we have. I recommend
not only French but also other lan-
guages such as German. We should
acquire knowledge by any means;
knowledge is important, not the
means. By all means give importance
to regional languages and encourage
them by giving scholarships to great
scholars. But if you want to acquire
technical know-how, we need an inter.
national language.

SHRI P. ANTHONY REDDY (Anan-
tapur): From a cursory reading of the
UGC Report for 1972-73 one is really
proud at the tremendous improve-
ments that the UGC and the Minjs-

try of Education .hgve made in the
matter of opening of number of col-
lages, new universities and in the

Jncrease in enrolment of students amd

the number of teachers. But this huge
guantitative improvement does not teil
us everything. Quantitafive improve.
ment naturally brings in other prob-
lams like accommodation for schools,
colleges and hostels; facilities like
scientific  equipment, library have
cropped up. And these problems na-
turally involve an expenditure, The
Government and the Commission
could not cope up with the actual
qualitative improvement of these col-
leges and universities. Sir, here we
have failed to achieve our real target.
Therefore. I suggest to the Minister of
Fducation and the UGC to declare a
holiday for increasing and number of
colleges and universities in order to
improve the quality of education,
standard of education and to provide
with better scientific eugipments in
the colleges and the universities which
are alreadv functioning now, More
facilities like library, accommodation,
etc. should also be provided in the col-
leges and hostels to improve stand-
ards.

Sir, once our Prime Minister ohserv-
ed in one of her speeches that the
greatest mistake we committed aiter
independence was that we did not
overhaul our educational structure.
We are still following the British sys-
tem of education. No doubt, you have
appointed a number of Education Comi-
missions and they have given various
suggestions but aciually what you have
done is, you have put patcheg to the
old coat. So, the system of education
as it is followed teday is the same
old system. Therefore, Sir, what we
should do hereafter is to change clerk-
oriented education started by the Bri-
tish, and re-orient our system of edu-
cation in order to prepare our students
into self-reliant citizens. In the pre-
sent system of education, a boy who
passes his 7th Standard, wants a Gov-
ernment job, a boy who passes his
SSL.C wants Government job, so also
the student who passes his M.A. i



i ﬂm clm: md those who got Doctorate
7 Sir, this type ert ‘sducation. cannot solve
L eur pmblems. ‘It only ~ increases the

. “number of ‘educatéd .unemployed per- -

- 'aons Themtore. this aspect: should be

properly studied and remedied. 1 gug-

gest to the Minister that in each and
- every ‘college there must be a peycho.
Togist who_can study the interests, ap-
titudes. and speclal gualities of the
mdents and then direct them. to that
particular line where their special
“qualities will be useful, so that when
‘they come out of schools or Colleges,
_they will be able to stand on their
. Jegs and make an 1ndependent living

- whether they get jobs or not. Such a

o aystem should be encouraged.

Sir. I am sure our Education Mi-
- nister will give 3 thought to my sug—
,gestion

A new idea.that ig- being talked
about in the country and also being
mentioned in the newspapers is that
_students should assesg the teachers’
capability. This is a good idea Our
friend Shri Viswanathan fears that
this system may demoralise teachers.
Sir, my experience is different when I
- used to feel sometime that a parti-
cular lesson was not taught properly,
then I ysed to contact the students
. outside the class, talk to them and
" make myself understand their doubts;
the next day, I would teach them bet-
ter, Secondly, as a Principal, I used
to assess: the teachers’ ability by
talking and chit-chatting with the stu-
dents and then direct the teacher, the
next day ag to how he should proceed
‘'with the lessons 'pointing his failures.
This helped the teachers to teach bet-
ter. In this way, giving the power of
. assessment to the boys will greatly im-
prove the gualities of teachers. I sug-

~gest the minister may experiment on

- this and see how far it will be prac-
_ -ticable _ _
We are ‘now talkmg about autono-
‘mous colleges. That is a very good

‘idea. In ordmary coneges wWe are
‘concentrating onlyv on  ‘coaching the

| j"We do Bt give - therr in’ tﬂ«mnﬂ.
S educatinn. ‘,In an; autonamous conewe
' we can definitely - give" ‘all-round
+education’ to the ‘puplls‘and maintsin
high stanﬁards. ‘‘The - minister ' may

make experiments ' by starting” one

‘autonomous college: in ‘each State con-
“trolled by the Government and gnother

autonomius college run’ by an emi-

nent educationists, study their work.

ing for a few years and implement
the scheme on a larger scale {f the

_ experiment proves succeastul

With these words,. I supnort ..the
motion moved by the hon. minister.

ot @Yo M 7AW (wifewmarz)
WTq g9 Agafw, W % g
7% # forw Q% § avelm WY
T, A T FAT AEw A T
W & gow & from-g-arefiw o aga
T WL I | GATY TF HHL 93T
gifady framr-oarets & X § 2
wifew forg & sl aligddr amiw
o g Wfgd | xw wF @ W oeww
W gr Ay gz 77 & B ardw #
gd FaSer FATAT AMEY AT 9 §
U IT FT FT e fae § @ g
HIR 7 T aref vy qTeEa g,  agaidy
A TR swrEt ¥ 9% g ) W
alwrgartm ok fraw faagw
areaTiae & | o ot aEd aQ® & wre
arim & g A € § ag amin
gAY & our ¥ e
T4l By qard qF g€ WK 9 q
mmmw@wiimﬁ’

- oY & A9, arenidr Wi ugt aw e

el fora # gz gt 7€ ) w9 A
g e erars § oF waterar
“ogvt faEr &Y @ mna, i
e A Pt wow " smowe &
M%mwmmﬁm:ﬁti@
¥gr § g, frat A O m,;
Mmﬁia’ta’rﬂm” i
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alrr-g-ardie wy wfgg fs ¢ &
D wfydY g vtz q Al grena «
warfaw g 1 arshe ArEREy W
, Rt oY forreely & areepr < )
¥ fefafer @ wogr o=@ §
SIBAT TErT A wrerw grw i gt ser-
frard e RE IR Wam AP R
T ST ¥ & FC ATl A afil aw
#Y frradt @iy ot wore o & @R
# g Yy § fr wd o via § i
N 1w AT F o faamw
Fogm & X { B0 ol g
gy wrfgy o fefeafam war anfag
F1orr & Jaw 93, gfvafady & Jaq 9%
W og i Haer o g 0% &
AT @ NG W FI§ W o |

s Tag g e I wEi
fsms T A g o 8 s
AT § IT R T HT T A1fEQ | qg
TATT qgA A §, FgRT qrga | gq
Tafmfr s @< wrgw @
THAT qF q I 7 FF A woar /T &%
% §, 37 %1 a2 &< faar s

TG & W4T ATy § g wge Fr areliw
HT N ad4T &, 39 @ fgd FQ=Te
dqrE TR AR g Tr AR &
T @RI EY T A A $ fe
# sga o areaerdt arete & are el
AR W ATE gH AAIE & WK
XTI gL T=X N qT6 q95o1g 29 gO
ag AT & fo oo %1 e ey ave &
T arfra & arg 754 Y qAvag s
aE AT &1 &1 W7 odrwaay fecmy
& g, frbirrer $18 Y, sie amifam
e wAfereen & feomrar w1 &Y
QY w|! § Ix Y 77 9 fe faa &
F Qe Y formft & wrmre arfae

#

vy o I W ag W W
oY o femredt s o Y Wt &
X9 ATE W7, BT surer oA A wvfign
TR 58 FOF F7 30 TF WY ANew fuwy
Tl o7 AT R TR ¥ W W
Tgtt fx o fafreet age s &
wife aemal & 7 fosd ago gt A
tafw m y e gt e €
WAL T4 F W a6 A W A,
IAHT YA KT ACE 7 fpar sg v &
framae ¥ feear &7 w1t oiidwe o
AEHE =3 | 7Y T ¢ e ogei WY
gfier st ferarey ol & sy & et
e A IS fograw F @w 4 &R
faqr smg | gt a9, wiw, fagre,
o § o gefideier g ot W 9
FAFAT AT AT I qQ@ ¥ fwr
TN §Y FFAT § W T § )
ENT IFET A QT A FL qTa
WY qTy ATeAY TS T T agd 430
AL TEAT |

oq W Hig ¥ AR J_IEARE [
QTHATT 9T {1 qTer § AT O §
QAT I% AT ¥ §F TO FEAT A gaw
£ | ¥ TagTe ggg W7 Aw W &
wraaTe 81 § | S sregAr agy AW
TN & | 39 T TAgE @A 2w
% @9 gEw 0 g Qwr agl
foor v ww ¥ A wWT @r &
T WA qH g F T ¥
war v ¥ Fagmgfawi &
A @ FL TR GICF @AY

aTfEe |

off dg W A w@AT -
st afrafedt garfrag & qeafes
¥ fr ot efen A M oAte 4§ gadr
g frar aoferdt W@I W &
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& =g fa w1 weready fafaed A
wsem ¥ fag #wiw Fvaad fafaed
afqy oF 3T qF @ & fag ang
F 1 &7 § g e gfasa § wSam
q 19 fqar ST g ®IT ST gEaT
afsst & STt ¥ 1 g W 9T ¥ I
foraT T waT & | SEE A e
AT SN WX qew Fv feaer Ao st @Y
qHAT |

g F e & ar §, fNw &
TR F FH TGN AR E | T A
F fread @ g & 1 SaF! it &
9 S fear smarg | AR Y 99
et #1 fremg @ gy g a1 Sawt
EET I T 984T & | (T SqHT He
AT 51g AF TE faee a1 ag a=
T HT FT 0T & | 7T TF AR 57 &=L
T A A g=E1 F A7 9T, T AT
F giFar Fifge | 79 F15] w9 A
gmar =.fig fr  Zfafes avr &fem
NRTT F T |

arfefes foa & a0 F fag 712
frare faew & fau o7 w33 &1
Gaer fear & a8 S U #ew W
IBAT & 3EFT § TR FAT | T8
TgT WOl FIW 3§ | HEAfH qET
SHEX F WA ATAHATHY HreE F AN
e i & 17 o faara fra @ & )
# 3rgar g fF s sfgeew 37 F IR
¥ =1 ST gAer @A far S
afsdgmdafad 139 59 ¥ T
¥ foegar aga afera 21 Faw ¥ 9
fagy w v @ I § fqer saF a
ZEN § 98 WIAE FEIA A AN WK
B gFar & fr 97 T SAw @19 &
TAT AT | ITH FeH A HIFET ISAT
ST =TfEe 1 sk S W wfaede @
gxal & 38 SIE Fg A qIE A
g ST 7Fifge
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FoSloHT T SHTET ¥ SATRI TS
& FTASA; B AT 7.f50 | ST AXE
FATA 71 97 TR T SATET /G AT AT b

79 ¥ 3¢ AW F aX A FB
FET G § ! 9L TF F AW
g foet @ #tg # qaa T g |
75 g A qa 2 | TEw AR A
9 THAT T TG | T9F G0 & FW
TG AT | gHH AR T F UF AT ;S
FAT AT §

g Wi fR quige T e AfwA ]
STETHY @TF g1 ST I 1 @a g as b
REAEE § TF §gq 9T FAAtaer &t
araT forar w8 | faer S s W@ ar

YT a1 ¥ &Y T AT | FTH A A AT

g AfrT THE as Agi g1 g
Fg ds gHr =y |

SHRIMATI ROZA DESHPANDE
(Bombay Central): Mr. Chairman, Sir,
I am not repeating the points which
were made by my friend @Shri Chan-
drappan. I fully endorse them and I
agree that today what we really need
is the re-orientation of our educational
system. It is not only the Universities
but I think the Education Minister
should also think about really re-
orienting our educational system from
bottom to the top i.e. from primary
education to the university education.

1t is said that education should be
job-oriented. But let not these uni-
versities be manufacturing only gra-
duates and what not and ultimately
not being useful to the country as we
see the problem of Doctors who are
running to America. It is not only that
they should be well educated but they
should be educated in such a manner
that they must feel that they owe
something to thig country. That is
very necessary. I do not think T must
press very much on this point be-
cause the disturbances which existed
and the chaos which existed among
the student community for the last six
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‘months, have made us quite serious
that we should tike noté _of
this community and pay same
more attention to their edueéation.
"This being a women's year, I would
certainly like to know what you are
thinking about it. But if you just say
that you are giving equal status and
lament that there is so much of iilite-
‘Tacy among girls, I would say: “Thank
you for it " Interruptions) If you go to
the villages, you will ind that parents
are really reluctant to send the girls
4o the school. I have seen a case
where a person running a school and
a hostel, provides everything to the
girls and the parents do not pay a
single farthing to him. But the parents
feel that they are obliging that person
by sending the girls to the school. At
least during this women's year, we
should have made it a point to open
a few women’s colleges, schools and
hostels in major districts in the coun-
trv I can speak of Maharashtra from
where I come, While planning for
‘the constitution of the various univer-
sities, are you thinking of bringing
about uniformity in this matter? There
are various viduapeeths, colleges and
universities; and ags some Members
pointed out, there can he a college in
a few rooms with a few benches and
a board. It can be called a college. I
do not know why such colleges should
be there: and how they can function.
We shculd pay attention to ensure that
these institutions are democratized 1o
a Rreater extent ang that the teachers
professors and the students also get
representation in running them. I will
cite an example. I had bheen to
Kolhapur, There is one Mouni Vidya-
peeth and it has hecome = scandalous
vidyapeeth in that city, It is quite a
big one, having a few lakhs of rupees:
and the Central Government is also
glving it a grant worth Rs 2 lakhs:
and the Maharashira Government is
also giving a grant. It has become the
‘private property of one V. P. Patil
and Mulgaonkar. It was learnt that a
student was murdered in the college.
T had sent a telegram to the Education
"Minister, saving that there should be

1214 LS—3¥

a thorough investijstion into the
whole affair. The chairman asked the
professors, servanty and peons in the
college to give a donation of ‘Rs. 1
lakh, One Mr. Mulgeonkar who is
connected with G. D, Mulgaonkar has
managed to keep his own body-.guard
in the college for years together; and
this bodyguard murdered one stu-
dent, How is it allowed? There was no
politics in it whatsoever. Every party
was serious abut this murder; and the
Central Government has not moved
into it How can such vidyapeeths run
and how can such people be kept?
And there is no representation for the
professors there. There were certain
very good educationists connected
with this Mouni Vidyvapeeth and even-
tually. they were thrown out.

17 hrs.

Mr. Chitra Naik and so many other
educationists of Maharashtra who were
in this Vidyapeeth have been thrown
out and this V. T. Patil, who I am told
was once upon a time a Member of
this House, has managed to swindle
money like anything. Today profes-
anrs in this VBidvapeeth are not getting
their salaries just because this man
does not pay them. Why can’t you
make an enquiry into this? That is
why I would press again that there
should bhe a common constitution
for all these universities so that tea-
chers professors and students gét pro-
per representation in them, so that
students also can put up their problerns
regarding the manner ih which they
are taught etc. The books prescribed
by these schools and colleges are also
not common. Somebody prescribes
sotne book, somebody else prescribes
some other book, Why can't you have
a common system of prescribing books
in colieges throughout the country?
The lanmhzses may vary, but you
should lay down how they should be
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, ,’toryatyourmcountry 1s -distorted.
“They-do not know what is tight - to
- ‘property, ‘what is soclalism, they do
- hot know - nnyﬁhinx ‘They teach as they
~ like and as fhiey please. Why cant

.we hawa.con:mon :ysbemofgiving-

proper mming in history and politics
to the students, so that You can depend
upon ‘the future generation and no J P.
‘and'x_xo :;_t.s_s can spoﬁ ‘them  any

“SHRI BISWANARAYAN SHAS'I‘RI
' (Lakhimpur) While I am appreciative
of the ‘performance of the U.G.C. as
is evident from the Report which is
before us, T would like to make cer-
_ tain observations,

Education is a State subject. it is
known to everybody, but the UGC has
tn regulate and improve the standard
of ‘education, particularly university
edueation, Unless there is effective con.
trol and power. how it can be done
is not intelligible to a man like me.
Therefore, I would like to suggest that
the Education Minister should think
ahnut Fivine mm'e power and more co-

~ordinating functions to the UGC so
,that it can function effectively.

The Education-,Min.ister can perform
this in two ways. One is with folded
hands;- that is through the Central Ad-
visory Board of Education, and the
other is by tightening the purse strings
of the UGC. In certain cases the UGC
may not release grants and in . this
way. they may: exercise a certain con-
‘trol, but this is not the prover way.
There shouild be a more comprehensive
way of -regulating and Improving the
standard of university education

It is ‘not withln the scope af ﬂ:e dis-
“tussion to g0 over the entire gamut of
the Education Ministry. Therefore. I
“am not téouching other points, but 1
‘must say that without primare or
secondary -education properly- attended
to, no UGC .can improve  university

There e haphazard
room . growth -of coneges
‘been pointed .out. .

as hw_ -
by the - pre-
vious. speakers, .- but. nexther the:
Union Education Minister nor the UGC -
has control over it. It is. entirely lett
to the State Government . and tbe'
State educat:on authorities. ’I:bereio e,
after the growth of these eolleges and,
to some extent, universxties the UGC
has to only distribute grants, and with
their limited resources they cannot im-
prove the standard of education, they
cannot proverly furnish them, they
‘cannot properly equip them. Therefore,
everythmg should be planned and con-
trolled in a proper way. I would like
to say that there should be prover
family planning in this respect also.

The UGC has admitted that too much
emphasig on research and publication
has hammnared proper erowtn and im-
provement of teaching because ton a
certain extent research becomes stereo-
type, A particular student enrols him-
self as a research scholar and he fini-
shes certain work and publishes cer-
tain bocks. He has no knowledge of
the allied or ancillary subjects. In some
of the foreign universities I have
.seen that a .research student has to
attend certain classes of the =zllied
subjects. Such things may be consi-
dered here.

So far neither the Education Minis.
try nor the UGC has published any-
thing on the subjects on which in.
veshgatxon and research‘ are carried
on by the different scholars in differ-
ent universities. It is mentioned here
that this task hag been !'ecently en.
‘trusted to ﬂ!e M. 8. 'Baroda Univer-
ity with a grant of’Rs. 10,000, This
is quite madequate ‘1 would’ “there-
fore lika ,ta miggest that the UGC it
~self should take tip thik task because
it will enlightén the -research -geholdr

and - widen- his scope.. Thereftre, " 4

DRI
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mnld like fo sm«t that there should

' be'd Mﬂpﬁh cat.hm oﬂ this

-sub,qct

There aré libraries in’ d!ﬂerent um.'

vemt;es and grants have ‘been. given;. |

but there 1s no  specialized liorary
whsre book; in. world famous langua-
ges- are available. ‘Thefe are a dozen
lanztlages in the world- m whicn . very
good publications are avallable, There
are people who are well versed in
those languages, 'but they are not in
a position to find out any book in any
uniyersity. 1I 1 want to read a .gooa
book 1n Spanish, it will he ‘verv diffi.
cult for me to find it. Therefore, L
would. like to suggest that there shoula
be certain universities which possess
good literary publications  from all
over the world.

o} v g (SgR) vl
wERT, dosftedle ¥ 1972-73 #Y
feate gury mwa & Lo g AW §
foresr =1 azq SwIET WM TR
194, % qgfgvﬁai&sr ¥ 20 zrfa».
afedY oF, szi e o2 v fedi § Aiw
Tas o <—i0 qar gfaafada g
st @ goafedn sgeri £ 1
TqF sfafreg AR ACHI B A
st w2t foerr 33 & i afaafeds §
& s &

- nrw gaTy dw § fomr wr o fR@
g arud §, 07 #af wewr Ag € )
gurt afrafadl # uwdiR w1 areaTsT
¥ 1 seEw & fag waas gfmafcdr
€t /e e &) gfefed ¢, oF
T g WY B 9T a7 [RErT 9% AE) fase
faw o¥ 71§ m 7 forar €11 gfafa-
m#mtatt?gna‘mﬁwq@;
wiagx ¥ famifady & Irww-siaw< o1
wufeay g fear fe o fon g
fedr g fisar o1 | vt & oY, 9w
& yragm 48 § @Y A9 .0 &
& foealts iy g Awe el § UK
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Wiz ¥, v ofaafedw &1 Ao

WIST T 91 W aga weer wgrd

gAY 4Y | gw v e v Y,
S &y F e afm e
m&c%ﬁammsﬁmw amx

#’f Bﬁf %ﬁ v

BT BT H THETGF W g
fr afrafedie ® fdffes gefoma
fear sw, Faw WE EE ATHT FY A
forar strg 1+ AT & g7 TIEY & wEw
gy § 1uF g H U AR & 418
orifzat sA%: Ga1 3@V & wiv @ fwg
miw fAEET <37 aawT 43 @Y €
AT 2 fma w1 saFuToAeY w®a € )

drgam m g fF T ¥ oww
10-15 are & faq ag smer &=
fear sy f5  afmafudlg & gfwad
gafea A@Y € ot 1 9w W1 g -
€@ g, 3 sad wEgrwAn gy
wémta%w%na%& | & wrawy
uw frwrw ¥ awar £ f gfaget
%qm'aﬂm‘r&wi‘rgmé fer gz,
¥ AT FEEW Aty | w@AS af -
et ¥ oftgA A AW R 2,3 Ezizm
srrsnrfwfavsam‘tﬁﬂvsma TR,
wQy & fw. o | s ezt
39 T & T af | N ag 7 ™
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auf 1300 ¥ gfem § Faeex
FPmmrmn &1 s aw Ry W
FEErr ®T & 4y afafers ot
& 1 zafog dur fe §7 gy far §,
er D gfafadm & fudifew qxfma
fer oy W @R W AW 15
ot & fag gfvwa 9w qv oD
war & Wg )

¥ @ & W wgr qwar § fe
Zufa uspww Aee-fafeen & g ameew
2, Afer wo ag avw W qIm F O
grTafaa T @ 1 AT F WO
gt dsvamm RN amaiteg @
g afer gad g o feafq oY, &
I form s @rg 1 ST geTy ¢
™ Qo‘\ﬁo de ®Y W?Z"W ¥
WG qrre A &, A IEw gw Wk
graT ¥ &t sy, wifs ¥ aww www
9y €2 TeAley Y @R ¥ @
f& eqdwa N fow aww F arar &)

R wedr e Y am @ fr o
=Nt ot qydwe fafre &, @
TEA 8% @ T W frar
¥ gfaefad) qqdme Y dev & qpd
FT faqr 9@ 1\ AfgE Yaw T
Tz & sAwT WAty faar 9, @R
fft @z waie & S adY faar o1
gofte ot fage & Bz gfrafadra
& | 3P ATH-AEAT T 9T UF wer
q% ¥ | Ty fymar & . Wi faadr &
Y arf-fiw g wad dav Y fasar
W ¥ 3 fs 2w & aw fafaees
Wty g DAl W fedfadie 5@
Ffagogae 2% ¥ wveds madie
ghmfedt qqbwa W S & gt
m%mmmg at Ja)
srlz fare ¥ @ far o
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| QoW ofje Fry waid4 ¥, § FEW
{afsen sitx ®odT aner & {oy
Y §aay ferad mear §, (T oo
Wre¥ qry Qe Wi Qe Y § T RS
fr folt wrdrdt st afafedty o oY
g © 7€ § 7 g glewisw gf
g ar afi 1 gafqe ay wrvow § fv
Qodftodte ¥ Uw &7 ar =dy aav frar
IR, 39 fw I{\ofroiﬂ'o LI
oqqr fely felr s R ooy § &
TR gWT & a1 a7 W ug
o A garE, ar SaR g
gargar 2 4 Fwd ¥ faorw wriandy
IR ¥ g ATHAT §HA GHAT § |

Josotlte ¥ 12 FwaT 1 §
wadRz & Wt aga ¥ fafarer § &
axqg & feqeEdc d2 wa & 1 &Y
qAE A A7 JoTo®l & 12 AU A
W FT AU ¢ faar 9 AR ¥
¥AN WA qgAE A9 F¢ Al
T o3frodio HT HTH WX TLHT FH7 |

AR A ¥ aga § ova fedr arASrw
W) Pefag¥dgmr § agr 8,10
CRICER SRR R CR o
Tar ¥, I wAA 7 9§ F
wed go wfenr foer w18 1 W@
YSE-SY WHAT ME F dH ¥
frg &o = &, #0fE ag g
@Y # Jug )y faadr &, aew
T faaar &, & *fafade af) el
& o e g7 Qitare § Soeew g £
TG FT QI wewr Y ¥AT ferg A
qnra § fis gostredto wradf dfaw ax
Fgra & O1 FTGH Y A) greew W =%
wdd ¥ forg sy 7T 2

el o & gw foR =
a9 wTw ¥

sft Mo wrze ww (FY rYw) !
awiify wliem, Yo § o greraerefta
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feaf wen fywk & 3¢ & Fororr woww
¥ wrd A1 ¥ o Ty gureay fear &
i ag aw & fvwr o1 gare R { wor-
‘HE 4g WA 9w Wy §, wals faw
A H1 9 DT & 0¥ AN AW AT
afyafaz. & fvaw & fasgm w1 Wit
geggear g1 Y Frenedi § ot wY
wsrq% § A IT A ag ww @
Tt § % wa 3w § ahew A vy
HerEl afi ww adfr Wz M 4
&% 72 Aar fTFReEre QR A Fm-
GRAT A & (g Gare d, a1 fawer-
faqt & ag 9w aff s =fgy
f& & wifs 7k gewafers zn & wrg
FL A/ IT AW & gIa H FSYAAT
It av  SaAT

TEIT  FAAdaw @9 4 w@dfyA
AT WIHEAT ATAIAT G2 T F1A FLE
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#t qAAfA4 4T fear § 1 aF ¥
qa) A% nyHAT A ¥ T wrg
asfrAr agr w1 & fow #7 faar o §
FA A A o« B ORIT GIET FT
g | & Mg g v delt agiew g ang
TARAT IS ¥ ug quiw 07 fF
ST TqFqIF {7, AT I FY qafy
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T F 7 931F, WX AT & g2 FL U,
a frraft (g T Ay W
Hdl wEET FT T WA Ay §

ol iy g § for oY o wmorew
O a7 wr § fin Mieww S rzede
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"t wrlr X wew firer € A
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e, frad wx% @T T 1 ¥E & weaT,
R w€ fawr &R & Fearfer & s
AR A 8| TE W QF gg WY
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“Each of the following amounts
has been or will be allowed as de-
duction 1n computing the income of
the payer and. therefore, will be
completely exempted from tax.”
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THE MINISTER OF EDUCALION,
SOCIAL WELfFAIE AND (CULTURE
(PROF, S. NURUL 1iASAN); Su, I am
exiremely grateful to the hon, Members
for the keen interest that they have
taken in the affairs of higher edu-
cation, in the affairs of education in
general and in the affairs of the Uni-
versity Grants Commission. 1 would
have very much liked to deal with
each. point which has been raised by
hon. Members, because the points that
have been raised are all extremely
valuable, but, Sir, the time at my dis-
posal is limited, and. therefore, if there
in some point to which I am unable
to make a reference, I hope that for-
bearance will be shown by my hon.
friends, as usual; it is not that I will
not give my fullest consideration to
the points if I am unahle to mention-
them here, A '

First of &ll, | would like to expreis:
my gratiude to many hon. friends, who-.
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have paid a tribute to the Vice.Chair-
man, Mefbers and the officers of Uni-
versity Grants Commission and 1
would like to join them in
paying this tribute myself. I
think that they have done a
very noble job within the cons-

traints of the extremely himited re.-
sources that we—here, Sir, I am not.
referring only to the Governmeat, but:
this hon. House—were able to place at:
the disposal of the University Grants
Commission, as would be clear from
the figures and also from the budget
whicn 1 have no doubt, Members must
have studied. I am not particularly
worried 1f an average M.A. student
can.aot understand the budget, because
I myself. when I first came to the
House, took two dayvs to understand, .
how 1tue budget 1s framed and even
now, I do not know, whether I fully

understand how the budget mecha-

nism works. However, the hon.
membeyrs are aware of the fact that

because of [inuncial constraints, the

funds 1t the Lducatio.. Minetry have
had to be drautically curteiled. And

since the biggest amount that the Edu-

calion Mimshiy spends 1or any orgati-
sal;on 18 on the University  Grants
Commussion, therelore, these cutg have
been the most zevere in so far gs the
University Grants Commisaaon 1s con-
cetned  ‘thereiore, many of the pro-
graiames that «hould have Leen taken
up and wh.ah fue Coranilsion wanted

to take up rould not ve taken up and

tbey all had to be postponed

The Druft Fiulth Five Year Pian had
indicated that 3 sum of Rs. ..U crotes
woulg bhe made available t¢ the UGC
during the Fifth Plan period. My own
persona] ¢s'imule wag that the very
minimum that the UGC should have
had in avco.diuuce with the needs of
the country was something like Rs, 250
crores. However, because of the over-
all financia] difficulties, the Commis-
sion fixed the amount at Rs. 210 cror-
es. But, because of the very severe
finantial strains through which the
country had passed during the last
two yearps and which are so well
known not only to this House but to
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every citizen of the country, we have
veen able to give' to the University
Grants Commussion only a fraction
of what it should have got if we were
1o attain the targets of Rs, 210 crores.
I hape the situation in the country will
improve and we can make up for this
toss in a short time. This however,
1s a very important factor that must
be taken into consideration.

At the same time, I would lige to
say in defence of the government not
only at the central level but also at
the State level that of the present
spending of the Centre and the States
together, 268 per cent is on the edu-
cational sector. I know no Edueation
Minister should ever even think that
the money given 10 him would be ede-
quate. And 1n keeping with the tra-
ditions of the ancient Brahmins—there
are so many of my good friends pre-
sent here who will bear me out—the
Education Minister must always have
his begging bowl open because the
more you pay, the more the appetite
increases and the more we want, And
all education need» money and higher
education needz more money. There-
fore, this 15 a very severe constraint,
but this is a constraint which should
be seen in the context of this overall
26 per cent spending on the educa-
twonal sector and it is not that the
Government has ignored the cause of
education,

I will take the next very importani
rrint of principal which has been
raised and there, 1 would like to make
a submussion for the consideration of
this House. It has been said that we
wre conlinuing the o,d mpenalist,
colonialist educatiotal gystem. It has
further been said that this country has
not evolved a national policy. It has
also been said that changes are not
taking place in the educational svs-
tem. While I share which my hon.
{riends here my impatience at the
slowness of the processes of change
and while T am second to none in
expressing my dissatisfaction with the
educational system, there are two or
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‘three facts which ghould always be
borne in mind. First of all, the chan-
ges in the educational system are a
vontinuous process. At any stage if
we lee! that we are sitisfied it means
ihe intellectual stultification of the
nation and that is a luxury we can
ill afford. We should always and
«<ontinuously be thinking of the future
and, therefore, ms#king such changes
in our educational system as would
cater to the needs bf the future
Therefore, the educational refsrm 1S
xR continuous process, which cannaot be
halted at a point of tim2, but which has
to be carried on all wiomg  Tnere-
fore, while we are 2ll demanding,
and nightly demanding that educa-
tional system should keep on respond-
ing to the changing gsituatinn the
changing environment ard the chang-
ing needs of the countiry, let us not
be oblivious of the fact that a great
deal of change has, in fact, taken
place and it would be most unfortunate
if we were to forge! this major
rhange that has taken place in the
whole system of educaii?n particularly
in the system of higher educsation in
the country. To-day, what we need
above everything else is to restore to
this nation itself confidence =n that 1l
can become truly self-reliant. There
were forces to which everhodv has
made a reference, which wanted t»
erode thig confidence f the nation in
1itself. Therefore, when I am referr-
ing to these achievements I am not
erpressing an undue sense of com-
placency but I do so only to put the
record straight and to show that this
country hag been moving forward and
will move forward with even greater
vigour in future.

1 am referring firstlv to the facl
that under the colonialist system the
whole education was an education of
the elhte. To-day, the education has
reached the masses and the latest
figures show that in the school sys-
tem there are 100 million children and
this a colossal figure. This is more
than twice the populstion of Britaln.
This is not an ordinary achievement.
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I know that there iy the problem
of droo out. 1 knbw we are
intending to give & new  direction,
The Central Advisory Board of Edu-
cation hag taken a decision, This
House itself hag taken a decision and
formulateq what is called the Natio-
nal Policy on Fducation anq that
national policy is being implemented
subject to such changes as are taking
place. But thig major change of brin-
ging in 100 million children in this
sphere of education is not an ordinary
achievement, If you look at the
facts by comparing with 1951, you
would notice that there were only 26
million children in the school system
and 10 1975 this Is 100 million. If you
look at the percentage of enrolment
in the age group 6 to 11 it is now 86.2
per cent as compared to 42.6 per cent
in the earlier period. If you take the
age group 17 to 23, in 1950-51 1t was 0.8
per cent. In 1974-75 1t has reached the
figure of 4.4 pexr cent.

In terms of literacy percentage, the
number of literateg has increased bet-
ween 1961 ang 1971 from 105 muillions
to 160 mulliong which 1s an increase ot
553 millions 1n 10 years. Percentage
ot literacy wn 1971 in all age groups
leaving aside zero to four is 34 per
cent, In the most crucial age group,
that ;s to say 10 to 14 when persons
should become lterate 1t nas alreadv
reached 50 per cent which mreans that
although the problem of diop out 1
serious, nevertheless, we should not
think that the entire educational sys-
tem has been wasteful, otherwise 1n
the age group 10 to 14 which ig the
crucial age group, the literacy per-
centage would not have reached 50 per
cent and during the last four years,
I have no doubt, the percentage must
have improved.

In the age group 15 to 24 the lite-
racy 1s 48 per cent. This figure could
not have been reached but for the fact
that the cnrolmentg in the schools
were able to contribute té the develop-
ment of the educational resources of
the population I would not like to
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take {q much of your time in dealing
with the ‘other aspects of education.

' 1 would now like to come back to the
basic problems of higher education.
Today, if you firstly take techno.ogy,

.you will observe that the in-
take capacity of the country
is 25,000 for engineering gra-
duates, 47,500 for aipioma-poiuers
in engineering, 12,500 tor medical
.praduates, and almost 15,000 for agri-
cultural graduates. Remember, these
.are not to produce clerks. If you
take the prercentage of science in non-
proiessional subjects you will find
that approximately 42 to 44 per cent.
of the young people in the universi-
ties and colleges are for the science-
stream. And, it you take the contri-
bution of research, 1t has gone up
tremendously. Now, we have a very
large research casare with uys. It is
the third largest technological and
scientific cadre 1n the waorld that we
have in India. It is our engineers oul
duclors our gcienti:ls, our public ser-
vants, and the graduates of our uni-
versities, wno have built the dams,
the power houses, the big factories
and the hig firms, who are responsi-
ble for one of the higgest systems of
social services that exists in the world
leaving aside one or twg countries
where it is on & large scaie.

Therefore, Sir these are the achieve-
ments uf our educuted young penpie
and of their teachers. if I am allowed
a little bit of immouesty. Now, let
us not sap this confidence of the na-
tion in its systern of higher education
and in its capacity to make grea. acai-
evements. Having said that, 1 would
say, it is true that there are very

. many imbalances there are very many
instifutions which are sub-standard.
I caid. this while introducing this
motion; It you will recall, I used the
world non-viable. I used a modest
- @xpression and called them ‘non-via-
‘ ble.! I could have used a stronger word
"but perhaps that would mnot be in
"keeping with the academic tradition.

Therefore, 'Sir, we have got to apply
our minds to all these problems. Ano-
ther problem raised is the link bet-
ween education and employment.
This is a very important issue, 1
would be the last person again to
deny the importance of thig particular
aspect. But I would plead with you
to consider that the generation of
employment (whether employment in
the sense of ggrvices or of self-employ-
ment) 1s hgked with the overall eco-
nomic development of the nation.
The whole country today is determin-
ed to move forward but as the Prime
Minister sajd, this 1s not someting
which can be achieveq overnight. It
requires toil and sweat, hard work
and discipline from everyone. I have
1o doubt that with thig hard work and
with this determination on the part, not
only of the leadership but of the en
ure country, we will he able fo solve
the problem of unemployment. But,
at the same time, I would submit that
till such time as the employment
potential begins to increase, it would
not be right for us to allow the hapha-
zard ang unchecked and unregulated
expansion of higher education because
we cannot divert the funds from pri-
mary education, from secondary edu-
cation  from literacy courses. from
technical education only {o higher edu-
cation. Therefore it is a twofolg in-
crease—firstly, because we cannot find
enough funds to finance all the colle-
ges which have been eslablisheq dur-
ing this period and also the other pro-
blem is that the people who take their

degrees are unable to find suitable
jobs,

Another problem that has been rais-
ed is this. It is again a very impor-
tant problem. That is of meking edu-
cation a concurrent gubject. I am
afraid 1 am not the proper Minister of
the Government of India to react to
a proposal like this. This is some-
thing which the Prime “inister, in
consultation with the Chief Ministers,
ran decide. My hon. friend, the dis-
tinguisheq Mr. Savant, has brought
forward a bill which wag circulated
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M etie%ing ‘pubhiy’ apiniém ‘.If . am
' maid ;hat “it "did “not evoke much’ of

‘Maybe, inithe wew situa-
“tion, ‘there would be .a.new thinking.
 But, -1'.cannot xﬂptmd to0  this sugges-
L ﬁon -myself, It :is beyond sy capa-
ety to-do se.  But what I will certain-
“ly look into is whether, within = the
“-pregent. ronstitutional  framework,
‘w¢ can give more authority to the
U.G.C. to accelerate the pace of chan-
ge and the pace--of réform. The
U.G.C., 1 can assure you, and, through
‘you, the Houte is even ‘more impa-
tient- at the slowness of change than
we are here. Butf while -1 say this,
-1 woulg like again to make one plea
for your - consideration.”’ While there
is unanimity that ‘there should be
change, ‘the - debate in  this House it-
self -hag shown that the moment we
come to any item of change, there is a
difference of opinion, Take for ex-
~ample examination reform. My hon.
friend who is not here at the mo-
ment, Shri B, R. Shukla, wanled an
external examination system.  Other
" friends and I myself subscribe to
that view. But we feel that the pro-
cess 'of evaluation shkould he a conti-
nuous one and the best person who
con evaluate is the teacher. And if
the teacher is corrupt, then he will do
so .much damage. It is pno use hav-
ing an external examination because,
after all the external examiner cannot
teach: he cannot train the mind or the
personality or the character of the stu-
‘dents.' And therefore while we should
be very strict in weeding them out
from the professicn—] do not know
how we are going to do this—I share
the feeling that we ghould weed out
“those who svrread noisoniug doctrines
such as ‘communalism ang casteism,
We should nnt gQ with these reac-
tionary attitudes ‘so far as teachers
are concerned. The fact remains that
‘the bulk of the teaching community
‘does not suffer from this weakness
and i has to be {rusted and without
trising, we will not be able to bring
“about any major change in the educa-
tiona} system,

‘plifie; 1 amm very Huppy hat' iy ‘bén.

[ .A

¥et, another peint that ey beem,
tmphaﬁsea' is me Gueativg “of tiwéi~

friends haVe emphasised this poini. It “
was a. worq which. somehow until.

the 26th’ ot June, “had’ gong’ dut of -

tashion, Those in universmes ~gpd.
coueges ‘were” uonsi&ered to be x*ather

oid tashioned it they memloned thv"
word mscxphne " But, Sir’ educatwn-
is a process of dxsciphne ‘It is a

process of ‘discipline of mind, a4 deci-
piine of character, a nismphue of per-

sonality and a discipline of - pody.

wuen we talk today of the needg of

mter-disciplinary studies it meang we.
are assuming that the base of edu-

cation ig discipline. It is only when

there is discipline that we can talk

ol inter-disciplinary studies. Thére--
fore, quite rightly hon, Members have

emphasised that there is need for

discipline. I hope that this message-
will reach every university and colle-

gBe and the call that has been given

by the Prime Minister for discipline in

every quarter and every place will be

fully responded to by the academic

community,

Sir, a refereuce huis bLecy made to
tae weaker section, of the community
and tu the schedulcd custes and cch-
duled iribe:. The tivuse, I am sure,
will be happy fo know oug will appre-
ciate ihat the UGC has taken a deci-
sion that now that we pave been able
tc raise the minimum quslificutions
for appointment as teachers 11 would
be pnssible to make reservation even
in the teaching posis for persong be-
longing t» scheduled casteg and sche-
duled tribes. Similarly. the UGC has
recommended that seals should be
rezerved for scheduled castes and.
scheduled tribes in e¢duecational insti-
tutions and particularly = in the pre-
stigious institutiong of higher learn-
ing and that remedial courses should
be provided.

My hon, friend, .Shri .Dha.mankar.,
was under a misaprehension when he
thought that UGC pattern of assist-
apue is that Rs. 5 lakhs will be the
total volume of Fifth Plan project of
which UGC will pay Rs.. 2} hkhlh
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UGC’s share will be Rs. 5 lakhs. Th2
‘pattern would be the same as he
stated but the UGC’s share would
be Rs. 5 lakhs.

My hon. friend, Shri Ramavatar
Shastri, made a reference to the con-
dition of hostels in Patna. Some time
ago before 1 was given the responsi-
“bility of the office which I am now
holding I had gone as a member of a
visiting committee of UGC to Patna
and I had myself seen the abominable
conditions of hostels in Patna univer-
sity. This time when the UGC visiting
team went there they were able to
see that the Patna university students
were facing very serious difficulty on
account of their hostels and I am glad
to say that the UGC is very much
'seized of the problem and I have
every hope that they will take proper
steps to see that the hostel conditions
improve in Patna university during
the Fifth Plan period. Sir, regarding
‘the Mouni Vidyapith which Shrimati
Deshpande referred to we have re-
ferred the matter to the Government
~of Maharashtra because it is properly
within the jurisdiction of the Gover-
ument of Maharashtra and the Uni-
‘versity of Kolhapur who are, I have
‘no doubt. . . ..

18 hrs.

_ SHRIMATI ROZA DESHPANDE-
You are giving them grants.

PROF, S. NURUL HASAN . This was
one of the institutions of rural higher
education. We are giving grants, It
‘was affiliated to the All India Council
‘of Rural Higher Education. Then, Sir
a decision was taken that we should
stop giving grants beyond a particular
‘date ang that they would all be affi-
liated to their neighbouring institu-
tions. This institution has now been
affiliateq to the Kclhapur University
‘and this is the last vear in which we
are giving the grant. After that, we
‘will have nothing to do with it. The
administrative control is not in our
hands.

Sir, many hon, Members have refer-
wed to the need for re-structuring of

courses to make these courses more
relevant to the needs of the country. 1
am entirely in agreement with that
view ang if hon. Members had cared to

note my introductory remarks.
1 had mentioned that the
UGC is specially gseized of ‘his

need and a great deal of valu-~
able work is being done to make the
courses more relevant to the needs
and reaquirements of the country.
Particularly, I also made a mention of
the cclleges”situated in rural areas and
re-structuring of courses in rural
areas to make them more develop-
ment oriented and I even gave somse
examples of lifc¢ sciences and social
sciences. It is not correct to say that
no changes have taken place since th=
Kothari Commission made its recom-
mendations. All the recommendations
which have been accepted by this
House and which have been incor-
pora‘ed in the National Policy Resolu-
tion on Education are being imple-
mented. But, it 1is true that the
process of implementation is not as
fast as one would like.

Sir, my hon. friend Shri Jamilur-
Rehmar: who spoke with some
displeasure nevertheless made a very
important point to which I must make
a reference. He spoke of Jamia Milia.
I can assure you, Sir, and though
you, the House including my hon.
friend, that Government would be
prepared to give as much assistance
as is possible to see that Jamia Milia
prospers and serves the nation well as
it has done in the past. Perhaps, Sir.
vou may be aware of the fact that
whereas the colleges of Delhi are re-
ceiving 93 %per cent of their approved
deficits, Jamia Milia getg cent per cent
from the Government,

Sir, another suggestion was made,
why ig it not made a Urdu University.
This is a  University with full
powers to grant its own des-
rees. It conducts its teaching through
the medium of Urdu and it conducts its
examinations also through the medium
of Urdu. There are other
Universities  also like the University
which I had had the honour
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to belong—Aligarh  Muslim Univer-
sity—which permit candidates to
answer question papers through the
medium of Urdu. As you know, Sir,
what our Universities prescribe -are
not media of instruction but media
of examination. Urdu has been recog-
nised at least in these two places ag a
regular medium of examination. But,
as you know, Sir, the number of
Urdu-speaking people is very large.
They are spread all over the country.
There is hardly any part of the
cocuntry where you will not find a
Urdu-speaking person. Therefore,
merely to call one University a Urdu
University is not likelyoto solve the
problem of Urdu-speaking people.
Therefore, Sir, Government has been
encouraging and the UGC hag also
been encouraging the development of
Urdu in all parts of the country. Thera
are at least 21 Universities in the
country where there are post-graduate
departments of Urdu and as this House
is aware, Government had appointed a
Committee under the Chairmanship of
my colleague, Shri I. K. Gujral to go
into the problem.. ...

SHRI S. M. BANERJEE (Kanpur):
When is the Committee likely to sub-
mit its report?

PROF. S. NURAL HASSAN: It has
submitted its report and this is under
examination of the Government,

The point was made about the
National Service Scheme to involve
the student community in well-mean-
ing 'national service programmes. I am
glad to report that the NSS, which
had in the early part of the
Fourth Plan begun with just 40000
students, has now increased its
strength four-fold to 1.6 lakhs of
students (in 1973-74). This Scheme is
being further expanded and develop-
ed and we hop2 that soon the number
will go up to something like 2 lakhs.
Some of the universities will again
it is hoped. include at least for some
subjects the work done or a com-
munity service of national service as
an integral part of the curricular pro-
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gramme. Therefore, these chan§es are:
being brought about contimioﬁgly.
i 951

About sports, I would like to assure-' g
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this House that we are in full:sgree--

ment with the suggestion made: that.
sports have to be developed because:
this is an integral part of the deve-

lopment of the human personality. I |

would only offer one comment. I want
to develop sports not merely to keeps

the young people out of mischief, but =

because I think that the development
of Sports at which a major decision:
ment of the total personality of the-
young people and of the nation.

T am very glag that a very distin-
guished member of the All India
Councli of Sports, Shri Indarjit
Gupta, is sitting in . front of me. Last
year, at the initiative of the All India:
Counci] of Sports, we organised a
conference of State Councils of Sports
and of the State Ministers in charge
of Sports at which a major decision
was taken that within this Plan pe-
ricd we will ensure that at least
15.000 people in each development
hinck are involved in one gport/physi-
cal education activity or the cther,
which means something like 80 lakh-
young people taking part in sports
I hope it will be possible for us to
implement this particular programme.

Shrimati Roza Deshpande quite-
rightly reminded us that at least in
this International Women’s Year w=
should think of women’s education. I
do not know if the hon. Lady Member
has examined the recommendation of
the Committee on the Status of
Women in India that we should not
go in for separate girls’ colleges~
but we should go in for more girls”
hostels. Now the commission has initia-
ted a special scheme by which assist-
ance on a genereus scale wou'd be
given to colleges to build hostels for-
girls. T hope that as more funds be-
come available to the Commission this-
programme would ‘be taken up in-
right earnest.

Before I conclude I have already-
taken more time that I had intended
to—I would like to mention just twe-

1
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words. We have all talked of the
purpose of education. I am giad that
my hon, friends mentioned this and
emphasised this. It is necessary that
this message should reach the young
people. The purpose of education was
defined by Jawszharlal Nehru in the
following words: “A university stands
for humanism, for tolerance, for
reason, for progress, for the advent-
ure of ideas and for the search for
truth; it stands for the onward
march of the human race towards
even higher objectives; if the universi-
tieg discharged their duties adequately,
then it is well in the nation and the
people. The purpose of the Universi-
ties is not merely to provide job orien-
ted ¢ ucation. The basic purpose
of the university Iig to train the
mind, train the body and build up
character. As wag rightly emphasised
bv many hon, friends here, we have
to right against obscurantism and
superstition; we have to develop scien-
tific outlook among our young pecple,
we have to create in them a spirit of
geif-rellance and capacity not only to
stand on their fcet “ut also to make
the nation stang cn ite feet. We have
ty right against individualism, that
ccoyrage which brought on 19ih century
nrustrial capitalism. The culture of
this country is a collective and co-
operative cultire wwhere *he spirit of
competition was not extolled but the
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spirit of co-operation was, We believe
in co-operative living and our education
will only grow if we develop the spirit
of co-operative thinking and co-opera-
tive research and co-operat.ve learning
and above all a commitment of gsociety.
1t is in this context that [ entirely en-
dorse the point that has been raised
that the educaiona] system in the long
run will be tested by its capacity to
produce young people answering those
qualities by the capacity of the edu-
cational system to support the march
of the country towards socialism,
secularism and democracy.

SHRI G. VISWANATHAN : About
Pondicherry University, I thought the
hon. Minister would say something.

SHRI SHIVNATH SINGE: Fifty
per cent of the teachers in Pilani are
temporary.

PROF. S. NURAL HASAN: That
has been discussed many times before.

SHRI SHIVNATH SINGH: No dis-
cussicn had been there on this.

MR. CHAIRMAN: Order, please.
This discussion is over. The Housz
standgs adjourned to meet at 1! anM.
tomorrow,

Tre Lok Sabha then adijourned till
Eleven of the  Clock on  Thursday.
Angust 7. 1875 /8ravtng 16, 1807
‘Sakm)





